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RAJYA SABHA 

Friday, the 1st April, 2022/11 Chaitra, 1944 (Saka) 
 

The House met at eleven of the clock, 
MR. DEPUTY CHAIRMAN in the Chair. 

 
PAPERS LAID ON THE TABLE 

 
Notification of the Ministry of Consumer Affairs, Food and Public Distribution 
 
उपभोƪा मामले, खाǏ और सावर्जिनक िवतरण मंतर्ालय मȂ राज्य मंतर्ी  
(Ǜी अिǚनी कुमार चौबे): महोदय, मȅ भारतीय मानक Åयरूो अिधिनयम, 2016 की धारा 40 के 
अधीन भारतीय मानक Åयरूो (अनुरूपता िनधार्रण) सशंोधन िविनयम, 2022 को Ģकािशत करने 
वाली उपभोƪा मामले, खाǏ और सावर्जिनक िवतरण मंतर्ालय (उपभोƪा मामले िवभाग) की 
अिधसूचना सखं्या बी.एस./11/11/2021, िदनाकं 16 माचर्, 2022 की एक Ģित (अंगेर्ज़ी तथा िहन्दी 
मȂ) सभा पटल पर रखता हंू। 

[Placed in Library. See No. L.T.7005/17/22] 
 

Reports and Accounts (2020-21) of HCL, Kolkata and EPIL and related papers 
  
भारी उǏोग मंतर्ालय मȂ राज्य मंतर्ी (Ǜी कृÍण पाल) : महोदय, मȅ कंपनी अिधिनयम, 2013 की 
धारा 394 की उप धारा (1)(ख) के अधीन िनÇनिलिखत पतर्ȗ की एक-एक Ģित (अगेंर्ज़ी तथा 
िहन्दी मȂ) सभा पटल पर रखता हंू:— 
 

(i) (a) Sixty-ninth Annual Report and Accounts of the Hindustan Cables Limited 
(HCL), Kolkata, for the year 2020-21, together with the Auditor's Report 
on the Accounts and the comments of the Comptroller and Auditor 
General of India thereon. 

 (b) Statement by Government accepting the above Report. 
[Placed in Library. See No. L.T.6973/17/22] 

 
(ii) (a) Fifty-first Annual Report and Accounts of the Engineering Projects (India) 

Limited (EPIL) for the year 2020-21, together with the Auditor’s Report 
on the Accounts and the comments of the Comptroller and Auditor 
General of India thereon. 
 



(b) Statement by Government accepting the above Report.
[Placed in Library. See No. L.T.6972/17/22] 

I. Notification of the Ministry of Consumer Affairs, Food and Public Distribution
II. MoU between the Government of India and CWC

उपभोƪा मामले, खाǏ और सावर्जिनक िवतरण मंतर्ालय मȂ राज्य मंतर्ी (साध्वी िनरंजन  
ज्योित): महोदय, मȅ िनÇनिलिखत पतर् सभा पटल पर रखती हंू:— 

I. A copy (in English and Hindi) of the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Food and Public Distribution) Notification No. 
S.O. 1262 (E)., dated the 22nd  March, 2022, amending further the Ministry's 
Notification No. S.O. 371 (E), dated 8th February, 2017, issued under Section 7 of the 
Aadhar (Targeted Delivery of Financial and other Subsidies, Benefits and Services) 
Act, 2016. 

[Placed in Library. See No. L.T.6846/17/22] 

II. A copy (in English) of the Memorandum of Understanding between the
Government of India (Department of Food and Public Distribution) (Ministry of 
Consumer Affairs, Food and Public Distribution), and the Central Warehousing 
Corporation (CWC), for the year 2021-22. 

[Placed in Library. See No. L.T.6845/17/22] 

Report and Accounts (2018-19) of the Animal Welfare Board of India, Haryana and 
related papers 

मत्Îयपालन ,पशुपालन और डेयरी मंतर्ालय मȂ राज्य मंतर्ी (डा. संजीव कुमार बािलयान): 
महोदय, मȅ िनÇनिलिखत पतर्ȗ की एक-एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा पटल  
पर रखता हंू:— 

(a) Annual Report and Accounts of the Animal Welfare Board of India,
Haryana, for the year 2018-19, together with the Auditor's Report on the
Accounts.

(b) Review by Government on the working of the above Board.
(c) Statement giving reasons for the delay in laying the papers mentioned at

(a) above.
[Placed in Library. See No. L.T.6804/17/22] 
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Reports and Accounts (2020-21) of NSEZ, Uttar Pradesh and the Madras Special 
Economic Zone Authority, Tamil Nadu and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY 
(SHRIMATI ANUPRIYA SINGH PATEL): Sir, I lay on the Table- 
 

(1)   A copy each (in English and Hindi) of the following papers, under sub-
section (4) of Section 37 and sub-section (3) of Section 39 of the Special Economic 
Zones Act, 2005:— 

 
 (a) Annual Report and Accounts of the Noida Special Economic Zone 

Authority (NSEZ), Uttar Pradesh, for the year 2020-21, together with the 
Auditor’s Report on the Accounts. 

 (b) Annual Report  and Accounts of  the Madras Special Economic Zone 
Authority, Tamil Nadu, for the year 2020-21, together with the Auditor’s 
Report on the Accounts. 

 (c) Statement by Government accepting the above Reports. 
 

(2)    Statements (in English and Hindi) giving reasons for the delay in laying 
the papers mentioned at (1) (a) and (b) above. 

[Placed in Library. See No. L.T.6848/17/22] 
 
I. Notification of the Ministry of Electronics and Information Technology  
II. Reports and Accounts of various Organisations for various years and related 
 papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE 
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS  
(SHRI V. MURALEEDHARAN): Sir, on behalf of my colleague, Shri Rajeev 
Chandrasekhar, I lay on the Table— 
 

I.  A copy (in English and Hindi) of the Ministry of Electronics and Information 
Technology Notification No. A-12013/13/RR/2016-UIDAI (No. 3 of 2021), dated the 
28th December, 2021, publishing the Unique Identification Authority of India 
(Appointment of Officers and Employees) (First Amendment) Regulations, 2021  
(No. 3 of 2021), under Section 55 of the Aadhaar (Targeted Delivery of Financial and 
Other Subsidies, Benefits and Services) Act, 2016. 

[Placed in Library. See No. L.T.6645/17/22] 
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II. (A) (1) A copy each (in English and Hindi) of the following papers under 
sub-section (1) (b) of Section 394 of the Companies Act, 2013:— 

 
(i) (a) Annual Report and Accounts of the  National Informatics Centre Services 

Inc. (NICSI), New Delhi, for the year 2017-18, together with the Auditor's 
Report on the Accounts and the comments of the Comptroller and 
Auditor General thereon.     

 (b) Review by Government on the working of the above Company. 
 

(ii) (a) Annual Report and Accounts of the  National Informatics Centre Services 
Inc. (NICSI), New Delhi, for the year 2018-19, together with the Auditor's 
Report on the Accounts and the comments of the Comptroller and 
Auditor General thereon.     

 (b) Review by Government on the working of the above Company. 
 

(iii) (a) Annual Report and Accounts of the  National Informatics Centre Services 
Inc. (NICSI), New Delhi,  for the year 2019-20, together with the 
Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General thereon.     

 (b) Review by Government on the working of the above Company. 
 

(2)  Statements (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) (i)(a) to (iii)(a) above. 

[Placed in Library. For (i) to (iii) See No. L.T.6643/17/22] 
 
(B)(1) A copy each (in English and Hindi) of the following papers, under the 

sub-section (3) of Section 27 of the Aadhaar (Targeted Delivery of Financial and 
Other Subsidies, Benefits and Services) Act, 2016:- 

 
 (a) Annual Report of the Unique Identification Authority of India, New Delhi, 

for the year 2020-21. 
 (b) Annual Accounts of the Unique Identification Authority of India, New 

Delhi, for the year 2020-21, and the Audit Report thereon. 
 (c) Review by Government on the working of the above Authority. 

 
(2) Statements (in English and Hindi) giving reasons for the delay in laying the 

papers mentioned at (1) (a) and (b) above. 
[Placed in Library. See No. L.T.6642/17/22] 
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(C)  A copy each (in English and Hindi) of the following papers:— 
 

(i) (a) Annual Report and Accounts of the ERNET India, Delhi, for the  year 
2020-21, together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Society. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T.6641/17/22] 

 
(ii) (a) Twenty  fifth Annual Report  and   Accounts   of   the  National  Institute of 

Electronics and Information Technology (NIELIT), New Delhi, for the year 
2019-20, together with the Auditor's Report on the Accounts. 

 (b) Review by Government on the working of the above Institute. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T.6640/17/22] 

 
Notification of the Ministry of Agriculture and Farmers Welfare 
 
कृिष एवं िकसान कÊयाण मंतर्ालय मȂ राज्य मंतर्ी (Ǜी कैलाश चौधरी) : महोदय, मȅ कृिष उपज 
(Ǜेणीकरण और िचन्हाकंन) अिधिनयम, 1937 की धारा 3 की उप धारा (3) के अधीन कुÊथी दाल 
Ǜेणीकरण और िचन्हाकंन िनयम, 2020 को Ģकािशत करने वाली कृिष एवं िकसान कÊयाण 
मंतर्ालय (कृिष एवं िकसान कÊयाण िवभाग) की अिधसूचना सखं्या सा.का.िन. 581 (अ), िदनाकं 
24 िसतÇबर, 2020 तथा िवलबं सबंधंी िववरण की एक Ģित (अगेंर्ज़ी तथा िहन्दी मȂ) सभा पटल पर 
रखता हंू। 

[Placed in Library. See No. L.T.6810/17/22] 
 
I. Report and Accounts (2019-20) of BJEL, Kolkata, West Bengal and related papers 
II. Reports and Accounts (2020-21) of various Organisations and related papers 
 
THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI DARSHANA 
VIKRAM JARDOSH): Sir, I lay on the Table — 
 

I. (1) A copy each (in English and Hindi) of the following papers, under sub-
section (1) (b) of Section 394 of the Companies Act, 2013:— 

 

 (a) Annual Report and Accounts of the Birds Jute and Exports  Limited 
(BJEL), Kolkata, West Bengal, for the year 2019-20, together with the 
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Auditor's Report on the Accounts and the comments of the Comptroller 
and Auditor General of India thereon. 

 (b) Review by Government on the working of the above Company. 
 

(2) Statement (in English and Hindi) giving reasons for the delay in laying the 
papers mentioned at (1) (a) above. 

[Placed in Library. See No. L.T.7041/17/22] 
 
II. A copy each (in English and Hindi) of the following papers:— 
 

(i) (a) Annual Report and Accounts of the South India Textile Research 
Association (SITRA) for the year 2020-21, together with the Auditor’s 
Report on the Accounts. 

 (b) Review by Government on the working of the above Association. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T.6854/17/22] 

 
(ii) (a) Fifty-sixth Annual Report and Accounts of the Wool & Woollens Export 

Promotion Council (W&WEPC), New Delhi,  for the year 2020-21, 
together with the Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T.6853/17/22] 

 
(iii) (a) Annual Report and Accounts of the Wool Industry Export Promotion 

Council (WOOLTEXPRO), Mumbai, for the year 2020-21, together with 
the Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T.6851/17/22] 

 
(iv) (a) Annual Report and Accounts of the Central Wool Development Board 

(CWDB), Jodhpur, Rajasthan, for the year 2020-21, together with the 
Auditor’s Report on the Accounts. 

 (b) Review by Government on the working of the above Board. 
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 (c) Statement giving reasons for the delay in laying the papers mentioned at 
(a) above. 

[Placed in Library. See No. L.T.6850/17/22] 
 

(v) (a) Thirty-fifth Annual Report and Accounts of the Export Promotion Council 
for Handicrafts (EPCH), New Delhi, for the year 2020-21, together with 
the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T.6146/17/22] 

 
(vi) (a) Thirty-eighth Annual Report and Accounts of the Carpet Export 

Promotion Council (CEPC), New Delhi, for the year 2020-21, together 
with the Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T.6145/17/22] 

 
(vii) (a) Annual Report and Accounts of the Indian Institute of Carpet Technology 

(IICT), Bhadohi, Uttar Pradesh, for the year 2020-21, together with the 
Auditor's Report on the Accounts.     

 (b) Review by Government on the working of the above Institute. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T.6147/17/22] 

 
Notifications of the Ministry of Commerce and Industry 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY  
(SHRI SOM PARKASH): Sir, I lay on the Table under sub-sections (1) and (2) of 
Section 16 read with sub-section (3) of Section 25 of the Bureau of Indian Standards 
Act, 2016, a copy each (in English and Hindi) of the following Notifications of the 
Ministry of Commerce and Industry (Department for Promotion of Industry and 
Internal Trade):- 

(1) S.O. 5095 (E), dated the 8th December, 2021, publishing the Air Conditioner 
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and its related Parts, Hermetic Compressors and Temperature Sensing 
Controls (Quality Control) Amendment Order, 2021. 

(2) S.O. 5339 (E), dated the 22nd December, 2021, publishing the Refrigerating 
Appliances (Quality Control) Amendment Order, 2021. 

(3) S.O. 5400 (E), dated the 24th December, 2021, publishing the Bicycles - 
Retro Reflective Devices (Quality Control) Amendment Order, 2021. 

(4) S.O. 620 (E), dated the 11th February, 2022, publishing the Safety Glass 
(Quality Control) Amendment Order, 2022. 

[Placed in Library. For (1) to (4) See No. L.T.6857/17/22] 
 
Reports (2020-21 and 2021-22) of ICAR, New Delhi and related papers 
 
Ǜी कैलाश चौधरी : महोदय, मȅ िनÇनिलिखत पतर्ȗ की एक-एक Ģित (अंगेर्ज़ी तथा िहन्दी मȂ) सभा 
पटल पर रखता हंू:— 
 

(i) (a) Annual Report of the Indian Council of Agricultural Research (ICAR), 
New Delhi, for the year 2020-21. 

 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T. 6984/17/22] 

 
(ii) (a) Annual Report of the Indian Council of Agricultural Research (ICAR), 

New Delhi, for the year 2021-22. 
 (b) Review by Government on the working of the above Council. 
 (c) Statement giving reasons for the delay in laying the papers mentioned at 

(a) above. 
[Placed in Library. See No. L.T.6985/17/22] 

 
I. Notification of the Ministry of Communications  
II. MoUs between the Government of India and BBNL; and TCIL 
 
THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS  
(SHRI DEVUSINH CHAUHAN): Sir, I lay on the Table— 
 

I. A copy (in English and Hindi) of the Ministry of Communications (Department 
of Telecommunications) Notification No. GSR 154 (E), dated the 24th February, 
2022, publishing the Flight and Maritime Connectivity (Amendment ) Rules, 2022, 
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under sub-section (5) of Section 7 of the Indian Telegraph Act, 1885. 
[Placed in Library. See No. L.T.6861/17/22] 

 
II.  A copy each (in English and Hindi) of the following papers:— 

 
(i) Memorandum of Understanding between the Government of India (Department 

of  Telecommunications, Ministry of Communications) and  the  Bharat 
Broadband Network Limited (BBNL), for the year 2021-22. 

[Placed in Library. See No. L.T.6859/17/22] 
 

(ii) Memorandum of Understanding between the Government of India (Department 
of Telecommunications, Ministry of Communications) and  the 
Telecommunications Consultants India Limited (TCIL), for the year 2021-22. 

[Placed in Library. See No. L.T.6858/17/22] 
           

 
 

REPORT OF THE COMMITTEE ON PAPERS LAID ON THE TABLE, RAJYA SABHA 
 

 SHRI K.C. RAMAMURTHY (Karnataka): Sir, I present the 167th Report (in English 
and Hindi) of the Committee on Papers Laid on the Table, Rajya Sabha on ‘Laying of 
the Annual Reports & Audited Accounts of National Anti-Doping Agency (NADA)’. 
 

 
 

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY STANDING 
COMMITTEE ON SOCIAL JUSTICE AND EMPOWERMENT 

  
Ǜी रामकुमार वमार् (राजÎथान) : महोदय, मȅ ‘एकलËय आदशर् आवासीय िवǏालयȗ 
(ईएमआरएस) की कायर्Ģणाली की समीक्षा’ िवषय पर िवभाग-सबंिंधत सामािजक न्याय और 
अिधकािरता सबंधंी ससंदीय Îथायी सिमित के चȚतीसवȂ Ģितवेदन की एक Ģित (अंगेर्ज़ी तथा 
िहन्दी मȂ) सभा पटल पर रखता हंू। 
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STATEMENT BY MINISTER 
 

Status of implementation of recommendations contained in the Three Hundred and 
Seventh Report of the Department-related Parliamentary Standing 

 Committee on Industry 
 
िवǏुत मंतर्ालय मȂ राज्य मंतर्ी; तथा भारी उǏोग मंतर्ालय मȂ राज्य मंतर्ी (Ǜी कृÍण पाल) : महोदय, 
मȅ भारी उǏोग मंतर्ालय से सबंिंधत िवभाग-सबंिंधत उǏोग सबंधंी ससंदीय Îथायी सिमित के तीन 
सौ सातवȂ Ģितवेदन मȂ अतंिर्वÍट िसफािरशȗ के कायार्न्वयन की िÎथित के सबंधं मȂ एक वƪËय सभा 
पटल पर रखता हंू।  

 
 

STATEMENT REGARDING GOVERNMENT BUSINESS 
 

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS; AND THE 
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V. 
MURALEEDHARAN):  Sir, I rise to announce that the Government Business in this 
House for the remaining part of the 256th Session will consist of :- 
 
1. Consideration and passing of the following Bills, as passed by Lok Sabha:- 
 

(i) The Constitution (Scheduled Tribes) Order Amendment Bill, 2022 (with 
respect to State of Tripura). 

(ii) The Delhi Municipal Corporation (Amendment) Bill, 2022. 
(iii) The Chartered Accountants, the Cost and Works Accountants and the 

Company Secretaries (Amendment) Bill, 2022. 
 
2. Consideration and passing of the following Bills, after they are passed by Lok 

Sabha:- 
 
(i) The Constitution (Scheduled Castes and Scheduled Tribes) Orders (Second 

Amendment) Bill, 2022 (with respect to State of Uttar Pradesh) 
(ii) The Criminal Procedure (Identification) Bill, 2022. 
(iii) The Indian Antarctic Bill, 2022. 
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MATTERS RAISED WITH PERMISSION  
 

Need to include Yoga education in the list of Skill India Mission 
 

Ǜी दीपक Ģकाश (झारखंड) : सÇमािनत उपसभापित महोदय, बहुत-बहुत धन्यवाद।  हम सब 
लोगȗ के िलए यह बहुत गवर् का िवषय है िक भारत की Ģाचीन सÎंकृित और सÆयता मȂ योग का 
एक बहुत महत्वपूणर् योगदान है।  Ģधान मंतर्ी जी ने इसके िलए अंतरराÍटर्ीय जगत मȂ बड़ी पहल 
की, िजसके चलते इसकी पहचान और मजबतू हुई है।  2014 मȂ UNO मȂ यह ĢÎताव आया िक 
'योग िदवस' को 'अंतरराÍटर्ीय योग िदवस' के रूप मȂ मनाया जाए।  दुिनया के 177 देशȗ ने इस 
ĢÎताव को Îवीकार िकया और अंतरराÍटर्ीय जगत मȂ योग को एक अलग और अच्छी पहचान 
िमली है।  अब 'अंतरराÍटर्ीय योग िदवस' मनाने के सदंभर् मȂ हम सब लोग जानते हȅ िक महामारी के 
समय हर घर मȂ योग का बहुत अच्छे ढंग से Ģयोग िकया गया।  योग के माध्यम से महामारी से 
लड़ाई मȂ हमने सफलता पाई है।   

इसिलए मȅ आपके माध्यम से आगर्ह करना चाहता हँू िक इसको िसखाने वाले जो Yoga 
Teachers हȅ, योग िशक्षक हȅ, उनके ऊपर िवशेष ध्यान िदया जाए।  आज योग िशक्षक की मागँ 
देश और िवदेश, दोनȗ जगहȗ पर बहुत तेजी से बढ़ी है।  साथ-साथ, 'Yoga Beyond Religion' के 
माध्यम से इसको Ģचािरत और Ģसािरत िकया जाए।  योग िशक्षक योग की िशक्षा को बहुत अच्छे 
ढंग से आम लोगȗ के बीच मȂ फैलाने का काम कर रहे हȅ।  इसिलए योग िशक्षा को 'कौशल भारत 
िमशन' मȂ शािमल िकया जाए, िजससे योग िशक्षकȗ के िलए भी रोजगार का सजृन हो और उनको 
भी रोजगार िमले।  मȅ आपके माध्यम से सरकार का ध्यान योग के इस महत्वपूणर् िवषय की ओर 
आकृÍट कर रहा हँू,  धन्यवाद। 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh):  Sir, I associate 
myself with the matter raised by the hon. Member. 
 
SHRI K.C. RAMAMURTHY (Karnataka):  Sir, I too associate myself with the matter 
raised by the hon. Member. 
 
DR. SANTANU SEN (West Bengal): Sir, I too associate myself with the matter raised 
by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I too associate myself with the 
matter raised by the hon. Member. 
 
SHRI SAMIR ORAON (Jharkhand):  Sir, I too associate myself with the matter raised 
by the hon. Member. 
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DR. AMAR PATNAIK (Odisha):  Sir, I too associate myself with the matter raised by 
the hon. Member. 
 
Ǜी उपसभापित : माननीय Ǜी जॉन िĤटास। 

 
Rise in prices of essential medicines and medical devices  

 
SHRI JOHN BRITTAS (Kerala):  Sir, I stand here with mixed feelings. I am happy that 
we have three hon. Members celebrating their birthdays today and also, today is 
Odisha Day.   

Sir, I am sad because the life of the common man is becoming tough and 
much more difficult.  Today is April 1st and people are already reeling under price rise.  
Every day, petroleum prices are going up, but today onwards, another unfortunate 
thing is going to happen.  The wholesale prices of more than 800 drug items, which 
are essential for our survival, are being increased by 11 per cent.   

Sir, this is unprecedented.  There has been no such steep increase in the past.  
When the whole country is passing through a health emergency, this should have 
been avoided by any sensitive Government.  But there is gross insensitivity that is 
being shown to the people.  The health budget of the people has already gone 
haywire.  The prices of almost all essential drugs, which are meant to combat fever, 
infections, heart diseases, anemia, etc., even Paracetamol, have increased. 
 Sir, I was sick for the past one week.  Even you asked me where I was and you 
missed my voice.  I was very happy yesterday when you said that you were missing 
my voice.  It was because I was sick.  Because I had the CGHS facility, I could avail 
medicines, but think about the vast majority of our population who do not have any 
social security or health insurance.  What will be their plight? 
 Sir, let us look back at history.  The increase last year was hardly 0.53 per cent 
and in 2020, it was 1.88 per cent.  Even if you take the total of the previous years, 
there has been no such steep hike in the price of essential drugs. 
 
MR. DEPUTY CHAIRMAN:  Shrimati Priyanka Chaturvedi would like to associate.  
Please, conclude. 
 
SHRI JOHN BRITTAS:  Sir, I deplore the actions of the Government and I would urge 
upon the Government to withdraw this steep hike. 

 
Ǜी उपसभापित : अब िĢयंका चतुवȃदी जी। 
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Ǜीमती िĢयंका चतुवȃदी (महाराÍटर्) : सर, पेटर्ोल महँगा, डीज़ल महँगा, खाना बनाना महँगा, 
खाना खाना महँगा, अब दवाई भी हुई महँगी, महँगाई के ददर् की दवाई भी अब है जरूरी। 
 Sir, the cost of living is getting higher every single day.  Medicines are an 
essential part of the right to health that is a part of our Fundamental Rights.  It is in 
violation of the principles of our Fundamental Rights.  I would request and urge 
through you that this insensitive Government, which has been increasing prices every 
single day, should, at least, consider exempting these common drugs, which are 
useful for every single individual in this country, and give them some relief. " 
 
Ǜी राजमिण पटेल (मध्य Ģदेश) : महोदय, मȅ भी Îवयं को माननीय सदÎया ǎारा उठाए गए िवषय 
के साथ सÇबǉ करता हँू। 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh):  Sir, I too associate 
myself with the matter raised by the hon. Member. 
 
SHRIMATI JHARNA DAS BAIDYA (Tripura): Sir, I too associate myself with the 
matter raised by the hon. Member. 
 
SHRI P. WILSON (Tamil Nadu):  Sir, I too associate myself with the matter raised by 
the hon. Member. 
 
SHRI M. SHANMUGAM (Tamil Nadu):  Sir, I too associate myself with the matter 
raised by the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I too associate myself with the 
matter raised by the hon. Member. 
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu):  Sir, I too associate myself with the 
matter raised by the hon. Member. 
 
PROF. MANOJ KUMAR JHA (Bihar):  Sir, I too associate myself with the matter 
raised by the hon. Member. 
 
SHRIMATI JAYA BACHCHAN (Uttar Pradesh):  Sir, I too associate myself with the 
matter raised by the hon. Member. 
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SHRI VISHAMBHAR PRASAD NISHAD (Uttar Pradesh):  Sir, I too associate myself 
with the matter raised by the hon. Member. 
 
CH. SUKHRAM SINGH YADAV (Uttar Pradesh): Sir, I too associate myself with the 
matter raised by the hon. Member. 
 
SHRI BINOY VISWAM (Kerala):  Sir, I too associate myself with the matter raised by 
the hon. Member. 
 
MS. DOLA SEN (West Bengal):  Sir, I too associate myself with the matter raised by 
the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I too associate myself with the 
matter raised by the hon. Member. 
 
SHRI BIKASH RANJAN BHATTACHARYYA (West Bengal):  Sir, I too associate 
myself with the matter raised by the hon. Member. 
 
DR. SANTANU SEN (West Bengal): Sir, I too associate myself with the matter raised 
by the hon. Member. 
 
SHRIMATI MAUSAM NOOR (West Bengal):  Sir, I too associate myself with the 
matter raised by the hon. Member. 
 
SHRI K. SOMAPRASAD (Kerala):  Sir, I too associate myself with the matter raised 
by the hon. Member. 
 
SHRI ELAMARAM KAREEM (Kerala):  Sir, I too associate myself with the matter 
raised by the hon. Member. 
 
DR. V. SIVADASAN (Kerala): Sir, I too associate myself with the matter raised by the 
hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I too associate myself with the matter raised by 
the hon. Member. 
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DR. FAUZIA KHAN (Maharashtra):  Sir, I too associate myself with the matter raised 
by the hon. Member. 
 

Need to grant minority status to Hindus in Meghalaya 
 

SHRIMATI SHANTA CHHETRI (West Bengal): Thank you, Sir, for allowing me to 
speak.  I would like to draw the kind attention of this august House to the fact that the 
Centre has told the Supreme Court that States can consider granting Hindus the 
minority status, if the community is not in a majority within their jurisdiction.  If the 
Hindus are in minority in a particular State, they should be able to establish and 
administer educational institutions of their choice, in keeping with the rights 
guaranteed to the minorities by the Constitution.  I humbly urge the august House to 
draw the kind attention of the Hon'ble Home Minister to urgently direct the Meghalaya 
Government to grant minority status to Hindus via notification, as per Articles 29 and 
30 of the Constitution of India.   
 
SHRI P. WILSON (Tamil Nadu): Sir, I associate myself with the Zero Hour submission 
made by the hon. Member. 
 
SHRIMATI PRIYANKA CHATURVEDI (Maharashtra): Sir, I also associate myself with 
the Zero Hour submission made by the hon. Member. 
 
DR. SONAL MANSINGH (Nominated): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
MS. DOLA SEN (West Bengal): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Zero Hour submission made by the hon. Member. 
 
MR. DEPUTY CHAIRMAN: Shrimati Vandana Chavan; not present.  Next is  
Shri A.D. Singh. 
 

Negative effects arising out of excessive use of urea 
 

SHRI A.D. SINGH (Bihar): Hon. Deputy Chairman, Sir, with your kind permission, I 
would like to tell the Government, through you, that the excessive use of urea is of a 
great concern from the point of environment.  Only 30 per cent of the nutrients of urea 
goes into the soil and the rest either contaminates the underground water or goes in 
the atmosphere.  All of us are very well aware that crores of soil health cards have 
been issued by the Government.  So, the Government should educate the farmers 
not to use the urea in excess, which is going to harm the soil health for the next 
generation.  I would urge all the political parties and the Government that there should 
be some rationalisation in the price of urea because phosphate and other things are 
being sold almost at Rs.27,000 or Rs.30,000 per tonne but urea is still being sold at 
the same rate as was being sold for the last several years.  This leads the farmers to 
use it indiscriminately, which is not required.  The NPK ratio which is required is 4:2:1, 
but, at the moment, it is 6.3:2.5:1.  So, the Government should make all efforts to 
educate the farmers to use the fertilizer rationally.  Once the soil health card has been 
issued, I urge the Government that the Fertilizer Control Order should incorporate 
many more grades of fertilizers, and farmers should be educated region-wise as to 
which nutrients they need in the soil.  Thank you. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I associate 
myself with the Zero Hour submission made by the hon. Member. 
 
DR. AMEE YAJNIK (Gujarat): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
SHRI JOHN BRITTAS (Kerala): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
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PROF. MANOJ KUMAR JHA (Bihar): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
SHRI M. SHANMUGAM (Tamil Nadu): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
Ǜी राजमिण पटेल (मध्य Ģदेश) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय से Îवयं 
को सÇबǉ करता हंू। 
 
Ǜी िवशÇभर Ģसाद िनषाद (उǄर Ģदेश) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय 
से Îवयं को सÇबǉ करता हंू। 
 
Ǜी रेवती रमन िंसह (उǄर Ģदेश) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय से 
Îवयं को सÇबǉ करता हंू। 
 
DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Zero Hour 
submission made by the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself with the 
Zero Hour submission made by the hon. Member. 
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with the Zero 
Hour submission made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Zero Hour submission made by the hon. Member. 
 

Need to include a chapter on national duties in school curriculum 
 

ले. जनरल (डा.) डी.पी. वत्स (िरटा.) (हिरयाणा) : माननीय उपसभापित जी, आपके माध्यम से मȅ 
एक अहम मुǈे की तरफ िशक्षा मंतर्ालय, सदन और देश का ध्यान आकिर्षत करना चाहता हंू, वह 

[ 1 April, 2022 ] 17



है राÍटर्ीय कतर्Ëय या national duties. मेरी Ģाथर्ना है िक Fundamental Rights and Directive 
Principles से पहले school-going children को राÍटर्ीय कतर्Ëय या national duties का बोध 
कराना चािहए, क्यȗिक Ģाइमरी और माध्यिमक िशक्षा के दौरान बच्चȗ की 80 Ģितशत personality 
form हो जाती है। उस दौरान बच्चȗ को राÍटर्ीय ध्वज का सÇमान, राÍटर्ीय गान का सÇमान, 
राÍटर्ीय सुरक्षा, सिंवधान का पालन, उच्च आदशș का आदर, देश की Ģभतुा, एकता और अखंडता 
की रक्षा, राÍटर्ीय सुरक्षा के िलए तत्परता, समरसता, ĥातृत्व की भावना, िÎतर्यȗ का सÇमान, 
सावर्जिनक सÇपिǄ की सुरक्षा आिद का बोध कराना चािहए। यिद हम ऐसा नहीं करते हȅ तो 
Fundamental Rights का misuse  होने की  सभंावना रहती है,  यानी अिभËयिƪ की आज़ादी 
indiscipline मȂ बदल जाती है और Right to Property, right to destruction of property मȂ 
बदल जाती है। इसिलए पहले फंडामȂटल ǹूटीज़ का बोध कराया जाए, इसके बारे मȂ बच्चȗ को 
पढ़ाया जाए, उसके बाद फंडामȂडल राइट्स एंड डायरेिक्टव िंĢिसपÊस पढ़ाये जाए;ं I mean, 
nation is first and foremost.  Thank you.  
 
Ǜी हरनाथ िंसह यादव (उǄर Ģदेश) : महोदय, मȅ माननीय सदÎय ǎारा उठाये गये िवषय से 
Îवयं को सÇबǉ करता हंू। 
 
Ǜी िवजय पाल िंसह तोमर (उǄर Ģदेश) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाये गये िवषय 
से Îवयं को सÇबǉ करता हंू। 
 
Ǜी बृजलाल (उǄर Ģदेश) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाये गये िवषय से Îवयं को 
सÇबǉ करता हंू। 
 
Ǜी दीपक Ģकाश (झारखंड) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाये गये िवषय से Îवयं को 
सÇबǉ करता हंू। 
 
Ǜी जुगलिंसह लोखंडवाला (गुजरात) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाये गये िवषय से 
Îवयं को सÇबǉ करता हंू। 
 
Ǜी महेश पोǈार (झारखंड) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाये गये िवषय से Îवयं को 
सÇबǉ करता हंू। 
 
Ǜी रामभाई हरजीभाई मोकिरया (गुजरात) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाये गये 
िवषय से Îवयं को सÇबǉ करता हंू। 
 
Ǜी नरहरी अमीन (गुजरात) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाये गये िवषय से Îवयं को 
सÇबǉ करता हंू। 
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Ǜीमती रिमलाबेन बेचारभाई बारा (गुजरात) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाये गये 
िवषय से Îवयं को सÇबǉ करती हंू। 
 
Ǜी िदनेशचंदर् जेमलभाई अनावाडीया (गुजरात) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाये 
गये िवषय से Îवयं को सÇबǉ करता हंू। 
 
SHRI DUSHYANT GAUTAM (Haryana): Sir, I also associate myself with the matter 
raised by the hon. Member.  
 
SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh): Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
DR. SONAL MANSINGH (Nominated): Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I also associate 
myself with the matter raised by the hon. Member.  
 
SHRI JAIPRAKASH NISHAD (Uttar Pradesh): Sir, I also associate myself with the 
matter raised by the hon. Member.   
 
DR. VIKAS MAHATME (Maharashtra):  Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI SAMIR ORAON (Jharkhand): Sir, I also associate myself with the matter raised 
by the hon. Member. 
 
SHRI K.J. ALPHONS (Rajasthan): Sir, I also associate myself with the matter raised 
by the hon. Member. 
 
SHRI K.C. RAMAMURTHY (Karnataka): Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI IRANNA KADADI (Karnataka): Sir, I also associate myself with the matter 
raised by the hon. Member.  
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DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the matter raised 
by the hon. Member.   
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter raised by 
the hon. Member.   
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the matter raised 
by the hon. Member.   
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself with the 
matter raised by the hon. Member.  
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with the 
matter raised by the hon. Member.   
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
matter raised by the hon. Member.   
 

Need to review the recent circular of RBI giving exemption from audit inspection 
 

Ǜी नीरज डांगी (राजÎथान) : उपसभापित महोदय, आपने मुझे शून्य काल मȂ यह महत्वपूणर् मुǈा 
उठाने का अवसर िदया, इसके िलए मȅ आपको धन्यवाद देता हंू। भारतीय िरज़वर् बȅक के Ģावधानȗ 
के अनुसार राÍटर्ीयकृत बȅकȗ की 20 करोड़ रुपये से अिधक एडवासं वाली शाखाओं का शत-
Ģितशत ऑिडट का Ģावधान रहा है तथा 20 करोड़ रुपये से कम एडवासेंज़ वाली शाखाओं मȂ से 
मातर् बीस Ģितशत शाखाओं का ऑिडट रोटेशनवाइज़ चाटर्डर् एकाउंटȂट्स ǎारा करवाया जाता 
रहा है। 2020-21 के ऑिडट अलॉटमȂट के समय राÍटर्ीयकृत बȅकȗ ने आरबीआई को कोरोना 
महामारी के हालातȗ के मǈेनज़र करवाए जाने वाले ऑिडट के पैरामीटर मȂ बदलाव करने का 
आगर्ह िकया था, िजसे आरबीआई ने Îवीकार करते हुए एडवासं को बेस मानते हुए िसफर्  90 
Ģितशत एडवासेंज़ का ऑिडट करने का Ģावधान कर िदया था। तदुपरातं एडवासं के 90 Ģितशत 
ऑिडट वाले Ģावधान को भी 17 माचर्, 2022 को जारी पिरपतर् ǎारा घटाकर 80 Ģितशत कर िदया 
गया है। इस नये Ģावधान से करीब 50 Ģितशत शाखाएं ऑिडट के दायरे से बाहर हो गई हȅ, जो न 
देश के बȅिंकग व िवǄीय ÎवाÎथ्य के अनुकूल है और न ही देश के जमाकतार्ओं के िहतȗ के अनुकूल 
है।  
 महोदय, वतर्मान पिरदृÌय मȂ आये िदन रोज़ बȅकȗ के घोटाले सामने आ रहे हȅ। Ģितिदन 
िवǄीय अिनयिमतताओं के कारण बȅकȗ के लाइसȂस रǈ िकये जा रहे हȅ तथा जमाकतार्ओं की खून-
पसीने की गाढ़ी कमाई व बुढ़ापे का सहारा बȅकȗ के माध्यम से डूबता िदख रहा है और आगे भी 
डूबने के पूणर् आसार नजर आ रहे हȅ।  
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 अत: जनिहत व राÍटर्िहत मȂ िवǄ मंतर्ालय तथा केन्दर् सरकार से मेरा अनुरोध है िक 
भारतीय िरज़वर् बȅक के इन नवीनतम Ģावधानȗ को वापस लेकर पूवर् के Ģावधानȗ के अनुसार 
ऑिडट िसÎटम को रेÎटोर करवाया जाए, धन्यवाद।               
 
Ǜीमती फूलो देवी नेतम (छǄीसगढ़) : महोदय, मȅ माननीय सदÎय ǎारा उठाये गये िवषय से 
Îवयं को सÇबǉ करती हंू। 
 
PROF. MANOJ KUMAR JHA (Bihar):    Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI M. SHANMUGAM (Tamil Nadu):     Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh):  Sir, I also associate 
myself with the matter raised by the hon. Member.  
 
SHRI P. WILSON (Tamil Nadu):  Sir, I also associate myself with the matter raised by 
the hon. Member.  
 
SHRI JOHN BRITTAS (Kerala):  Sir, I also associate myself with the matter raised by 
the hon. Member.  
 
DR. AMEE YAJNIK (Gujarat):  Sir, I also associate myself with the matter raised by 
the hon. Member.  
 
DR. SANTANU SEN (West Bengal):  Sir, I also associate myself with the matter 
raised by the hon. Member.  
 
DR. AMAR PATNAIK (Odisha):     Sir, I also associate myself with the matter raised 
by the hon. Member.   
 
DR. FAUZIA KHAN (Maharashtra):  Sir, I also associate myself with the matter raised 
by the hon. Member.   
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I also associate myself with the 
matter raised by the hon. Member.   
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Railway and road connectivity to left-wing extremism affected districts of Odisha 
 

DR. PRASHANTA NANDA (Odisha): Mr. Deputy Chairman, Sir, "Hail the 
Motherland, Utkala!" Now, let me come to the subject. You know that this Left-Wing 
Extremism cannot be exterminated through barrels of guns. The people living there 
have to be given a chance to uplift their socio-economic status. This is what my 
Government of Odisha has understood and done in this respect, and much of this 
extremism has been curbed.  But there are 11 districts which are of concern.  I would 
like to put it here that in order to support those people by uplifting their socio-
economic standard, rail and road connectivity is the most important aspect. I am 
happy that the hon. Railways Minister is here and he will definitely take necessary 
action in this regard.   
 The Government of Odisha has requested the Union Government for railway 
connectivity between Malkangiri to Bhadrachalam (150 kilometres) 
 and Nabarangpur to Junagarh (118 kilometres), which will be immensely helpful for 
the socio-economic uplift of the tribal populace and also for countering Left-Wing 
Extremism in the region.  The Government of India may consider this request of the 
State Government at the earliest.   
 Regarding road development, the Government of Odisha has also requested 
the Union Government for development of the stretch, from Jeypore to Motu via 
Malkangiri (length - 202 kilometres), which is the lifeline of the Western and Southern 
Odisha providing inter-State connectivity to Andhra Pradesh and Chhattisgarh, to 
four-lane standard.  This will boost the socio-economic growth of the region and also 
help in combating Naxal menace in the LWE area. The Government of India may 
consider this request of the State Government at the earliest.  The State Government 
of Odisha has also requested the Union Government for development of the stretch at 
NH 326 from... 
 
MR. DEPUTY CHAIRMAN: Time is over, hon. Nanda ji.  It is not going on record.   
'ओिडशा िदवस' पर आपको बहुत-बहुत बधाई। आपके माध्यम से पूरे ओिडशावािसयȗ को भी 
बहुत-बहुत बधाई, शुभकामनाएँ।  
 
DR. AMAR PATNAIK (Odisha): Sir, I associate myself with the matter raised by the 
hon. Member. 

                   
 English translation of the original speech delivered in Odia. 
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DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the matter raised 
by the hon. Member. 
 
SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself with the 
matter raised by the hon. Member.  
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with the 
matter raised by the hon. Member.  
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
Ǜीमती छाया वमार् (छǄीसगढ़) : महोदय, मȅ भी Îवयं को इस िवषय के साथ सÇबǉ करती हँू। 

 
Deficiency in implementation of the Antyodaya Yojana and the Pradhan Mantri Awas 

Yojana due to usurpation of Panchayat lands 
 
Ǜी रामचंदर् जांगड़ा (हिरयाणा): मान्यवर, आपका बहुत-बहुत धन्यवाद िक आपने मुझे एक 
महत्वपूणर् मुǈे पर सदन का ध्यान आकिर्षत करने का मौका िदया है। 
 महोदय, सिदयȗ पहले गावँȗ मȂ कृिष का काम करने वाले जो िकसान होते थे, उनको 
गर्ामीण कारीगर दूसरे गावँȗ से भी लाकर अपने यहा ँबसाने पड़ते थे।  चाहे वह लोहे का काम हो या 
लकड़ी का काम हो, यहा ँतक िक अगर उस गावँ मȂ मरे हुए पशुओं को उठाने वाले, चमड़ा उतारने 
का काम करने वाले नहीं होते थे, तो उनको दूसरे गावँȗ से लाकर वहा ँबसाना पड़ता था।  उनको 
कृिष योग्य भिूम भी दी जाती थी, िरहायशी भिूम भी दी जाती थी और शामलात जमीन भी दे दी 
जाती थी।   

महोदय, अब समय के साथ-साथ जैसे ही मशीनी युग आया, तो उनकी उपयोिगता खत्म 
हो गयी।  आज व ेबहुत ही दबाव का जीवन जी रहे हȅ।  उनको बेदखली के आदेश दे िदये जाते हȅ।  
अगर गलती से सरपचं के चुनाव मȂ उन्हȗने िकसी ऐसे उÇमीदवार को वोट दे िदया, जो चुनाव हार 
गया और िवरोधी बन गया, तो उनको बेदखली के आदेश दे िदये जाते हȅ िक ये पचंायत लȅड के 
ऊपर नाजायज़ बठेै हुए हȅ।   

महोदय, मȅ ऐसे दो-तीन उदाहरण दँूगा।  सैकड़ȗ साल पहले िभवानी िजले के झरवाई गावँ 
मȂ जागंड़ा पिरवार आकर बसा था।  उसने गलती से दूसरे आदमी को वोट दे िदया और वह चुनाव 
हार गया, तो उसको बेदखली के आदेश दे िदये गये और उसका घर िगराने का ऑडर्र दे िदया 
गया।  उस आदमी ने शमर् के मारे आत्महत्या कर ली, जो कभी खुद दो बार उस गावँ का सरपचं 
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रहा था।  ऐसा ही एक उदाहरण करनाल िजले के कलसौरा गावँ का है।  वहा ँ 1,618 एकड़ 
शामलात जमीन पर दबगंȗ ने कÅजा कर िलया है।  वहा ँपर िजतने भी दिलत पिरवार हȅ, िपछड़े 
पिरवार हȅ, उनके पास पशुओं का गोबर डालने के िलए भी जमीन नहीं है।  इसके कारण उनको 
अपने पशु बेचने पड़े।  वे दूध का काम करते थे, लेिकन इससे वे बेरोज़गार हो गये। इसी तरह से 
महेन्दर्गढ़ मȂ खटीक समाज का एक पिरवार आकर बसा था।  उसको मृत पशु उठाने का, चमड़ा 
उतारने का काम िदया गया था।  अब महेन्दर्गढ़ शहर का िवकास हो गया, तो वह जमीन prime 
land हो गयी, वह कॉलेज के सामने आ गयी।  तो भमूािफयाओं ने आदेश कर िदया िक ये लोग 
सरकारी जमीन पर बठेै हȅ और सरकार के ǎारा आदेश करवा िदया िक इनको यहा ँ से उठाया 
जाए। अब िहन्दुÎतान मȂ उनके पास कहीं एक गज जगह भी नहीं है, तो वे कहा ँजाकर बसȂगे?  

इस Ģकार महोदय, यह एक ऐसा िवषय है, िजसके कारण न तो 'अंत्योदय' का सपना 
साकार हो रहा है और न ही PMAY का सपना ही साकार हो रहा है, क्यȗिक जब उन गरीबȗ के 
िलए जगह मागँी जाती है - तािक हम 'Ģधान मंतर्ी आवास योजना' के तहत मकान बनवाएँ - तो 
कह िदया जाता है िक पचंायत के पास लȅड नहीं है।  यह बहुत ही गÇभीर मुǈा है।  यह पूरे देश का 
मुǈा है।  मȅ तो हिरयाणा का उदाहरण दे रहा हँू। सरकार इस ओर ध्यान दे और गरीबȗ को बचाए 
तथा वहा ँ पर जो भमूािफया और दबगं लोग बठेै हȅ, उनसे जमीनȗ की मुिƪ करवाई जाये, 
धन्यवाद।            

 
Ǜी उपसभापित : जागंड़ा जी, धन्यवाद।  इस उच्च सदन मȂ अनेक Ģितभाएँ कला, सगंीत से 
सÇपन्न हȅ, उनमȂ से एक जागंड़ा जी भी हȅ।   
 
DR. SONAL MANSINGH (Nominated): Sir, I associate myself with the matter raised 
made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh):  Sir, I also associate 
myself with the matter raised by the hon. Member. 
 
SHRI BRIJLAL (Uttar Pradesh):  Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the matter raised 
by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra):  Sir, I also associate myself with the matter raised 
by the hon. Member. 
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
Ģो. मनोज कुमार झा  (िबहार) : महोदय, मȅ भी Îवयं को इस िवषय के साथ सÇबǉ करता हँू। 
 
Ǜी िवशÇभर Ģसाद िनषाद (उǄर Ģदेश) : महोदय, मȅ भी Îवयं को इस िवषय के साथ सÇबǉ 
करता हँू। 
 
Ǜी समीर उरांव (झारखंड) : महोदय, मȅ भी Îवयं को इस िवषय के साथ सÇबǉ करता हँू। 
 
Ǜी दीपक Ģकाश (झारखंड) : महोदय, मȅ भी Îवयं को इस िवषय के साथ सÇबǉ करता हँू। 
 
Ǜी नरेश बंसल (उǄराखंड) : महोदय, मȅ भी Îवयं को इस िवषय के साथ सÇबǉ करता हँू। 
 

Need for comprehensive assistance to safai karamcharis and sanitary workers 
 
DR. AMAR PATNAIK (Odisha): Mr. Deputy Chairman, Sir, once again, on behalf of 
the people of Odisha, I extend my warm greetings to you and to all the Members of 
the House and wish them well. 
 
Ǜी उपसभापित : हम सब की ओर से भी बधाई। 
 
DR. AMAR PATNAIK: Sir, my submission today relates to the Safai Karamcharis and 
sanitary workers and I will speak in Odia. "Sir, the role of scavengers and the role of 
sanitation workers in maintaining our country's sanitation system are unparalleled.  
But no visible step has been taken by the Government for their betterment.  
According to a 2018 survey, a total of 63,063 scavengers were identified. Of these, 
only 13,990 have received one-time financial assistance.  2,532 people have been 
trained in skill development.  Under the Aatmanirbhar scheme, the Aatmanirbhar 
Yojana, meant for the advancement of sanitation workers, only 30 people were 
provided with subsidies on fixed capital. Nearly 50,000 sanitation workers have left 
their homes due to lack of jobs.  Their financial condition has further weakened by the 
Corona pandemic.  As a result, the number of migrant sanitation workers has gone up 
sharply in 2020, like other migrant workers. The Government has no specific 

                   
English translation of the original speech delivered in Odia.  
 

[ 1 April, 2022 ] 25



information about their number, which is estimated to have gone beyond 50,000. As 
the scavengers and sanitation workers are engaged in a hazardous vocation, it is 
incumbent upon the Government to look after their health insurance. Regular health 
checkups, both for them and their family members must be made mandatory. The 
Government has not taken any action in this regard.  But many State Governments 
have begun work on such plans.  One of the best examples of this is the Government 
of Odisha, which has launched a scheme called 'GARIMA'. The purpose of the 
scheme is to provide health insurance, regular health checkups for sanitation workers 
and to provide them with social security.   

Sir, I urge the Central Government to once again conduct a survey for the 
development and rehabilitation of the sanitation workers. The ambit of the 
Atmanirbhar scheme under the Atmanirbhar Yojana may be expanded for improving 
the health care system so as to provide them with health care services." 
 
SHRI P. WILSON (Tamil Nadu):  Sir, I associate myself with the matter raised by the 
hon. Member.  
 
SHRI JOHN BRITTAS (Kerala):  Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
SHRI KANAKAMEDALA RAVINDRA KUMAR (Andhra Pradesh): Sir, I also associate 
myself with the matter raised by the hon. Member. 
 
SHRI M. SHANMUGAM (Tamil Nadu):  Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
DR. SANTANU SEN (West Bengal):  Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
Ģो. मनोज कुमार झा (िबहार) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ 
Îवयं को सबंǉ करता हंू।  
 
Ǜी िवशÇभर Ģसाद िनषाद (उǄर Ģदेश) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय 
के साथ Îवयं को सबंǉ करता हंू।  
 
Ǜी नीरज डांगी (राजÎथान) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ 
Îवयं को सबंǉ करता हंू।  
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SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself with the 
matter raised by the hon. Member. 

 
Need to create an Association for former Members of Parliament 

 
SHRI G.V.L. NARASIMHA RAO (Uttar Pradesh):  I thank you, Deputy Chairman, Sir, 
and also the hon. Chairman for giving me this opportunity.  At the outset, I would like 
to extend my best wishes to all the retiring Members.  While listening to them today, a 
thought crossed my mind.  One-third of Members of this august House retire every 
two years.  Besides a good standing in public life, they have rich parliamentary 
experience, subject knowledge and experience of working with communities and 
societies.  I was wondering why we don’t have a very powerful alumni association 
because schools and colleges where we have spent only four years, we have a life-
long bonding with such organizations and institutions becoming members of the 
alumni.  In India, we also have an Indian Parliamentary Group of which we are all life 
members and the retired Members become associate life members.  But having gone 
through the mandate of the IPG, I realize that it is oriented more towards the sitting 
Members of Parliament and not the retired Members.  I have looked into the 
arrangements in other countries.  In most Western democracies, they have very 
strong Associations of Former Members of Parliament.  They have it in the U.S. which 
was set up in '84.  The U.K. Parliament has an Association of Former Members with 
an office in the House of Commons itself.  Australia also has it.  The European 
Association of Former Members is also there.  All these institutions certainly provide 
an opportunity to the former Members of Parliament to actively participate in public 
life.  Hon. Prime Minister has been exhorting all the citizens of this country to 
participate in nation building efforts in the 75th year of independence.  I would like to 
urge you and also the Government to enable constitution of an institution, an 
association of former Members of Parliament, as an alumni institution, with no cost to 
the exchequer, which is what is there in most of the countries.  It only has recognition 
of the Parliament but no cost to the exchequer, which can organize an annual 
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meeting of all the former Members.  It can also organize regional meetings in different 
regions of this country.  It can also undertake study tours and also voluntarily 
participate in certain nation building activities undertaken by the Government.   

So, I would like to strongly urge the Government to take such an initiative.  And 
I would request all the colleague Members to support such an effort because it will 
give us an umbilical connection with the House of Parliament and also enable us to 
contribute in a channelized way.  Thank you, Sir.   
 
SHRI K.J. ALPHONS (Rajasthan):  Sir, I associate myself with the matter raised by 
the hon. Member. 
 
LT. GEN. (DR.) D.P. VATS (RETD.) (Haryana): Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
SHRI DUSHYANT GAUTAM (Haryana):  Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI IRANNA KADADI (Karnataka):  Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI BHUBANESWAR KALITA (Assam):  Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI K.R.N. RAJESHKUMAR (Tamil Nadu):  Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
SHRIMATI PRIYANKA CHATURVEDI (Maharashtra):  Sir, I also associate myself with 
the matter raised by the hon. Member. 
 
Ǜी समीर उरांव (झारखंड) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ Îवयं 
को सबंǉ करता हंू।  
 
Ǜी कामाख्या Ģसाद तासा (असम): महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के 
साथ Îवयं को सबंǉ करता हंू।  
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Ǜी नरेश बंसल (उǄराखंड) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ 
Îवयं को सबंǉ करता हंू।  
 
Ǜी जयĢकाश िनषाद (उǄर Ģदेश) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के 
साथ Îवयं को सबंǉ करता हंू।  
 
Ǜी दीपक Ģकाश (झारखंड) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ 
Îवयं को सबंǉ करता हंू।  
 
Ǜी महेश पोǈार (झारखंड) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ Îवयं 
को सबंǉ करता हंू।  
 
Ǜी बृजलाल (उǄर Ģदेश) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ Îवयं 
को सबंǉ करता हंू।  
 
Ǜी सकलदीप राजभर (उǄर Ģदेश) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के 
साथ Îवयं को सबंǉ करता हंू। 
 
डा. िवकास महात्मे (महाराÍटर्) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ 
Îवयं को सबंǉ करता हंू।  
 
Ǜी रामकुमार वमार् (राजÎथान) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ 
Îवयं को सबंǉ करता हंू।  
 
Ǜी िवजय पाल िंसह तोमर (उǄर Ģदेश) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय 
के साथ Îवयं को सबंǉ करता हंू।  
 
Ǜीमती रिमलाबेन बेचारभाई बारा (गुजरात) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए 
िवषय के साथ Îवयं को सबंǉ करती हंू।  
 
Ǜी रामभाई हरजीभाई मोकिरया (गुजरात) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए 
िवषय के साथ Îवयं को सबंǉ करता हंू।  
 
Ǜी ओम Ģकाश माथुर (राजÎथान) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के 
साथ Îवयं को सबंǉ करता हंू।  
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Ǜीमती कान्ता कदर्म (उǄर Ģदेश) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के 
साथ Îवयं को सबंǉ करती हंू।  
 
Ǜीमती झरना दास बैǏ (ितर्पुरा) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ 
Îवयं को सबंǉ करती हंू।  
 
Ģो. मनोज कुमार झा (िबहार) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ 
Îवयं को सबंǉ करता हंू।  
 
डा. सोनल मानिंसह (नाम िनदȃिशत) : महोदय, मȅ माननीय सदÎय ǎारा उठाए गए िवषय के 
साथ Îवयं को सबंǉ करती हंू।  
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself with the 
matter raised by the hon. Member. 
 
SHRI TIRUCHI SIVA (Tamil Nadu):  Sir, I also associate myself with the matter raised 
by the hon. Member. 
 
SHRI M. SHANMUGAM (Tamil Nadu):  Sir, I also associate myself with the matter 
raised by the hon. Member. 
 
SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the matter raised by 
the hon. Member. 
 
Ǜी उपसभापित: माननीय Ǜी सभंाजी छतर्पती, not present. Now, Special Mentions,  
Ģो. मनोज कुमार झा।                                                         

 
 

SPECIAL MENTIONS 
 

Need for assistance to Jute and Banana fiber clusters located at Purnia in Bihar 
 
Ģो. मनोज कुमार झा (िबहार) : माननीय उपसभापित महोदय, इस िवशेष उÊलेख के िलए 
आपकी अनुमित और सहमित िमलने के पÌचात मȅ अपनी बात रखना चाहता हंू।  महोदय, MSME 
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मंतर्ालय ने Îफूिर्त Îकीम के तहत परंपरागत रूप से िवलुÃत हो रहे दÎतकारी और अन्य पारंपिरक 
कलाओं से जुड़े कारीगरȗ को आगे बढ़ाने हेतु देश भर मȂ कई क्लÎटसर् का िनमार्ण िकया है, िजनमȂ 
से एक िबहार के पूिर्णया िÎथत जूट एवं बनाना फाइबर क्लÎटर है, जो िक देश का सबसे बड़ा 
क्लÎटर है। इतने बड़े क्लÎटर को चलाने वाली एजȂसी को सरकार के ǎारा मुÄत मȂ जमीन 
उपलÅध करानी चािहए। पिरयोजना मȂ नई मशीनȗ को जोड़ने एवं उनके िलए विकȊ ग कैिपटÊस की 
ËयवÎथा भी जरूर होनी चािहए। Îथानीय Ģशासन, राज्य एवं केन्दर् सरकार के ǎारा यह सुिनिÌचत 
िकया जाए िक इन कारीगरȗ के उत्पादȗ को सीधे क्लÎटर के माध्यम से अिनवायर् रूप से खरीदा 
जाए, तािक इस कायर् के िलए अन्य लोग भी आकिर्षत हो सकȂ । क्लÎटर की सचंालन एजȂसी को 
बाजार मȂ ज्यादा से ज्यादा उत्पाद लाने हेतु 5 करोड़ रुपए तक का िबना Åयाज का ऋण उपलÅध 
कराये जाने की ËयवÎथा हो, तािक वहा ंिनबार्ध रूप से उत्पाद बनाये जा सकȂ ।  सीएसआर Îकीम 
को क्लÎटर से जोड़ कर इस Îकीम की कम-से-कम 40 Ģितशत रािश इस क्लÎटर के कारीगरȗ 
को Ëयवसाय के एक्सटȂशन के िलए िमलनी चािहए। इन सभी कारीगरȗ को 5 लाख रुपए तक के 
जीवन बीमा और ÎवाÎथ्य बीमा की सुिवधा िमले। क्लÎटर को िजला मुख्यालय मȂ कम-से-कम 5 
एकड़ सरकारी जमीन मुहैया करायी जाए और अबर्न हाट Îकीम के तहत क्लÎटर को इसे बनाने 
और सचंालन की िजÇमेवारी िमले, तािक कारीगरȗ का अपना बाजार हो और उसमȂ िकसानȗ के भी 
जैिवक उत्पादȗ की िबकर्ी हो। शुिकर्या, जय िहन्द! 
 
SHRI P. WILSON (Tamil Nadu):  Sir, I associate myself with the mention made by the 
hon. Member.   
 
SHRI JOHN BRITTAS (Kerala):  Sir, I also associate myself with the mention made by 
the hon. Member.   
 
DR. SANTANU SEN (West Bengal):  Sir, I also associate myself with the mention 
made by the hon. Member.   
 
DR. FAUZIA KHAN (Maharashtra):  Sir, I also associate myself with the mention 
made by the hon. Member.   
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the mention made by 
the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I also associate myself with the 
mention made by the hon. Member. 
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu):  Sir, I also associate myself with the 
mention made by the hon. Member. 
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SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
mention made by the hon. Member. 
 
DR. V. SIVADASAN (Kerala):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 

 
Need for converting Veer Surendra Sai University of Technology at Burla in Odisha to 

Centrally Funded Technical Institute (CFTI) 
 
SHRI PRASANNA ACHARYA (Odisha):  Sir, the State of Odisha is very rich in 
minerals, but still has undeveloped region like the KBK.  In very close proximity of the 
world-famous Hirakud Dam, the first Engineering College of the State, the UCE, 
Burla, was set up in 1956 and presently it has been a State Unitary Technical 
University named as VSSUT, Burla, since 2009 and has the UGC recognition of 
Section 2(f) and Section 12(f).  The present student strength is 5,000-plus and the 
top rankers of the State are preferring this university. It offers 11 UG courses, 34 PG 
courses and 16 Ph.D. Programmes.  It has produced 30,000-plus alumni who are 
serving the nation and abroad in responsible positions. 
 The institute is within the vicinity of industrial belt, mines, and other institutes of 
higher learning like the Sambalpur University, medical college, IIM, IIT, NIT, and 
Agricultural University.  It is well connected by road, rail and air.  The university has a 
total land of 500 acres and has a scope to become a Multi-disciplinary Engineering 
Research University (MERU) as mandated in the NEP-2020.  Many a time we have 
approached the MoE to upgrade it to a CFTI and the Government of Odisha has also 
recommended for the same earlier. 
 Under these circumstances, I request the Central Government to consider 
upgrading the VSSUT, Burla, to a CFTI in line with the Central Institute of Technology 
(CIT), Kokrajhar, Assam, to act as a catalyst to the socio-economic and overall 
development of the 17 under-developed districts of Western Odisha. 
 
SHRI P. WILSON (Tamil Nadu):  Sir, I associate myself with the mention made by the 
hon. Member.   
 
SHRI JOHN BRITTAS (Kerala):  Sir, I also associate myself with the mention made by 
the hon. Member. 
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DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the mention made by 
the hon. Member.   
 
DR. SANTANU SEN (West Bengal):  Sir, I also associate myself with the mention 
made by the hon. Member.   
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I also associate myself with the 
mention made by the hon. Member. 
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu):  Sir, I also associate myself with the 
mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
mention made by the hon. Member. 
 
DR. V. SIVADASAN (Kerala):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
MR. DEPUTY CHAIRMAN:  Shri Anil Desai.  He is not present. 
 

Need for establishment of a Textile Park in Purvanchal 
 

Ǜी संजय सेठ (उǄर Ģदेश): उपसभापित महोदय, आज हमारे देश मȂ टेक्सटाइल इंडÎटर्ी 
एगर्ीकÊचर के बाद दूसरी सबसे बड़ी employment generate करने वाली इंडÎटर्ी है। 140 
िबिलयन डॉलर की यह इंडÎटर्ी 4.5 करोड़ लोगȗ को डायरेक्टली और 6 करोड़ लोगȗ को 
इन्डायरेक्टली रोजगार उपलÅध कराती है। आज यह इंडÎटर्ी भारत की कुल जीडीपी का 2.3 
Ģितशत contribute करती है। हमारे देश मȂ िजतना भी industrial production होता है, उसका 
13 Ģितशत टेक्सटाइल इंडÎटर्ी ही करती है और भारत के कुल एक्सपोटर् मȂ भी इसकी 12 Ģितशत 
की िहÎसेदारी है। केन्दर् सरकार ने एक्सपोटर् बढ़ाने के िलए ASEAN देशȗ के साथ ģी टेर्ड भी 
allow िकया है और साथ ही सरकार SFITP और TUFS मȂ भी काफी पैसे इन्वेÎट कर रही है। इन 
सबके बावजूद भी आज बगंलादेश हमसे आगे है, जब िक हमारे यहा ँउसमȂ अपार सभंावनाएँ हȅ।  

महादय, raw material की उपलÅधता बहुत मायने रखती है और इस मामले मȂ भारत एक 
बहुत मजबतू िÎथित मȂ है। पूरी दुिनया मȂ भारत कॉटन और जूट का सबसे बड़ा उत्पादक है। हमȂ 
पूवार्ंचल मȂ गारमȂट एक्सपोटर् के िलए टेक्सटाइल पाकर्  बना कर बगंलादेश की तजर् पर incentive 
देकर िनवेशकȗ को बुलाना चािहए। पूवार्ंचल मȂ हमारे पास skilled और unskilled labour की 
पयार्Ãत उपलÅधता है। आयात और िनयार्त के िलए पूवȘǄर राज्य की भौगोिलक लोकेशन सबसे 
अच्छी है िजससे माल के आयात और िनयार्त करने मȂ सहूिलयत होगी। 2025 तक देश की 
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अथर्ËयवÎथा को 5 िटर्िलयन डॉलर तक करने का माननीय Ģधान मंतर्ी जी का जो सपना है, इससे 
उसको हकीकत मȂ साकार करने मȂ बड़ी मदद िमलेगी। 
 
SHRI P. WILSON (Tamil Nadu):  Sir, I associate myself with the mention made by the 
hon. Member.   
 
Ǜी िवशÇभर Ģसाद िनषाद (उǄर Ģदेश) : महोदय, मȅ भी Îवयं को इस िवषय के साथ सबंǉ 
करता हंू। 
 
PROF. MANOJ KUMAR JHA (Bihar):  Sir, I also associate myself with the mention 
made by the hon. Member.   
 
MS. DOLA SEN (West Bengal):  Sir, I also associate myself with the mention made 
by the hon. Member.   
 
SHRI NEERAJ SHEKHAR (Uttar Pradesh):  Sir, I also associate myself with the 
mention made by the hon. Member.   
 
DR. FAUZIA KHAN (Maharashtra):  Sir, I also associate myself with the mention 
made by the hon. Member.   
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the mention made by 
the hon. Member.   
 
DR. SANTANU SEN (West Bengal):  Sir, I also associate myself with the mention 
made by the hon. Member.   
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I also associate myself with the 
mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
mention made by the hon. Member. 

 
Need for the transfer of Instrumentation Limited, Palakkad unit to Kerala Government 

 
SHRI ELAMARAM KAREEM (Kerala): Sir, the Union Cabinet had approved the 
closure of the Kota Unit of Instrumentation Limited in 2016 and had accorded 'in 
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principle' approval for the transfer of Palakkad Unit of Instrumentation Limited to the 
Government of Kerala.  The Government of Kerala had constituted a High Level 
Committee headed by Chief Secretary of the Government of Kerala to work out the 
modalities of the transfer; the Department of Heavy Industries was represented on the 
Committee. Based on its deliberations, a tripartite Memorandum of Understanding 
was signed by the Government of India through the Department of Heavy Industries, 
Government of Kerala through the Department of Industry and the Instrumentation 
Limited on 16th November, 2018.  There is no visible progress on this matter till date. 
The whole transfer process is suspended due to the objection raised by the 
Department of Heavy Industries for levying the value of the land in possession of 
Instrumentation Limited, Palakkad Unit.  It may be noted that this land in possession 
of Instrumentation Unit was given by the Government of Kerala free of cost for 
establishing this industrial unit in the State. So, it is quite unfortunate that the Central 
Government is asking for the value of the land from Kerala Government for transferring 
it. So, the Department of Heavy Industries should change its stand to levy the value of 
the land from Kerala Government. In this scenario, I request the Union Government to 
do the needful for completing the transfer of Instrumentation Limited, Palakkad Unit to 
Kerala Government at the earliest. Thank you.                                                                     
 
MS. DOLA SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI JOHN BRITTAS (Kerala): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SANTANU SEN (West Bengal): Sir, I also associate myself with the Special 
Mention made by the hon. Member.  
 
DR. FAUZIA KHAN (Maharashtra): Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
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DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
DR. V. SIVADASAN (Kerala):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 

Need for establishment of AIIMS at Jabalpur in Madhya Pradesh 
 

Ǜी कैलाश सोनी (मध्य Ģदेश) : मान्यवर, मध्य Ģदेश बड़ा Ģदेश है। इसके महाकौशल एवं िंवध्य 
Ģदेश मȂ बहुत बड़ी सखं्या मȂ अनुसूिचत जाित वगर् के लोग िनवास करते हȅ। महोदय, महाकौशल 
ही पुराना गȗडवाना है। इसमȂ आठ िजले हȅ। इसी तरह से िंवध्य Ģदेश मȂ सात िजले हȅ, सागर सभंाग 
मȂ छ: िजले हȅ। यहा ँकोई ǛेÍठ िचिकत्सा ËयवÎथा नहीं है। सभी को के्षतर्ीय सुिवधा सतुंलन की दृिÍट 
से जबलपुर मध्यम मȂ जाना पड़ता है। लोक ÎवाÎथ्य की दृिÍट से, लोक िहत की दृिÍट से यहा ँ
'एÇस' की ËयवÎथा Ģारंभ िकया जाना बहुत आवÌयक है। मȅ आपके माध्यम से भारत सरकार से 
मागँ करता हँू िक जबलपुर मȂ, जो सभंाग की किमÌनरी भी है, वहा ँ'एÇस' शीघर् ĢारÇभ करवायȂ। 
 
 DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member.  
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
डा. िवकास महात्मे (महाराÍटर्) : महोदय, मȅ भी Îवयं को इस िवषय से सबंǉ करता हँू। 

 
Need to include certain communities in Scheduled Tribes category 

 
Ǜी मुजीबुƥा खान (ओिडशा) : महोदय, झारखंड मȂ िनवास करने वाले कुछ आिदवासी समुदायȗ 
को टर्ाइबल िलÎट मȂ जोड़ने के िलए माननीय मंतर्ी जी ने इस सदन मȂ एक िबल पेश िकया है। मȅ 
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सदन के माध्यम से सरकार से जानना चाहता हँू िक क्या िसफर्  झारखंड मȂ ही रहने वाले एक 
समुदाय के लोग आिदवासी कहलाने योग्य हȅ और उसी समुदाय के वे लोग, जो दूसरे राज्यȗ मȂ 
रहते हȅ, वे नहीं? जबिक, उसी समुदाय के लोगȗ की एक-दूसरे से आपस मȂ शािदया ँभी होती हȅ, 
तो िफर उन लोगȗ के िलए िबल क्यȗ नहीं लाया गया? मȅ सदन के माध्यम से सरकार से आगर्ह 
करना चाहता हँू िक ओिडशा मȂ झारखंड की सीमा से सटे हुए गावँȗ मȂ रहने वाले Puran/Bhanja 
Puran/Tamudia Puran समुदाय को भी एसटी िलÎट मȂ शािमल करने के िलए सदन मȂ जÊद से 
जÊद िबल लाया जाए। 
 
DR. SANTANU SEN (West Bengal): Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha): Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 

 
Need to provide special financial package for the Handloom sector 

 
SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, the handloom sector is a crucial 
source of income with 31 lakh households deriving livelihood from it. It is also a 
symbol of empowerment; 87 per cent handloom households are rural, 72 per cent 
handloom workers are women and 68 per cent handloom workers are SCs, STs and 
OBCs.  But due to pandemic, the handloom sector has been facing fall in demand, 
increase in unsold stocks and halt in production.  This has badly affected the 
handloom weavers, who have been unable to find work and support their families. 
 Two factors have contributed to this financial crisis in the handloom sector.  
First, in the period between March, 2020 and January, 2022, the price of cotton and 
silk yarn has increased by 69 per cent.  Since raw materials like yarn are not available 
at reasonable prices, weaving has become financially unviable.  Second, in the entire 
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duration of the pandemic, no specific social security benefits have been announced 
for the protection of poor and vulnerable weavers. 
 The handloom sector needs immediate financial assistance to boost its revival.  
Hence, I urge upon the Government to provide a special package of Rs.25,000 crores 
for the handloom industry, including subsidized yarn materials and social security 
measures for the weavers.  Thank you very much, Sir.    
 
SHRIMATI JAYA BACHCHAN (Uttar Pradesh):  Sir, I associate myself with the 
Special Mention made by the hon. Member.  
 
SHRI JOHN BRITTAS (Kerala):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
PROF. MANOJ KUMAR JHA (Bihar):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
DR. SANTANU SEN (West Bengal):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu):  Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI JAWHAR SIRCAR (West Bengal):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I too associate myself with the 
Special Mention made by the hon. Member.  
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DR. V. SIVADASAN (Kerala):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
Ǜी िवशÇभर Ģसाद िनषाद (उǄर Ģदेश) : महोदय, मȅ भी Îवयं को इस िवषय के साथ सÇबǉ 
करता हँू। 

 
Need for measures to address the digital divide for ensuring universal access to 

online education 
 

DR. V. SIVADASAN (Kerala):  Sir, in this modern period, the digital devices are the 
essential instruments of education.  But millions of students are unable to use it 
because of their social and economic backwardness.  In rural and adivasi areas, a 
huge number of schools are running without electricity.  If electricity is not there, how 
can they use computer and other digital devices?  The ASER 2021 report says that 74 
per cent of the children in India do not have the access to smartphones and the 
percentage is even worse in States like Rajasthan, Uttar Pradesh, Bihar and West 
Bengal, which is below 20 per cent.  This is the stark reality of rich-poor divide in the 
country.  In Kerala, the Government announced internet as a universal right and has 
initiated the KFON project to ensure internet to everyone.  It is the duty of the Union 
Government to ensure that every Indian has access to free internet.  Public sector 
companies, like the BSNL, has a great role to play here.  The PSUs should be 
supported and the Government should use it as a tool to deliver free or subsidized 
broadband connections to poor families, which is also very essential for ensuring 
access to information.   
 
SHRI JOHN BRITTAS (Kerala):  Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
PROF. MANOJ KUMAR JHA (Bihar):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
SHRI M. SHANMUGAM (Tamil Nadu):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
SHRI P. WILSON (Tamil Nadu):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
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DR. SANTANU SEN (West Bengal):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
DR. FAUZIA KHAN (Maharashtra):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu):  Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
Ǜी िवशÇभर Ģसाद िनषाद (उǄर Ģदेश) : महोदय, मȅ भी Îवयं को इस िवषय के साथ सÇबǉ 
करता हँू। 

 
Need to take measures for providing reliable electricity to rural households 

 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, India's electricity access challenge 
is formidable.  About 300 million people lack electricity, while an additional 100 million 
have less than four hours of electricity per day, and possibly several million more 
suffer from unreliable supply.  Poor supply leads to low interest among rural 
consumers which further leads to low returns/revenues for DISCOMs, forming a 
vicious cycle.  Decentralized renewable energy, which is usually small scale and 
generated close to the point of use, benefits entire households in many ways, 
maximizing the impact of clean energy.  In general, rural electrification is costlier than 
urban electrification due to high infrastructural, servicing and billing costs, arising from 
low population density and low industrial/commercial needs. Additionally, 
decentralized renewables have immense potential for creating jobs, empowering 
entrepreneurship, and enhancing livelihood opportunities for the rural communities. 
 Adoption of local climate-friendly clean energy solutions can also help address 
the ongoing challenges of reliability, quality and affordability of energy in rural areas.  
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Interventions, such as large-scale adoption of decentralized renewable energy, can 
make clean energy accessible to all while also meeting climate commitments.   
 Supply-side concerns necessitate streamlined technology and policy pushes, 
whilst demand-side concerns can be addressed by focused interventions such as 
capacity building and facilitating access to funding.  Empowering women, who are 
often involved in agricultural activities, with clean energy generation at the village level 
can truly improve energy access and advance in livelihoods.  I urge the Government 
to take necessary steps in this regard.   Thank you, Sir.   
 
SHRI JOHN BRITTAS (Kerala):  Sir, I associate myself with the Special Mention 
made by the hon. Member. 
 
SHRI P. WILSON (Tamil Nadu):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
SHRIMATI MAUSAM NOOR (West Bengal):   Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
DR. SANTANU SEN (West Bengal):  Sir, I too associate myself with the Special 
Mention made by the hon. Member.   
 
DR. FAUZIA KHAN (Maharashtra):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu):  Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI JAWHAR SIRCAR (West Bengal):  Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
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DR. V. SIVADASAN (Kerala):  Sir, I too associate myself with the Special Mention 
made by the hon. Member. 

  
Railway line extension project from Ambikapur to Renukoot 

 
Ǜी राम िवचार नेताम (छǄीसगढ़) : उपसभापित महोदय, छǄीसगढ़ राज्य के सरगुजा सभंाग 
मुख्यालय अंिबकापुर को रेनुकूट व कोरबा रेल लाइन के माध्यम से जोड़ा जाना है, इस पिरयोजना 
हेतु 3 सवȃक्षण िकये गये हȅ। अंिबकापुर से रेनुकूट व कोरबा रेल मागर् को जोड़ने की मागं लगातार 
सरगुजावािसयȗ की रही है। कोरबा से रेनुकूट-अंिबकापुर रेल लाइन िवÎतार छǄीसगढ़ के साथ-
साथ अन्य राज्यȗ के िलए वरदान सािबत होगी। इस रेल लाइन के िवÎतार से Ģदेश की राजधानी 
समेत उǄर Ģदेश, मध्य Ģदेश, िबहार, ओिडशा, झारखंड, महाराÍटर् तक रेल लाइन ǎारा सीधी 
पहंुच हो जाएगी। अंिबकापुर से रेनुकूट चोपन होते हुए इलाहाबाद, बनारस व राजधानी िदÊली 
तक मुख्य मागर् से जुड़ाव के साथ-साथ बनारस होते हुए िबहार व पूवȘǄर भारत तक पहंुच हो 
सकेगी, वहीं दूसरी ओर कोरबा, िबलासपुर होते हुए ओिडशा, महाराÍटर् तक सीधी पहंुच होगी। 
महोदय, इस पिरयोजना के िवÎतार से सरगुजा सभंाग के लोगȗ को ÎवाÎथ्य, िशक्षा और Ëयापार मȂ 
अत्यंत लाभ िमलȂगे। इस रेल लाइन के Ģारंभ होने से कुछ ही घंटो मȂ सरगुजा सभंाग के लोगȗ को 
एÇस, बीएचय,ू अपोलो, पीजीआई की सुिवधा उपलÅध हो जाएगी, साथ ही िविभन्न के्षतर्ȗ मȂ तैयारी 
कर रहे उच्च िशक्षा के छातर्ȗ को भी अत्यिधक लाभ होगा। सरगुजा सभंाग मȂ Ģचुर मातर्ा मȂ 
Ģाकृितक खिनज, कोयला व बाक्साइट मौजूद है। औǏोिगक कȂ दर् व Ãलाटं मȂ यहा ँ से खिनज 
सड़क मागर् से भेजा जाता है, िकन्तु रेल िवÎतार होने से कम खचर् व कम समय मȂ पिरवहन की 
सुिवधा िमलेगी, साथ ही धािर्मक, साÎंकृितक व पयर्टन केन्दर्ȗ का भी जुड़ाव होगा। 
 
Ǜीमती फूलो देवी नेतम (छǄीसगढ़) : महोदय, मȅ माननीय सदÎय ǎारा उठाए गए िवषय के साथ 
Îवयं को सबंǉ करती हंू।  
 
Ǜीमती छाया वमार् (छǄीसगढ़) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय के साथ 
Îवयं को सबंǉ करती हंू।  
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SANTANU SEN (West Bengal):  Sir, I also associate myself with the Special 
Mention made by the hon. Member.  

 

42 [RAJYA SABHA]



Need to give impetus to Medical education in the country 
 

Ǜी राम नाथ ठाकुर (िबहार) : माननीय उपसभापित महोदय, देश मȂ मेिडकल िशक्षा का ढाचंा 
छातर्ȗ के िलए पयार्Ãत नहीं है। हर वषर् तकरीबन लाखȗ छातर् मेिडकल िशक्षा के िलए आवदेन करते 
हȅ, पर देश मȂ एमबीबीएस की सीट्स अपयार्Ãत होने के कारण मेिडकल के छातर् िवदेशȗ का रुख 
करते हȅ। िवदेशȗ से मेिडकल िशक्षा ĢाÃत करने की खास बात यह है िक िवदेशȗ मȂ देश के मुकाबले 
सÎती और सुलभ िशक्षा िमलती है।  
 मेिडकल िशक्षा के िलए देश मȂ अवसरȗ की कमी के कारण देश का होनहार छातर् भारतीय 
सÎंकृित और मान्यताओं से परे जाकर दूसरे देश मȂ िविभन्न बाधाओं के बाद िशक्षा गर्हण करता है। 
यह िंचता की बात है िक भारत के बच्चे नेपाल, यकेूर्न जैसे िविभन्न देशȗ मȂ जाकर मेिडकल िशक्षा 
गर्हण करते हȅ। 
 देश मȂ मध्यम वगर् का बच्चा मेिडकल िशक्षा गर्हण करने मȂ अपने आपको सक्षम नहीं पाता 
है, एक तो कम सीट्स दूसरी अत्यंत महंगी - मध्यम वगर् के िलए यह दो ऐसी बाधाएं हȅ, िजनसे वह 
िनपट नहीं पाता। इसीिलए मध्यम वगर् के ज्यादातर बच्चे छोटे-छोटे देशȗ मȂ मेिडकल िशक्षा लेने के 
िलए बाध्य होते हȅ। 
 अत: सरकार से मेरी मागं है िक सरकार अिवलबं मेिडकल िशक्षा मȂ आमूलचूल पिरवतर्न 
करे और िजतने भी मेिडकल छातर् मेिडकल िशक्षा गर्हण करना चाहते हȅ, उन्हȂ सÎते और सुलभ 
तरीके से मेिडकल की िशक्षा िमल सके, िजससे देश के होनहार बच्चे िवदेशȗ मȂ जाकर मेिडकल 
िशक्षा गर्हण करने के िलए बाध्य न हȗ। 
 
Ǜी िवशÇभर Ģसाद िनषाद (उǄर Ģदेश) : महोदय, मȅ माननीय सदÎय ǎारा उठाए गए िवषय के 
साथ Îवयं को सबंǉ करता हंू।  
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu):  Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
PROF. MANOJ KUMAR JHA (Bihar):  Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the Special Mention 
made by the hon. Member. 
 
DR. SANTANU SEN (West Bengal):  Sir, I also associate myself with the Special 
Mention made by the hon. Member.  
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SHRI P. WILSON (Tamil Nadu): Sir, I also associate myself with the Special Mention 
made by the hon. Member.  
 
DR. FAUZIA KHAN (Maharashtra):  Sir, I also associate myself with the Special 
Mention made by the hon. Member. 
 
SHRI JOHN BRITTAS (Kerala): Sir, I also associate myself with the Special Mention 
made by the hon. Member.  
 
SHRI ABIR RANJAN BISWAS (West Bengal): Sir, I also associate myself with the 
Special Mention made by the hon. Member. 
 
DR. V. SIVADASAN (Kerala):  Sir, I too associate myself with the Special Mention 
made by the hon. Member.                 
                                    

Need to stop atrocities against Dalits in Rajasthan 
 

Ǜी रामजी (उǄर Ģदेश) : महोदय, 26 जनवरी, 1950 को देश मȂ सिंवधान लागू हुआ और बाबा 
साहेब डा. भीमराव अÇबेडकर जी ने देश मȂ सिदयȗ से गुलामी का जीवन जीने वाले दिलतȗ, 
आिदवािसयȗ, िपछड़ȗ, वंिचतȗ को सवैंधािनक अिधकार देकर, इन कमजोर वगर् के लोगȗ को 
बराबरी का दजार् देकर मुख्य धारा मȂ लाए और इनकी गुलामी को खत्म िकया।  
 इन सवैंधािनक अिधकारȗ की वजह से दिलत आिदवासी भी िशक्षा के माध्यम से आगे बढ़े 
और इनकी आिर्थक िÎथित मȂ थोड़ा-सा सुधार हुआ है, िजससे आज इनके रहन-सहन मȂ सुधार 
हुआ है, लेिकन देश मȂ कुछ गंदी मानिसकता के लोगȗ को यह मंज़रू नहीं है और ये लोग ही पूरे 
देश मȂ दिलतȗ और आिदवािसयȗ पर अत्याचार करते हȅ।  इसके कुछ ज्वलन्त उदाहरण इस Ģकार 
हȅ- राजÎथान मȂ ही एक दिलत नवयुवक िजतेन्दर् मेघवाल का मडर्र िसफर्  मंूछ रखने और अच्छे 
कपड़े़ पहनने के कारण हुआ।  अलवर मȂ दिलत नवयुवक को कार से कुचलकर मार डाला, ऐसे ही 
हनुमानगढ़ मȂ िवनोद मेघवाल, जगदीश मेघवाल का मडर्र हुआ।  भरतपुर मȂ दिलत युवक के साथ 
मॉब िंलिंचग कर उसको भी मार िदया गया।  अलवर, धौलपुर और डीडवाना मȂ दिलत लड़िकयȗ 
के साथ बलात्कार िकया गया और यहा ंतक िक डीडवाना मȂ लड़की की मौत भी हो गई। 
 Ǜीमâ, ज्यादातर अपराधȗ मȂ अपरािधयȗ को सजा ही नहीं िमलती,  इसिलए वहा ं पर 
दिलतȗ और आिदवािसयȗ पर हो रहे अत्याचार मȂ बेतहाशा वृिǉ हुई है।  अत: आपके माध्यम से 
केन्दर् सरकार से मेरा अनुरोध है िक दिलतȗ के ऊपर हो रहे अत्याचार और उत्पीड़न को रोकने 
हेतु और भी ठोस कदम उठाए जाएं एवं िविध सÇमत कारर्वाई की जाए।  

                   
 Not recorded. 
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MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Time is over. 
...(Interruptions)... यह िरकॉडर् पर नहीं जा रहा है। 
 
Ǜी िवशÇभर Ģसाद िनषाद (उǄर Ģदेश) : महोदय, मȅ माननीय सदÎय ǎारा उठाए गए िवषय से 
Îवयं को सबंǉ करता हंू।  
 
Ǜीमती फूलो देवी नेतम (छǄीसगढ़) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय से 
Îवयं को सबंǉ करती हंू।  
 
Ǜी रामकुमार वमार् (राजÎथान) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय से Îवयं 
को सबंǉ करता हंू।  
 
DR. SANTANU SEN (West Bengal):  Sir, I too associate myself with the issue raised 
by the hon. Member. 
 
DR. KANIMOZHI NVN SOMU (Tamil Nadu): Sir, I too associate myself with the issue 
raised by the hon. Member.  
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu): Sir, I too associate myself with the 
issue raised by the hon. Member.  
 
DR. AMAR PATNAIK (Odisha):  Sir, I too associate myself with the issue raised by 
the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I too associate myself with the 
issue raised by the hon. Member. 
 
DR. V. SIVADASAN (Kerala):  Sir, I too associate myself with the Special Mention 
made by the hon. Member.            

 
 

MATTERS RAISED WITH PERMISSION - Contd. 
 

Need to officially declare 2022-23 as the death centenary year of  
Chhatrapati Shahu Maharaj 

 
SHRI SAMBHAJI CHHATRAPATI (Nominated):  Sir, this year from 6th May onwards, 
we will be commemorating the death centenary of Chhatrapati Shahu Maharaj, who is 
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the inspiration behind the social revolution in India.  It was under his regime that in the 
Kolhapur State, the first reservation for SCs/STs and OBCs was given for socially and 
educationally weaker sections of people at large in the year 1902.  This was the first 
time when it was given, which was later imbibed by Dr. Babasaheb Ambedkar in the 
Constitution.  During his regime, Chhatrapati Shahu Maharaj revolutionized arts, 
sports, culture, industry, agriculture, administration throughout his kingdom. He 
encouraged music, theatre, filming and wrestling.  He laid the foundation of the 
cooperative movement in Maharashtra.  It was his vision that led to the creation of 
Radhanagari Dam providing irrigation in his State which made Kolhapur a green zone.  
He also helped farmers establish their own marketplace.  Education was made 
compulsory. Everything that was required for social uplift, Shahu Maharaj did.  Dr. 
Babasaheb Ambedkar was sponsored by Rajarshi Chhatrapati Shahu Maharaj for his 
education abroad, without any conditions.  Dr. Ambedkar, who always fondly said 
that he started his social endeavours at Mangaon Parishad where Chhatrapati Shahu 
Maharaj presided over the function.  Shahu Maharaj always said that the leader of the 
Bahujan Samaj and the leader who will be seen across India will be Dr. Babasaheb 
Ambedkar.  In the same speech or in the same programme, Dr. Babasaheb 
Ambedkar addressed Chhatrapati Shahu Maharaj as a pillar of social democracy.  
Chhatrapati Shahu Maharaj's era can be looked as a milestone in modern day 
governance.  In spite of being a monarch, he favoured rule of law and encouraged 
participation in public policy, setting the foundation for a social democracy.  He is the 
perfect example of how a statesman should be and how a rule should govern.  Even 
today, he is admired as an inspiration for ideal governance.  
 In 1974, on his birth centenary, the Government of India had issued a special 
post card.  Also let me remind you, Sir, that this is the highest seat of our democracy.  
In this very Parliament complex, there is a life size statue of the great egalitarian king 
who believed in democracy.  However, it is unfortunate that not much has been 
published about his life and work.  We have an opportunity now to ensure people, 
especially, the next generation who can learn about this great man who in spite of 
being a king, lived the life of a rishi.  Which is why, to mark the death centenary of 
Rajashri Chhatrapati Shahu Maharaj, I urge upon the Government of India to plan a 
nationwide programme for a year starting from 6th May, 2022.  Thank you. 
 
DR. SONAL MANSINGH (Nominated):  Sir, I associate myself with the Special 
Mention made by the hon. Member.  
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Ģो. मनोज कुमार झा (िबहार) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय से Îवयं को 
सबंǉ करता हंू।  
 
Ǜी राम िवचार नेताम (छǄीसगढ़) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय से 
Îवयं को सबंǉ करता हंू।  
 
SHRI BHUBANESWAR KALITA (Assam): Sir, I too associate myself with the Special 
Mention made by the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I too associate myself with the 
Special Mention made by the hon. Member. 
 
MR. DEPUTY CHAIRMAN:  Now, Zero Hour continues. Shri Ajit Kumar Bhuyan, you 
have Zero Hour on issue of drinking water in the city of Guwahati. 
 

Issue of drinking water in the city of Guwahati 
 

SHRI AJIT KUMAR BHUYAN (Assam):  Sir, I would like to draw the attention of the 
Government through this submission about the chronic scarcity of safe drinking water 
in the city of Guwahati.  It needs no mention about the importance of the city, being 
the capital city of Assam, having an International Airport and being the Gateway of the 
North-East.  But, the people of the city are suffering immensely for want of safe 
drinking water.  The city is endowed with an abundance of water in the river 
Brahmaputra flowing freely and relentlessly alongside the city from East to West.   

To my Unstarred Question No. 1708 in the Rajya Sabha on 13th December, 
2021, the Government informed by its reply that only around 30 per cent of Guwahati 
city is provided with water supply through a pipeline network.  But, the fact of the 
matter is that out of the 30 per cent, the majority portion encompasses only the 
Assam Government's Capital complex wherein Assembly, the State Secretariat, 
residences of Minister/MLA/IAS officers, etc. are located.  Thereby, the Government 
water supply network touches a negligible portion of the general public of the city in a 
real sense.  Under these circumstances, economically able people would bore their 
own groundwater, but what will the poor do?  Can they get boring done for 
groundwater?  It is with great dissatisfaction and anguish that the Government in its 
reply to my Question No.1708 revealed that four schemes, namely (1) South West 
Guwahati Water Supply Project; (2) South Central Guwahati Water Supply Project; 
(3) South East Guwahati Water Supply Project and (4) North Guwahati Water Supply 
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Project have been undertaken but are languishing inordinately.  The major reasons, 
mentioned in the reply, stated that the projects got delayed because of delays in 
receipt of necessary permission from the Railway Authority, National Highway 
Authority of India and PWD Department.  It clearly shows that there is a lack of 
coordination amongst various Government departments and there is no mechanism. 

   
Ǜी उपसभापित :  माननीय अजीत जी, समय समाÃत हो गया है।  
 
SHRI AJIT KUMAR BHUYAN: Sir, I, therefore, strongly urge the Government, through 
you, to come out with a White Paper on the entire gamut of water supply projects 
pertaining to Guwahati.    
          
SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I associate myself with the issue 
raised by the hon. Member. 
 
SHRI JOHN BRITTAS (Kerala):  Sir, I also associate myself with the issue raised by 
the hon. Member. 
 
SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I also associate myself with the 
issue raised by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the issue raised by 
the hon. Member. 
 
MR. DEPUTY CHAIRMAN:  Shri Luizinho Joaquim Faleiro; not present.  Now, Shri 
Mahesh Poddar; Request for raising pension amount under National Social 
Assistance Programme. 
 
Ǜी महेश पोǈार (झारखंड):  Sorry Sir, मेरे कागज नहीं िमल रहे हȅ।  कृपया मुझे एक िमनट का 
समय िदया जाए।   
 
Ǜी उपसभापित : माननीय Ǜी एम. मोहÇमद अÅदुÊला; Change in examination centres for 
Term-II of class 10 Board examination in Central Board of Secondary Education.  डा. 
सुमेर िंसह सोलकंी।   
 
Ǜी महेश पोǈार :  सर, मुझे बोलने की अनुमित दीिजए। 
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Ǜी उपसभापित :  माननीय पोǈार जी, आप बोिलए। 
 
Ǜी महेश पोǈार :  धन्यवाद महोदय।  चूंिक अपेक्षा नहीं थी िक आज मेरा नÇबर आएगा, इसिलए 
ऐसा हो गया।   
 
Ǜी उपसभापित :  Ãलीज़, समय कम है, आप जÊदी से अपनी बात रिखए। 
 
Ǜी महेश पोǈार :  उपसभापित महोदय, मȅ आपके माध्यम से सदन का ध्यान आकिर्षत करना 
चाहता हंू, many coaching institutions are luring parents into admitting their children as 
young as Standard 5 for Engineering and Medical courses.  
 
Ǜी उपसभापित :  माननीय महेश जी, यह आपका ज़ीरो ऑवर का सÅजेक्ट नहीं है, जो आपने 
िदया है।  Your Zero Hour is on request to raise pension amount under the National 
Social Assistance Programme. 

 
Need to raise the pension amount under the National Social Assistance Programme 

 
Ǜी महेश पोǈार (झारखंड) :  सर, ज़ीरो ऑवर मȂ मेरा िवषय था िक वृǉ लोगȗ के िलए गरीब 
लोगȗ के िलए, जो पȂशन की योजना है, उसमȂ एक समय सीमा है िक 60 वषर् से लेकर 79 वषर् तक 
के लोगȗ को 200 रुपया और इससे ऊपर की आयु वालȗ को 500 रुपया िदया जाता है।  
 महोदय, मेरा आगर्ह है िक बढ़ती हुई महंगाई को देखते हुए - चूंिक कई राज्य इसमȂ 
समुिचत Ģावधान नहीं करते हȅ, तो उन वृǉ लोगȗ की आिर्थक अवÎथा को देखते हुए और बढ़ती 
हुई महंगाई को देखते हुए,  मȅ आपके  माध्यम से कȂ दर् सरकार से आगर्ह  करंूगा िक उनकी पूरी 
योजना को एक बार देखकर तुरंत समुिचत उपाय िकए जाएं। 
 
SHRI JOHN BRITTAS (Kerala):  Sir, I associate myself with the issue raised by the 
hon. Member. 
 
SHRI M. MOHAMED ABDULLA (Tamil Nadu):  Sir, I also associate myself with the 
issue raised by the hon. Member. 
 
DR. AMAR PATNAIK (Odisha):  Sir, I also associate myself with the issue raised by 
the hon. Member. 
 

                   
 Not recorded. 
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SHRI ABIR RANJAN BISWAS (West Bengal):  Sir, I also associate myself with the 
issue raised by the hon. Member. 
 
Ǜी राम िवचार नेताम (छǄीसगढ़) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय से 
Îवयं को सÇबǉ करता हंू। 
 
Ǜी दीपक Ģकाश (झारखंड) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय से Îवयं को 
सÇबǉ करता हंू। 
 
Ǜी समीर उरांव (झारखंड) : महोदय, मȅ भी माननीय सदÎय ǎारा उठाए गए िवषय से Îवयं को 
सÇबǉ करता हंू। 
 
MR. DEPUTY CHAIRMAN :  Now, Question Hour. 
 

 
12.00 Noon 

 
 ORAL ANSWERS TO QUESTIONS 

 
Implementation of PMGKAY 

 
*316.  SHRI PRABHAKAR REDDY VEMIREDDY: Will the Minister of CONSUMER 
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state: 
 

(a) whether Government has extended  free  foodgrains  to the poor till 
November 2021 under the Pradhan Mantri Garib Kalyan Anna Yojana 
(PMGKAY);  

(b)  if so, the details thereof and the number of beneficiaries, State-wise and 
district-wise;  

(c)  the details  of foodgrains allotted to various States under PMGKAY since 
April 2020, State-wise;  

(d)  the  details  of  foodgrains  lifted  by  States  so  far  since  April 2020, State-
wise and month-wise;  

(e)  the   reasons   that  one  kilogram  pulses  given  earlier  have  not  been  
given   under PMGKAY since 23 April, 2021; and  

(f)  whether Government would consider extending PMGKAY for another six 
months as the scheme ends in March 2022? 
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THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SADHVI NIRANJAN JYOTI): (a) to (f) A statement is laid 
on the Table of the House. 
 

Statement 
 

(a) The Pradhan Mantri Garib Kalyan Anna Yojana (PMGKAY) was extended 
beyond November, 2021 upto March, 2022 (Phase V) and now it has 
 been extended for a further period of 6 months upto September, 2022  
(Phase VI). 

(b)  The State-wise details of beneficiaries of PMGKAY are at Annexure-I.  
(c)  The details of foodgrains allotted to various States under PMGKAY since April 

2020, State-wise, is placed at Annexure-II. 
(d)    The details of foodgrains lifted by States so far since April 2020 is placed at 

Annexure-III. 
(e)    Pulses/Chana were provided for under PMGKAY Phase I and II as a special 

case considering the prevailing situation. 
(f)    The PMGKAY has been extended for a further period of six months i.e. April, 

2022 to September, 2022 by the Govt. 
 

Annexure-I 
 

State/UT-wise number of beneficiaries covered under PMGKAY 
 

                                                                                                          (In Lakh) 

Sl  
 No 
 

Name of the 
States/UTs 
  

AAY Priority 
Households Total 

persons 
No. of families 

No. of  
person 

No. of  
persons 

1 Andhra Pradesh 9.08469 23.51780 244.70323 268.22103 
2 Arunachal Pradesh 0.37901 1.50074 6.90269 8.40343 
3 Assam 6.91503 28.08301 223.08394 251.16695 
4 Bihar 25.01000 125.05000 746.11341 871.16341 
5 Chhattisgarh 7.19000 20.42000 180.35000 200.77000 
6 Delhi 0.68687 2.80939 69.97056 72.77995 
7 Goa 0.12483 0.46266 4.85915 5.32181 
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8 Gujarat 7.97828 36.19425 308.95728 345.15153 
9 Haryana 2.68000 11.35000 115.14000 126.49000 
10 Himachal Pradesh 1.81936 7.66514 20.97942 28.64456 
11 Jharkhand 9.17900 45.89500 218.35885 264.25385 
12 Karnataka 10.96938 43.91030 358.01970 401.93000 
13 Kerala 5.95799 25.58628 129.21384 154.80012 
14 Madhya Pradesh 14.80531 57.27637 425.30761 482.58398 
15 Maharashtra 25.05300 108.00652 592.16032 700.16684 
16 Manipur 0.63600 1.82126 18.14801 19.96927 
17 Meghalaya 0.70198 2.91361 18.54156 21.45517 
18 Mizoram 0.25588 0.81740 5.86475 6.68215 
19 Nagaland 0.47500 2.10765 11.93922 14.04687 
20 Odisha 12.57521 38.08087 286.06548 324.14635 
21 Punjab 1.79380 7.71000 133.80302 141.51302 
22 Rajasthan 6.29135 22.28792 417.72453 440.01245 
23 Sikkim 0.16501 0.54707 3.24081 3.78788 
24 Tamil Nadu 18.64600 68.59791 296.09574 364.69365 
25 Telangana 5.66808 15.29000 176.33190 191.62190 
26 Tripura 1.09620 4.97933 19.84880 24.82813 
27 Uttar Pradesh 40.91052 131.15853 1356.28121 1487.43974 
28 Uttarakhand 1.84115 7.91846 54.02154 61.94000 
29 West Bengal 16.41752 54.99038 546.84732 601.83770 
30 A&N 0.03780 0.14427 0.46435 0.60862 
31 DNH&DD 0.05214 0.24173 2.77713 3.01886 
32 Lakshadweep 0.01051 0.03794 0.18013 0.21807 
33 Chandigarh (DBT) 0.00170 0.00660 2.73876 2.74536 
34 Puducherry (DBT) 0.25175 0.81453 5.42224 6.23677 
35 J&K 2.33265 10.60644 61.80423 72.41067 
36 Ladakh 0.06101 0.29204 1.14690 1.43894 

Total 238.05401 909.09140 7063.40763 7972.49903 
 

  

52 [RAJYA SABHA]



Annexure-II 
 

Tentative Allocation of foodgrains under PMGKAY (as per present coverage) 
 

(Figures in MTs) 

S N 
 

States/UTs  
 

Total allocation under 
PMGKAY  

(Phase –I to Phase-VI) 
1 Andaman & Nicobar Islands 7607.75 
2 Andhra Pradesh 3352800.96 
3 Arunachal Pradesh 104274.00 
4 Assam 3140606.27 
5 Bihar 10868477.51 
6 Chandigarh 34456.27 
7 Chhattisgarh 2509625.00 
8 Daman & Diu D&NH 35938.20 
9 Delhi 909562.50 
10 Goa 66515.15 
11 Gujarat 4445024.80 
12 Haryana 1581125.00 
13 Himachal Pradesh 358057.00 
14 Jammu And Kashmir 904591.73 
15 Jharkhand 3297913.74 
16 Karnataka 5024125.00 
17 Kerala 1935001.50 
18 Ladakh 17986.79 
19 Lakshadweep 2735.66 
20 Madhya Pradesh 6287643.83 
21 Maharashtra 8752101.30 
22 Manipur 263477.93 
23 Meghalaya 268189.63 
24 Mizoram 83526.88 
25 Nagaland 175585.88 
26 Odisha 4050273.81 
27 Puducherry  78390.85 
28 Punjab 1768660.67 
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29 Rajasthan 5526585.83 
30 Sikkim 47348.50 
31 Tamil Nadu 4529244.51 
32 Telangana 2395266.15 
33 Tripura 311017.33 
34 Uttar Pradesh 18473649.37 
35 Uttarakhand 774276.85 
36 West Bengal 7522971.25 

Total 99904635.32 
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Annexure-III 
 

Tentative quantity of foodgrains lifted under various Phases of PMGKAY (upto Phase-V) 
 

(Figures in MTs) 
Sl No Name of State/UT Phase-I Phase-II Phase-III Phase-IV Phase-V (#) 

1 Andhra Pradesh 402345 633194 268223 670553 536442 
2 Andman Nicobar 913 1522 609 1522 1217 
3 Arunachal Pradesh 12317 20283 8404 21010 16047 
4 Assam 373457 607778 248765 617815 467987 
5 Bihar 1296745 1865276 871163 2127744 1651497 
6 Chandigarh 3690 6334 2794 6658 5274 
7 Chattisgarh 301154 498759 200770 501820 401540 
8 Dadra Nagar Haveli & Daman DIU 4284 6672 2689 6738 5401 
9 Delhi 106887 175452 72780 181792 145496 
10 Goa 7980 12619 5322 13305 10644 
11 Gujarat  503730 791208 341714 847201 687605 
12 Haryana  176847 277234 121736 277244 224169 
13 Himachal Pradesh  42967 68171 28645 71611 57088 
14 J & K 108435 176307 66260 161653 122277 
15 Jharkhand 395533 593259 263684 653299 488516 
16 Karnataka  602895 962448 401930 1004825 803000 
17 Kerala 232200 360705 154800 387000 309600 
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18 Ladakh 2158 3597 1378 3426 2737 
19 Lakshadweep 330 543 218 545 436 
20 Madhya Pradesh 811202 1170160 474249 1152849 902953 
21 Maharashtra 876429 1595404 630635 1543555 1173033 
22 Manipur 36852 59893 18602 47402 39939 
23 Meghalaya 32177 53628 21455 53638 42910 
24 Mizoram 10023 15491 6682 16705 13364 
25 Nagaland 21070 34006 14047 35117 28094 
26 Odisha 485394 765196 323571 803887 644984 
27 Puduchery 9455 14992 6304 15207 10486 
28 Punjab 212164 339289 141512 353522 276955 
29 Rajasthan 669864 1094921 418876 1053967 832356 
30 Sikkim 5676 9264 3732 9382 7576 
31 Tamil Nadu 536006 888371 364693 911734 714832 
32 Telangana  287430 448235 191622 479055 383244 
33 Tripura 37242 58650 25018 62070 49663 
34 Uttar Pradesh 2145317 3521290 1469737 3595924 2512766 
35 Uttarakhand 92011 152230 58498 149795 121361 
36 West Bengal 902823 1472283 600782 1501589 1199861 

  TOTAL 11746003 18754664 7831899 19341156 14891350 
Note : 
(#) :  Lifting figures upto 27.03.2022 
Lifting under Phase VI (April-September, 2022) is yet to start. 
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SHRI PRABHAKAR REDDY VEMIREDDY: Sir, since the beneficiaries of Pradhan 
Mantri Garib Kalyan Anna Yojana (PMGKAY) are based on 2011 Census figures. 
…(Interruptions)… 
 
Ǜी जयराम रमेश   : सर ,कैिबनेट मंतर्ी क्यȗ नहीं हȅ ? 
 
Ǜी उपसभापित :  कैिबनेट मंतर्ी बठेै हȅ?  
 
Ǜी जयराम रमेश : यह ठीक नहीं है।..(Ëयवधान).. 
 
Ǜी उपसभापित :  Ãलीज़, आप बिैठए। ..(Ëयवधान).. Ǜी Ģभाकर रेƿी वेिमरेƿी, आप अपना 
क्वेÌचन पूिछए। 
 
SHRI PRABHAKAR REDDY VEMIREDDY: The number of people facing food insecurity 
has increased since then and they remain uncovered. What steps has the 
Government taken to update the list of beneficiaries to ensure that maximum number 
of people are covered under PMGKAY? 
 
साध्वी िनरंजन ज्योित : उपसभापित महोदय, माननीय सासंद का सवाल गरीब पिरवारȗ से जुड़ा 
हुआ है। जब पूरे िवÌव को कोिवड ने Ģभािवत िकया, तब उस समय जो  Ǜिमक थे, उन Ǜिमकȗ 
को सुिवधा देने के िलए माननीय Ģधान मंतर्ी जी ने 'Ģधान मंतर्ी  गरीब  कÊयाण  अन्न  योजना'  
लागू की थी, िजसके तहत हम 80 करोड़ लोगȗ को मुÄत मȂ अनाज दे रहे हȅ। माननीय सदÎय का 
सवाल 2011 की जनगणना के अनुसार है। महोदय, क्यȗिक 2011 मȂ जनगणना हुई थी, इसिलए 
उसके दायरे मȂ जो लोग आते हȅ, हम उन लोगȗ को यह सुिवधा दे रहे हȅ। मȅ इसके साथ-साथ यह 
भी बताना चाहती हंू िक कोिवड के समय मȂ जो लोग सूची मȂ नहीं आते थे, हमने उनको भी  लाभ 
िदया है। 
 
SHRI PRABHAKAR REDDY VEMIREDDY: Sir, I did not get the correct answer for the 
first supplementary.  

Anyways, coverage of poor under PDS in Andhra Pradesh is 61 per cent in rural 
areas and just 41 per cent in urban areas. This translates into 2.68 crore and the same 
has also been mentioned by Ministry in Annexure-I of the reply. But, the national 
average is 75 per cent in rural areas and 50 per cent in urban areas. 

So, I would like to know the reasons behind this discrimination being shown 
towards the poor in Andhra Pradesh. What steps will the Minister take to give 
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foodgrains to 75 per cent poor in rural areas and 50 per cent poor in urban areas of 
Andhra Pradesh.  

 
साध्वी िनरंजन ज्योित :  उपसभापित जी, मȅ माननीय सदÎय को यह बताना चाहती हंू िक 
मंतर्ालय शहरी और गर्ामीण मȂ कोई पक्षपात नहीं करता है। मȅने पहले जवाब मȂ ही उǄर  िदया था 
िक 2011 की जनगणना के अनुसार चाहे शहरी हȗ, चाहे गर्ामीण हȗ, हम उनको मंतर्ालय के माध्यम 
से कवर कर रहे हȅ। जो दूसरा िवषय है िक शहर के लोग छूट रहे हȅ, उसके िलए मुझे लग रहा है 
िक व े 2011 की जनगणना मȂ छूट गए हȗगे, अत: इस कारण से लाभ नहीं िमल रहा है, परंतु मȅ 
आपको बताना चाहती हंू िक इसके बावजूद भी, कोिवड के समय मȂ जो छूटे हुए Ëयिƪ थे, हमने 
उन लाभािर्थयȗ को भी  इसका लाभ िदया है।     
 
Ǜी िदिग्वजय िंसह   : माननीय उपसभापित महोदय ,कभी -कभी इधर भी देख िलया कीिजए।  
 
Ǜी उपसभापित : माननीय िदिग्वजय िंसह जी, थोड़ा धैयर् रिखए, आप बहुत सीिनयर मÇैबर हȅ। 
आप पर हमेशा मेरी नज़र रहती है, आप ही की नज़र नहीं रहती है, आप धैयर् रिखए। 
 
Ǜी रामचंदर् जांगड़ा : उपसभापित महोदय, आपका बहुत-बहुत धन्यवाद। महोदय, बड़े पैमाने पर 
गोदामȗ और मंिडयȗ मȂ रखा हुआ अनाज अिधकािरयȗ की िमली-भगत से चोरी होता है और उसका 
वजन पूरा करने के िलए पानी की बौछारȂ कर दी जाती हȅ। 'Ģधान मंतर्ी गरीब कÊयाण अन्न 
योजना' मȂ गरीबȗ के िलए जो अनाज जाता है, वह सड़ा-गला, िबना क्वािलटी का और ज़हरीला 
जैसा होता है। महोदय, शातंा कुमार जी के समय मȂ एक योजना चाल ूहुई थी िक वषर् के आरंभ मȂ, 
फसल के समय मȂ गरीबȗ को साल भर का अनाज इकƻा दे िदया जाए, िजससे सरकार के 
भडंारण का खचर् बच जाए,  उनको  सही अनाज िमल जाए और उन्हȂ बार-बार लाइन मȂ न खड़ा 
होना पड़े। मȅ आपके माध्यम से मंतर्ी महोदया से जानना चाहता हंू िक क्या सरकार आगे ऐसी कोई 
योजना implement कर सकती है? 
 
साध्वी िनरंजन ज्योित :  माननीय उपसभापित जी, चूिँक यह क्वेÌचन 'Ģधान मंतर्ी गरीब कÊयाण 
अन्न योजना' के सबंधं मȂ था, अत: मȅ उन्हȂ बताना चाहती हंू िक माननीय सदÎय की जो िंचता है, 
उसे मंतर्ालय अच्छी तरह से समझता है। महोदय, मुझे इस बारे मȂ ऐसा लगा है िक हमने उसमȂ 
बहुत कमी की है, लेिकन जब अगला सवाल आएगा, तो हम उसमȂ जवाब दȂगे।  
 
Ǜी िदिग्वजय िंसह : माननीय उपसभापित महोदय, 'Ģधान मंतर्ी गरीब कÊयाण अन्न योजना' मूल 
रूप से कोिवड के समय के िलए Ģारंभ की गई थी। मȅ माननीया मंतर्ी जी से अनुरोध करना चाहता 
हंू, उनसे पूछना चाहता हंू िक क्या मध्य Ģदेश के मामले मȂ माननीया मंतर्ी जी को 'Ģधान मंतर्ी 
गरीब कÊयाण अन्न योजना' के बारे मȂ िशकायतȂ ĢाÃत हुई हȅ? महोदय, यह मेरा पहला सवाल था। 
िवतरण और पोटर्ल मȂ जो बताया गया है,  क्या उसमȂ कोई फकर्  है? ...(Ëयवधान)... 
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Ǜी उपसभापित : माननीय सदÎय ने दो सवाल पूछे हȅ, आप एक का जवाब दे सकती हȅ। 
...(Ëयवधान)... 
 
साध्वी िनरंजन ज्योित : माननीय उपसभापित महोदय, माननीय सदÎय सदन के विरÍठ सदÎय हȅ 
और मुझे लग रहा है िक इनका राजनैितक अनुभव बहुत लÇबा है। मंतर्ालय मȂ जहा ं से कोई 
िशकायत आती है, हम उसके समाधान के िलए जाचं एजȂसी भेजते हȅ। माननीय सदÎय ने दो 
सवाल पूछे हȅ, एक तो िशकायत वाला और दूसरा वहा ंजो लोग छूटे हुए हȅ। मुझे लग रहा है िक जो 
सूची भारत सरकार के पास उपलÅध है, हम िकसी भी Îटेट के साथ पक्षपात नहीं करते, हम 
उनको देते हȅ। माननीय सदÎय से मȅ अनुरोध करना चाहती हंू िक सवाल यǏिप यहा ंका नहीं है, 
लेिकन कुछ विरÍठ सदÎयȗ ने सवाल उठाये िक क्या इसमȂ कटौती की जा रही है? हम उसमȂ कोई 
कटौती नहीं कर रहे हȅ। मȅ माननीय Ģधान मंतर्ी जी का इसिलए आभार Ëयƪ करना चाहती हंू, 
क्यȗिक िजस समय लोगȗ का काम छूटा था, उस समय व ेघर पर वापस आये थे, उनके पास काम 
भी नहीं था, खाने को भी नहीं था, उस समय ऐसी पिरिÎथित थी िक बहुत से ऐसे गरीब पिरवार थे, 
जो रोज़ कमाते-खाते थे, अगर यह ‘गरीब कÊयाण अन्न योजना’ लागू नहीं होती तो बहुत सारे 
ऐसे पिरवार थे, िजनके चूÊहे तक नहीं जलते।  
 
Ǜी िदिग्वजय िंसह : मध्य Ģदेश के बारे मȂ माननीय मंतर्ी जी ने कुछ नहीं बताया, वे बताती क्यȗ 
नहीं हȅ?...(Ëयवधान)... 
 
Ǜी उपसभापित : वे आपका अनुरोध सुन रही हȅ। ...(Interruptions).. Only your question will 
go on record now. ...(Interruptions).. 
 
SHRI JAWHAR SIRCAR: Sir, my question is to the senior Minister. 
 
MR. DEPUTY CHAIRMAN: The question is on PMGKAY. 
 
SHRI JAWHAR SIRCAR: Sir, my question is to the senior Minister, to the MoS and to 
the Government.  We have been stocking about 90 lakh metric tonnes more per year 
over the last three years, before COVID also.  Our stock, as the hon. Minister has 
replied to one of my queries, is comfortable. We are now at 560 lakh metric tonnes 
against the mandatory stocking requirement of 214 lakh metric tonnes, more than 
double. Why are you being so miserly extending it only up to September? Why don’t 
you go for the whole year?  This is the only scheme that reaches the poorest of the 
poor. 
 
MR. DEPUTY CHAIRMAN:  Please be brief. 
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SHRI JAWHAR SIRCAR: That is all. Thank you, Sir.  

MR. DEPUTY CHAIRMAN: It is a suggestion. Thank you. 

साध्वी िनरंजन ज्योित : उपसभापित महोदय, पिरिÎथित को देखते हुए सरकार अनाज उपलÅध 
कराती है और मेरा मानना यह है िक जैसा समय होगा, उसके आधार पर सरकार पुन: िवचार 
करेगी। 

Ǜी उपसभापित : ĢÌन सखं्या 317 और 325 िसिमलर नेचर के हȅ, इसिलए दोनȗ को हम सब एक 
साथ ले रहे हȅ। 

Malpractices in procurement of paddy from Andhra Pradesh and Telangana 

*317. SHRI G.V.L. NARASIMHA RAO: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the  total  MSP  given  for  procurement  of  different  crops  in  the  last  three
years, crop-wise and year-wise, in quantity and value terms;

(b) the cost of procurement and comparison in costs between FCI direct
procurement States and decentralised procurement States;

(c) whether any complaints have been received relating to malpractices in
procurement of paddy from Andhra Pradesh and Telangana; and

(d) if so, the nature of complaints so received and the action taken in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION(SADHVI NIRANJAN JYOTI): (a) to (d) A statement is laid 
on the Table of the House. 

Statement 

(a) Crop-wise and year-wise details of crop procured at Minimum Support Price
(MSP)for Central Pool and MSP value during the last three years is at Annexure-I.

 [Q. No. 317 & Q. No. 325 were taken up together.] 
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(b) Food Corporation India (FCI) and decentralized procurement (DCP) states 
procure wheat and paddy at Minimum Support Price (MSP). The acquisition cost 
differs state to state due to difference in cost of statutory taxes, transportation 
&handling charges, mandilabour charge and interest charges etc. FCI procure 
surplus wheat/rice from DCP states, store in godown for longer period, transport and 
distribute to deficit states across the country resulting in additional cost.   
 
(c) and (d) Andhra Pradesh and Telangana has adopted Decentralized 
Procurement (DCP) Scheme for procurement of paddy under which, the State 
Governments itself undertakes direct purchase of paddy from farmers.  
 

One complaint has been received regarding paddy procurement from 
middleman in Andhra Pradesh, which has been communicated to the State 
Government of Andhra Pradesh for needful action.  
 

Instances of malpractices in procurement of paddy in the state of Telangana 
have come to notice on physical verification of the paddy stocks procured/stored 
during  KMS 2020-21 and KMS 2021-22 as per details given below: 

 
Shortages in Rabi crop 

KMS 2020-21 
Shortages in Kharif crop 

KMS 2021-22 
Total Shortages 

196177 bags (7847 MT 
paddy) in 21 rice mills 

257719 bags (10309 MT 
paddy) in 19 rice mills. 

453896 bags (18156 MT 
paddy) in 40 rice mills  

 
On earlier occasion also physical verification has been conducted for Paddy 

stocks of KMS 2020-21 wherein the total shortages noticed was 176082 bags. 
 

The details have been communicated to the State Government of Telangana 
for needful action. 

Annexure-I 
 

The details of crop procured at Minimum Support Price (MSP) for Central Pool and 
MSP value during the last three years 

Crop Particular 
RMS  

2019-20 
RMS  

2020-21 
RMS  

2021-22 

Wheat 
Quantity (LMT) 341.32 389.92 433.44 
MSP value (Rs. in crores) 62802.88 75059.6 85604.4 
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Crop Particular 
KMS  

2018-19 
KMS  

2019-20 
RMS  

2020-212 

Paddy 
Quantity (LMT) 660.11 770.93 895.65 
MSP value  (Rs. in crores) 116839.47 141465.66 169098.72 

Coarse grain  
Crop Particular 2018-19 2019-20 2020-21 

Jowar 
Quantity (MT) 12093 23338 146472 
MSP value (Rs. in lakh) 2963 5998 38668 

Bajra 
Quantity (MT) 100891 100076 361871 
MSP value (Rs. in lakh) 19674 20015 77802 

Maize 
Quantity (MT) 12103 115138 205315 
MSP value (Rs. in lakh) 2058 20265 37983 

Ragi 
Quantity (MT) 94390 193243 474098 
MSP value (Rs. in lakh) 27345 60872 156215 

Oil seed 
Crop Particular 2019-20 2020-21 2021-22 

Copra 
Quantity (MT) 313.84 5088.92 936.92 
MSP value (Rs. in lakh) 298.81 5240.38 991.36 

Groundnut 
Quantity (MT) 723085.62 286233.33 151353.62 
MSP value (Rs. in lakh) 368050.58 150988.08 84001.26 

Mustard 
Seeds 

Quantity (MT) 803843.64 0.68  -  
MSP value (Rs. in lakh) 355700.81 0.32  -  

Soyaben 
Quantity (MT) 10677.68 3.69  -  
MSP value (Rs. in lakh) 3961.42 1.43  -  

Sunflower 
Seed 

Quantity (MT) 5267.08 3885.72  -  
MSP value (Rs. in lakh) 2975.9 2286.75  -  

Pulses under Price Support Scheme (PSS)    
Crop Particular 2019-20 2020-21 2021-22 

Gram 
Quantity (MT) 2158434.06 636905.98 289892.52 
MSP value (Rs. in lakh) 1052236.6 324822.05 151613.79 

Masoor 
Quantity (MT) 1433.68 18.35  -  
MSP value (Rs. in lakh) 688.17 9.36  -  

Moong 
Quantity (MT) 147130.39 167391.2 75476.98 
MSP value (Rs. in lakh) 103726.92 120454.71 54909.5 

Toor 
Quantity (MT) 547272.15 11004.46 20837.43 
MSP value (Rs. in lakh) 317417.85 6602.68 13127.58 

Urad 
Quantity (MT) 132.31 1087.06 1628.17 
MSP value (Rs. in lakh) 75.42 652.24 1025.75 

Pulses under Price Stabilization Fund (PSF)  
Crop Particular 2019-20 2020-21 2021-22 
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Toor Quantity (MT) 117758.16 64995.29  - 
MSP value (Rs. in crores) 683 376.97  - 

Moong Quantity (MT)  -   -  100000.00 
MSP value (Rs. in crores)  -  -  719.6 

Urad Quantity (MT)  -  -  14998.1 
MSP value  (Rs. in crores)   -  - 94.54 

Crop  Particular 2018-19 2019-20 2020-21

Cotton 
Quantity (Lakh Bales) 10.78 124.6 99.33 
MSP value (Rs. in crores) 2998 33555 28822 

Jute 
Quantity (Thousand Qtl) 125.65 146.46 7.18 
MSP value ( Rs. in Thousand ) 428135.48 555334.8 30095.04 

Amount transferred towards MSP to farmers for paddy procurement  

*325.  DR. SASMIT PATRA: Will the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the total Minimum Support Price (MSP) towards paddy transferred to
bank accounts of farmers in the country over the last five years, State-
wise and year-wise;

(b) the discrepancies, if any, found in transfers of such funds; and
(c) whether the procurement of  paddy  and  provision of MSP to farmers is

the primary responsibility of the States or the Centre?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SADHVI NIRANJAN JYOTI): (a) to (c) A statement is laid 
on the Table of the House. 

Statement 

(a) Payment to farmers is done through electronic mode by State Government
Agencies/ Food Corporation of India (FCI). Before Rabi Marketing Season (2021-
22), in some States, payment was done through Arthias/ Co-operative societies
through offline mode/ cheques.  “One Nation, One Minimum Support Price (MSP),
One Direct Benefit Transfer (DBT)” implemented across the country from Rabi

 Q. No. 317 & Q. No. 325 were taken up together.
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Marketing Season 2021-22. DBT of MSP has brought in responsibility, transparency 
and real time monitoring in the system. 
 

State-wise details of MSP value of paddy procured from farmers during last 
five years is at Annexure-I. 
 
(b) No discrepancy has been found in transfer of such funds.   
 
(c)  Before the commencement of each marketing season, during the State Food 
Secretaries meeting, the estimate for procurement of paddy are finalized by 
Government of India in consultation with State Governments, Ministry of Agriculture & 
Farmers Welfare and FCI based upon estimated production, marketable surplus and 
agricultural crop pattern.  

 
Procurement of paddy at MSP from farmers is undertaken either by FCI directly 

or State Government agencies. Subsequently, Central Government reimburses the 
cost of MSP and other incidentals incurred by the State Governments agencies/FCI 
on the procurement of paddy for central pool. 
 

Annexure-I 
 

State-wise details of MSP value of paddy procured from farmers during  
last five years 

S. 
No. 

STATES/ 
UTs 

KMS  
2016-17 

KMS  
2017-18 

KMS  
2018-19 

KMS  
2019-20 

KMS  
2020-21 

MSP Value 
@Rs1510/ 

Qtl    
(in Rs. 
Crores) 

MSP Value 
@Rs1590/ 

Qtl 
(in Rs. 
Crores) 

MSP Value 
@Rs1770/ 

Qtl    
(in Rs. 
Crores) 

MSP Value 
@ Rs 1835/ 

Qtl 
(in Rs. 
Crores) 

MSP Value  
@  

Rs 1888/ 
Qtl (in Rs. 

Crores) 
1 A.P.  8394.09 9492.3 12696.21 15153.43 15966.816 
2 Telangana 8104.17 8586 13710.42 20416.21 26637.792 
3 Assam 104.19 84.27 270.81 578.025 400.256 
4 Bihar 2781.42 1882.56 2506.32 3673.67 6719.392 
5 Chandigarh 28.69 33.39 33.63 40.37 52.864 
6 Chhattisgarh 9064.53 7611.33 10336.8 13736.81 13418.016 
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7 Gujarat 1.51 1.59 24.78 38.535 207.68 
8 Haryana 8075.48 9473.22 10412.91 11795.38 10676.64 
9 Jharkhand 312.57 340.26 403.56 697.3 1187.552 

10 J&K 18.12 30.21 24.78 27.525 71.744 
11 Karnataka 0 0 155.76 111.935 388.928 
12 Kerala 684.03 769.56 1228.38 1302.85 1444.32 
13 M.P. 2961.11 2599.65 3685.14 4765.495 7036.576 
14 Maharashtra 696.11 424.53 1532.82 3196.57 3585.312 
15 Odisha 8181.18 7800.54 11577.57 12949.595 14599.904 
16 Punjab 24908.96 28095.3 29941.32 29787.555 38292.416 
17 Tripura 0 0 17.7 38.535 45.312 
18 Tamilnadu 318.61 2324.58 3368.31 5947.235 8477.12 
19 U.P. 5306.14 6821.1 8540.25 10380.595 12619.392 
20 Uttrakhand 1591.54 90.63 1219.53 1868.03 2023.936 
21 WB 4270.28 3911.4 5152.47 4960.005 5246.752 

Total 85802.73 90372.42 116839.47 141465.655 169098.72 
 
 

SHRI G.V.L. NARASIMHA RAO: Sir, my question is about malpractices in 
procurement of paddy from the States of Andhra Pradesh and Telangana.   
The hon. Minister in his reply says that complaints regarding procurements by 
middlemen were brought to their notice from Andhra Pradesh and complaints in 
mismatch of procurement and storage was noticed in Telangana, a huge quantity of 
18,000 metric tonnes of mismatch. On both the occasions, the reply says that the 
Ministry has written to the State Governments for redressal. But my complaint is that 
the State Government... 
 
MR. DEPUTY CHAIRMAN: Please be brief and come to your question.  
 
SHRI G.V.L. NARASIMHA RAO: I am coming to the question, Sir. The State officials 
are complicit in many of these instances. So, what will the Ministry do independently 
to verify these malpractices and take action against the culprits? 
 
MR. DEPUTY CHAIRMAN: Please be brief on your question.  
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साध्वी िनरंजन ज्योित : माननीय उपसभापित महोदय, भारत का एक सघंीय ढाचंा है, उस  
सघंीय  ढाचें  के  तहत  हमȂ राज्यȗ पर िवÌवास करना होता है। तेलगंाना और आंधर् Ģदेश से 
िशकायतȗ की जो सूचना आई है, वहा ंसे जो िरपोटर् आएगी, तब उस पर हम लोग कारर्वाई करȂगे।  
 
SHRI G.V.L. NARASIMHA RAO: Sir, my second supplementary is about the payment 
to the farmers from whom paddy is procured.  Both are decentralized States and 
there are complaints that in Andhra Pradesh paddy farmers are not being paid for a 
period of even three to six months and there is a huge unrest among farmers.  I would 
like to ask the hon. Minister: What is the guideline from the Central Government with 
regard to release of payment to the farmers for procurement?  The State Government 
says 21 days but then that is taking so much time. ...(Interruptions).. 
 
MR. DEPUTY CHAIRMAN: Please be brief.  
 
साध्वी िनरंजन ज्योित : उपसभापित महोदय, यह कई जगह से खरीदा जाता है।  इसे िकसान 
मंतर्ालय भी खरीदता है और राज्य सरकारȂ भी खरीदती हȅ। मुझे लगता है िक मंतर्ालय की तरफ से 
payment मȂ कोई देरी नहीं होती है।  हम लोग तत्काल payment करते हȅ। अगर कहीं ऐसी कोई 
िशकायत है, तो हम उस पर िवचार करȂगे। 
 
वािणज्य और उǏोग मंतर्ी; उपभोƪा मामले ,खाǏ और सावर्जिनक िवतरण मंतर्ी; तथा वÎतर् मंतर्ी 
(Ǜी पीयषू गोयल) : सर, मȅ इसमȂ कुछ add करना चाहता हँू।  सर, वाÎतव मȂ payment 
procurement के तुरंत बाद होनी चािहए।  माननीय Ģधान मंतर्ी जी ने जो technology का 
इÎतेमाल करके इस पूरी पिरिÎथित पर लगातार िनयंतर्ण रखा है, उसके कारण आज देश भर मȂ 
payment िकसानȗ के खाते मȂ direct जाती है।  असम मȂ अभी इसकी कुछ Aadhaar linking बाकी 
है, क्यȗिक आप सब जानते हȅ िक वहा ँआधार के process मȂ कुछ िवलबं हुआ था।  उसके अलावा 
देश भर मȂ सुĢीम कोटर् ने भी आदेश िदया, िजससे कुछ राज्य, जैसे वैÎट बगंाल, िदÊली वगैरह, 
जो इससे जुड़े नहीं थे, उनको भी इसमȂ जोड़ने के िलए बाध्य िकया गया और कोटर् के ऑडर्र से 
उनको भी इसमȂ आना पड़ा।  अब यह पिरिÎथित है िक देश भर मȂ payment िकसानȗ के खाते मȂ 
direct जाती है।  सब िबचौिलए, सब middlemen, सब दलाल खत्म हो गए।  िजस Ģकार से पहले 
जो गलत काम होते थे, उनको technology और एक पारदशीर् ËयवÎथा से हमने खत्म िकया है।  मȅ 
यह भी कह दँू िक हम साधारणत: Îटेट को 90 Ģितशत पैसा advance मȂ दे देते हȅ।  कई बार यह 
जो बात कह दी जाती है िक सȂटर से payment नहीं िमली, मȅ माननीय Ģधान मंतर्ी जी का 
धन्यवाद करँूगा िक उन्हȗने बजट मȂ पयार्Ãत रािश आवंिटत की और अब राज्यȗ को 90 Ģितशत 
पैसा procurement शुरू होने के पहले ही िमल जाता है।  अगर कोई ऐसा instance है, चाहे देश 
का कोई भी राज्य हो, अगर वहा ँयह िशकायत है, तो कृपा करके Ģमाण के साथ हमȂ तुरंत सूचना 
दीिजए, हम वहा ँपर टीम भेज कर immediately जरूरत पड़ी, तो raid कराएँगे, check कराएँगे।  
हाल ही मȂ चूिँक तेलगंाना के rice mills की complaints वगैरह आ रही थीं, तो हमने सभी rice 
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mills के ऊपर भी verification का process िकया।  ऐसे ही अगर िकसी और राज्य की भी कोई 
िशकायत हो, चाहे िकसी राज्य की सरकार हो, तो हम उस पर अवÌय कारर्वाई करȂगे। 
 
MR. DEPUTY CHAIRMAN: Dr. Sasmit Patra. 
 
DR. SASMIT PATRA: Sir, the hon. Minister has given a very detailed reply to the 
question. This is with reference to procurement of paddy. Odisha has been 
requesting for evacuation of the surplus parboiled rice.  Since the free ration 
programme is being extended, obviously, there will be a demand for parboiled rice 
going forward. My earnest question to the hon. Minister is: Would the hon.  Minister 
be kind enough to lift, to evacuate the surplus parboiled rice? Thank you.  
 
Ǜी पीयषू गोयल : माननीय उपसभापित जी, यह िवषय बार-बार इस सदन के समक्ष आता है।  
मȅने इस िवषय के ऊपर बड़ा consistent stand िलया है।  पहली बात तो यह है िक Food 
Corporation of India ने सभी राज्यȗ के साथ MoU िकया हुआ है।  MoU मȂ यह बहुत ÎपÍट िलखा 
हुआ है िक Ģदेश मȂ paddy से जो चावल बनता है, िजस चावल का आप अलग-अलग Îकीमȗ के 
माध्यम से िवतरण करते हȅ, उसमȂ Îटेट मȂ आपकी  जो  खपत होती है, आप िकसी भी Ģकार का 
चावल ले सकते हȅ, उसके िहसाब से आप खरीदȂ और अपने Îटेट मȂ िवतरण कर दȂ।  कई Îटेट्स 
मȂ अिधक चावल बनता है, जो उन Îटेट्स की खपत से ज्यादा है, जैसे पंजाब, हिरयाणा, मध्य 
Ģदेश, तेलगंाना, ओिडशा और आज के िदन तो देश भर मȂ कई राज्य ऐसे हो गए हȅ, जहा ँअिधक 
चावल बनता है।  कई बार हमारे पास delegation पर delegation आया, कुछ मुख्यमंितर्यȗ ǎारा 
धमिकया ँदी गईं, कुछ मंितर्यȗ के delegations ने आकर समय-समय पर हमारे साथ िवÎतार से 
चचार् भी की।  हमने एकदम consistent और ÎपÍट stand िलया है।  मȅ यहा ँइसिलए उठा िक मȅ 
एक बार िफर दोहरा दँू िक अगर आप excess rice Central Pool मȂ देना चाहȂ, तो उसके िलए 
हमारा जो आपसी MoU है और जो वषș से चली आ रही परंपरा है, दोनȗ मȂ यह बहुत ÎपÍट िलखा 
है िक जो देश की खपत है, अगर बाकी राज्यȗ मȂ कोई चावल खरीदने वाला हो, खाने वाला हो, 
जहा ँिवतरण हो सके, तो वही चावल FCI surplus pool मȂ ले सकती है।  अगर कोई राज्य इसकी 
अलग Ģकार की quality देना चाहे, िजसका देश मȂ िवतरण ही नहीं हो सके, िजसकी कोई खपत 
ही न हो, तो सरकार उस चावल का क्या करेगी!  सरकार िजतना excess rice ले सकती थी, 
उतना लेती रही। हमने आपके राज्य से भी parboiled rice िलया, तेलगंाना से भी िलया, लेिकन 
लगभग  डेढ़  वषर् पहले यह पिरिÎथित हो गई िक हमारे पास चार-पाचं वषș का excess 
parboiled rice भडंारण मȂ था। उस समय सभी राज्यȗ को पहले से सूिचत कर िदया गया िक हम 
िसफर्  raw rice के रूप मȂ excess rice ले पाएंगे, अगर आपके यहा ंिकसी और Ģकार का excess 
rice है, तो आप अपने Ģदेश मȂ िवतरण के िलए उसे ले सकते हȅ, हमारी तरफ से इसकी पूरी छूट 
है। हमने राज्यȗ से यह भी कहा िक हम चाहȂगे िक अगर आपके राज्य मȂ excess rice है, तो आप 
लोग खरीदȂ और उसका िवतरण अपने राज्य मȂ करȂ, क्यȗिक आिखर तो यह देश का पैसा है। यहा ं
पर हमारे देश के विरÍठ नेतागण बठेै हुए हȅ। यह House of Elders है, यहा ंपर अिधकाशं tax 
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payers बठेै हुए हȅ और यह हमारी िजÇमेदारी है िक हम आपके tax के पैसे का सदुपयोग करȂ। हम 
अपनी उस िजÇमेदारी का पूरा िनवर्हन कर रहे हȅ। 
 
DR. SASMIT PATRA:  Sir, the related question of my second supplementary is:  In 
case the Union Government says that it does not have sufficient areas or scope for 
further evacuation of rice, would the Union Government consider probably (a) either 
taking the onus on itself, or (b) facilitate for export of this rice to countries where 
such rice is required so that the farmers of the States like Odisha would be benefited?  
 
Ǜी पीयषू गोयल : माननीय उपसभापित जी, सबसे पहले तो मȅ यह ÎपÍट कर दंू िक raw rice की 
form मȂ जो quality specifications हȅ, उसके तहत अगर आप िजतनी surplus quantity है,  वह  
दȂगे  तो  केन्दर् सरकार उसको अवÌय खरीदेगी, िबना िकसी सदेंह के मȅ यह बात आप सभी को 
ÎपÍट कर रहा हंू।  लेिकन सरकार भडंारण के िलए जो अनाज खरीदती है, National Food 
Security Act के तहत, उसको export करना हमȂ permitted नहीं है, क्यȗिक हमारे ऊपर WTO 
के बधंन हȅ। मȅ ÎपÍट करना चाहंूगा िक ये बधंन हमारी सरकार ने नहीं िलए, बिÊक 1995 मȂ, उस 
समय की सरकार ने अपने ऊपर WTO का बधंन बाधं िलया था। वह बधंन यह है िक National 
Food Security के तहत खरीदा हुआ अनाज export नहीं िकया जा सकता है, इसिलए हमारी 
सरकार उसको export नहीं कर सकती है। 

 अगर राज्य सरकार Îवयं इसके बारे मȂ कुछ करना चाहȂ या Ģाइवेट सेक्टर के लोग अगर 
यह एक्सपोटर् करȂ, तो उनका Îवागत है। हम तो Îवयं चाहते हȅ िक राज्य सरकारȂ भी एक्सपोटर् मȂ 
involved हȗ। केन्दर् की पूरी कोिशश है िक भारत का सामान, हमारे अन्नदाताओं का उत्पाद पूरे 
िवÌव मȂ जाए।ं  

आप सभी जानते हȅ िक भारत ने पहली बार 400 billion dollars का िनयार्त िकया है, जो 
ऐितहािसक िरकॉडर् है। मेरे पास इसके लेटेÎट आंकड़े आज आ जाएंगे, हमारा िनयार्त अब शायद 
415 billion dollars से भी ऊपर चला गया है। हम सबके िलए, चाहे उस तरफ के सदÎय हȗ या 
इस तरफ के हȗ, यह बड़े गवर् की बात होनी चािहए हमारे देश के िनयार्त मȂ अन्नदाता, डेयरी के 
लोग, MSMEs, सबने िमल कर सहयोग िदया है और  इसको  आगे  बढ़ाने  के िलए हम सभी 
Ģितबǉ हȅ। अगर इसमȂ सरकार दख़लदंाज़ी न दे, तो मȅ समझता हंू िक िनयार्त और भी ज्यादा 
बढ़ेगा, लेिकन अगर इसमȂ सरकार घुसेगी, तो समÎया हो सकती है, क्यȗिक WTO के बधंन उसमȂ 
आड़े आ जाएंगे। 

 
डा. के. केशव राव : सर, आपने दो क्वेÌचंस को िमला िदया। 
 
MR. DEPUTY CHAIRMAN:   Supplementary is on the first question, on Q. No. 317. 
 
DR. K. KESHAVA RAO: They are similar and it is the same Minister who has to 
answer. जैसा िमिनÎटर ने अभी कहा, यह सÅजेक्ट बहुत मतर्बा िडÎकस हुआ है, लेिकन िजतनी 
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मतर्बा भी हम िमिनÎटर से इसको िडÎकस करते हȅ, वे हमको ऐसे ही confused रखते हȅ, जैसा 
उन्हȗने पहले िदन िकया।  

सवाल यह है, DCP System के तहत जो Îटेट्स decentralised procurement करती 
हȅ, including Telangana, उन Îटेट्स को वह राइस उसी िदन खरीदना पड़ता है, िजस िदन 
इसकी पैदावार होती है; not the Centre. Îटेट्स इसको खरीदती हȅ, िफर इसकी milling करने 
के बाद उसको FCI को देती हȅ, when there is marketable surplus. लेिकन इसका पैसा हमȂ 
कब वापस िमलता है? हम जून मȂ इसका पैसा देते हȅ, लेिकन आप हमको अगÎत मȂ पैसा वापस 
देते हȅ। हमने आपसे यही क्वेÌचन पूछा है, will the Government consider telling us that they 
will buy so much quantum of rice from us.  The basic question is, it is paddy in the 
entire literature of yours.   There is no mention of rice in the literature, in the MoU, in 
the Constitution, in the law, in the books, it is only paddy.  When you are saying, 
paddy, there could be paddy which could be broken paddy, paddy which could be 
fine rice paddy, it could be paddy which is of good variety etc. etc.  We have a variety 
and Odisha has a variety which is converted to boiled rice. 
 
Ǜी पीयषू गोयल : महोदय, मȅ समझता हंू िक िजतना ÎपÍटीकरण मȅने िदया, उससे ज्यादा 
टर्ासंपेरेन्ट ÎपÍटीकरण नहीं हो सकता है। हा,ं अगर िकसी को समझना ही नहीं है, तो उसके बारे 
मȂ मेरे पास कोई इलाज नहीं है। ...(Ëयवधान)...बहुत ÎपÍट रूप से मȅने बताया िक एक्सेस राइस 
हम पूरा...(Ëयवधान)... आपको क्यȗ लग रहा है िक आपके िलए बोला है...(Ëयवधान)... आपको 
क्यȗ लग रहा है िक मȅ आपके िलए बोल रहा हंू। ...(Ëयवधान)... मȅ सोचता हंू िक शायद सोम 
Ģकाश जी नहीं सुन रहे हȅ...(Ëयवधान)... 
 
Ǜी उपसभापित : Ãलीज़, आपस मȂ बात न करȂ। माननीय मंतर्ी जी, Ãलीज़, आपस मȂ बात  न करȂ। 
 
Ǜी पीयषू गोयल : मȅने बहुत ÎपÍट बताया और ...(Ëयवधान)... 
 
MR. DEPUTY CHAIRMAN: We will see. 
 
Ǜी पीयषू गोयल : तेलगंाना की सरकार ने हमȂ िलिखत मȂ िदया है िक हम आपको Parboiled 
राइस नहीं दȂगे, हम आपको रॉ राइस दȂगे। अब पैडी की एक नई कहानी इन्हȗने शुरू कर दी है, 
िजसका कोई आधार नहीं है। ...(Ëयवधान)... 
 
Ǜी उपसभापित : Ãलीज़, आपस मȂ बात न करȂ, आपने क्वेÌचन पूछ िलया, माननीय मंतर्ी जी 
िरÃलाई दे रहे हȅ। 
 
Ǜी पीयषू गोयल : जो राइस बनता है, एफसीआई वह राइस खरीदती है, वषș से खरीदती आई है। 
इनके मुख्य मंतर्ी जी ने पतर् िलखा िक पजंाब की तरह खरीिदये, मȅने कहा िक हम िबÊकुल पजंाब 
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की तरह खरीदते हȅ। पजंाब मȂ जो राइस आता है, वह एमओय ूके तहत जो राइस देश भर मȂ िबक 
सकता है, देश भर मȂ िवतिरत हो सकता है, वह आता है। इसिलए खास तौर से हमारे कुछ सासंदȗ 
ǎारा तथा कुछ राज्य सरकारȗ ǎारा बार-बार गुमराह करने की जो कोिशश की जा रही है, यह 
िबÊकुल बेबुिनयाद है।...(Ëयवधान)... 
 
Ǜी उपसभापित : केशवराव जी, Ãलीज़, आप बिैठये। 
 
Ǜी पीयषू गोयल : यह गलत है, सत्य से परे है। तेलगंाना मȂ जो रॉ राइस बनता है, उसे सरकार 
खरीदेगी। राज्य मȂ िकसानȗ को जो गुमराह िकया जा रहा है, यह िबÊकुल बेबुिनयाद है। मȅ समझता 
हंू िक यह जरूरी है िक राज्य सरकार इस पर कठोर कारर्वाई करे, राज्य िकसानȗ की िंचता करे 
और राज्य सरकार अच्छे तरीके से अपनी िजÇमेदारी का िनवार्ह करे। ...(Ëयवधान)... 
 
Ǜी उपसभापित : Ãलीज़ ,आपस मȂ बात न करȂ। आपकी कोई बात िरकॉडर् पर नहीं जा रही है। Ǜी 
िप .भƺाचायर् ,आप बोिलये। यह अलाउड नहीं है। िकसी और की बात िरकॉडर् पर नहीं जा रही है।  
 
डा .के केशव राव :  
 
Ǜी के.आर . सुरेश रेƿी :  
 
SHRI P. BHATTACHARYA: Sir, the FCI, under the Decentralized Procurement Policy, 
allows States to procure wheat and paddy at the MSP. The procurement cost differs 
from State-to-State due to difference in statutory taxes, transportation, handling 
charges, etc.  So, I would like to know from the hon. Minister --we are seeing 
everyday increase in the price of diesel and petrol -- whether they will be giving more 
price to paddy farmers. 
 
Ǜी पीयषू गोयल : महोदय, यहा ं पीछे हमारे एगर्ीकÊचर िमिनÎटर बठेै हȅ, परंतु इसकी एक 
इंिडपȂडȂट सीएसीपी है, िकसानȗ के जो खचȃ होते हȅ, सीएसीपी उस खचȃ के पूरी िडटेÊस देती है, 
उसके ऊपर िमिनमम पचास Ģितशत ऐड करती है। यह माननीय Ģधान  मंतर्ी  जी  का  बड़Ãपन  है 
िक उन्हȗने जो काम इतने वषș मȂ नहीं िकया गया - Ǜी एम.एस. Îवामीनाथन जी ने िजसकी इतनी 
तारीफ की है, टाइÇस ऑफ इंिडया मȂ इतना बड़ा OP-ED िलखा िक नरेन्दर् मोदी जी के पहले 
िकसी Ģधान मंतर्ी जी ने िकसानȗ के िलए इतना काम नहीं िकया, िजतना मोदी जी ने िकया है, 
उन्हȗने इसे सुिनिÌचत िकया िक िमिनमम 50 Ģितशत कॉÎट के ऊपर िकसानȗ को िमले, उसे 
सीएसीपी पूरी तरीके से Îटडी करके यह तय करे िक अगर पेटर्ोल और डीजल के दाम बढ़ते हȅ, 

                   
 Not recorded.  
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तो भी उस कॉिंÎटग मȂ आ जाए ...(Ëयवधान)... और उलटे उसके ऊपर पचास परसȂट 
...(Ëयवधान).. 
 
Ǜी उपसभापित :  Ãलीज़ ,शातं रिहये। माननीय एच.डी .देवेगौड़ा जी ,आप बोिलये। 
...(Ëयवधान) ... 
 
SHRI P. BHATTACHARYA: I would like to know whether you will increase the price or 
not. ...(Interruptions)... 
 
Ǜी उपसभापित : नहीं, यह अलाउड नहीं है, Ãलीज़, आप बिैठये। ...(Ëयवधान)... कोई बात 
िरकॉडर् पर नहीं जा रही है। Ãलीज़, आप बिैठये। यह िडबेट नहीं है, I am telling you it is not 
debate. ...(Interruptions)... It is not debate. माननीय देवेगौड़ा जी, आप बोिलये। Ãलीज़, 
आपस मȂ बात न करȂ। 
 
SHRI H.D. DEVEGOWDA: With the permission of the Chair, I would like to draw the 
attention of the hon. Minister, who is the Leader of this House to Karnataka.  I tried 
my best to raise the issue of Ragi and Maize.  It was not allowed even under the 
Calling Attention. At the last stage, when I came to the House to raise it through 
Special Mention, your goodself had said, "Don’t do this.  I will take care of it." 

For this, I am grateful.  Nobody is procuring seven lakh tonnes of raagi.  In my 
home district -- it is your Government -- even if one quintal of raagi has been 
purchased, I will appologise.   This is how the things are going on in the States.  I 
don't know about paddy.  Paddy is grown in almost all the irrigated places.  The 
problem is much more bigger than the paddy issue.  …(Interruptions)… 

 
MR. DEPUTY CHAIRMAN: Thank you. This question is on the paddy issue.   
…(Interruptions)… 
 
SHRI H.D. DEVEGOWDA:   Karnataka is the only State in the Southern part of India.  
…(Interruptions)…  
 
MR. DEPUTY CHAIRMAN: Thank you. This question is on the paddy issue.   
…(Interruptions)… 
 
SHRI H.D. DEVEGOWDA:  Even maize is going to be grown.  …(Interruptions)…  Sir, 
with your kind permission, I would like to say that the hon. Minister has taken the 
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responsibility.  …(Interruptions)…  If the hon. Minister assures that he will solve this 
problem of Karnataka, I will be grateful. …(Interruptions)… 
 
SHRI PIYUSH GOYAL: Hon. Deputy Chairman, Sir, hon. former Prime Minister of 
India is a very, very senior leader.  He has, in fact, run the whole Government.  So, he 
is fully aware how this whole process works.  The prevailing system, over the years, is 
that wherever the State decides to distribute any other product, other than rice or 
wheat, under the NFSA, they can procure raagi or maize or any other product and 
can distribute it within the NFSA provisions.  The Government of Karnataka has 
informed us that they procure raagi at MSP.  The Central Government has already 
given permission, which is why I have said that the issue has no relevance.  And, that 
is why I said that I would satisfy you.  If you have any concerns about that, I will be 
happy to discuss with you.  I will talk to the Chief Minister.  We can have a 
conversation.   But, for maize, they have not yet sought permission.   I will talk to the 
Chief Minister and find out.  But, the State can procure it and can distribute it within 
their State.  The Central Government does not take raagi or maize because that is not 
mandated as any Central Pool Stock.  
   
डा. अशोक बाजपेयी : माननीय उपसभापित जी, मȅ आपके माध्यम से माननीय मंतर्ी जी से जानना 
चाहँूगा िक भारत सरकार के िनरन्तर Ģयासȗ के बाद भी, बहुत से राज्यȗ मȂ बहुत से जनपदȗ मȂ 
िकसानȗ से न्यनूतम समथर्न मूÊय पर सीधी खरीद न करके आढ़ितयȗ के माध्यम से खरीद करायी 
जाती है और उससे िकसानȗ को जो उसका न्यनूतम समथर्न मूÊय का लाभकारी मूÊय िमलना 
चािहए, वह उनको नहीं िमल पाता है, तो क्या इसके िलए ये कोई ऐसा मागर्िनदȃशन या कोई िदशा 
िनदȃश जारी करȂगे, िजससे राज्य सरकारȂ सीधे िकसानȗ से खरीद के िलए बाध्य हȗ? 
 
Ǜी पीयषू गोयल   : माननीय उपसभापित जी, इसके एकदम ÎपÍट िनदȃश सभी राज्यȗ को िदये गये 
हȅ।  अगर माननीय सदÎय कुछ specific cases हमारे समक्ष रखȂ, तो हम उनके ऊपर तुरन्त 
उिचत कारर्वाई करȂगे, राज्य सरकार से भी बात करȂगे।  लेिकन हमारी इच्छा है िक देश का कोई 
अन्नदाता, कोई िकसान इससे वंिचत न रहे।  केन्दर् सरकार का लगातार Ģयास है िक हम अिधक 
से अिधक िकसानȗ को लाभ पहँुचायȂ।  अभी-अभी आंसर मȂ भी कई राज्यȗ के बारे मȂ िफगसर् िदये 
गये हȅ।  सर, अगर आप िफगसर् देखȂगे, तो आपको ध्यान मȂ आयेगा िक आज से चार साल पहले, 
2016-17 की Kharif marketing season मȂ कुल 85,000 करोड़ की payment हुई थी।  वह 2020-
21 मȂ बढ़ कर 1 लाख, 70 हजार हो गयी।  यानी चार साल मȂ िकसानȗ की payment दोगुनी हो 
जाना, यह तो मȅ समझता हँू िक िकसी भी समय इस देश ने इतनी growth कभी नहीं देखी है।  मȅ 
इसके िलए हमारे िकसानȗ को दाद देता हँू, उनका साधुवाद करता हँू।   

महोदय, अगर आपके पास कोई specific instance हो, तो मȅ आपको अवÌय बताना 
चाहँूगा।  आप उǄर Ģदेश से हȅ।  उǄर Ģदेश मȂ 2016-17 मȂ 5,300 करोड़ की खरीद होती थी, जो 
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यहा ँजवाब मȂ भी िदया हुआ है।  तब तक वहा ँपर योगी आिदत्यनाथ जी सरकार मȂ आये नहीं थे।  
अब 2020-21 मȂ वह बढ़ कर 12,619 करोड़ हो गया, यानी ढाई गुना हो गया।  अगर आप िकसी भी 
जनपद की जानकारी दȂगे, तो मेरा िवÌवास है िक िजस Ģकार का सवंेदनशील नेतृत्व योगी 
आिदत्यनाथ जी ने िदया है, िजसका पिरचय और िजसका आशीवार्द जनता ने हाल मȂ ही इतनी 
बेहतरीन performance से उनको िदया है, उससे मेरा िवÌवास है िक कोई भी जनपद इससे 
वंिचत नहीं रहेगा।  
 
Ǜी उपसभापित   : धन्यवाद।  Question No. 318. 

 
Release of funds for DMIC and CBIC 

 
*318.  SHRI AYODHYA RAMI REDDY ALLA: Will the Minister of COMMERCE AND 
INDUSTRY be pleased to state: 

 
(a)  the total funds released for infrastructure packages for the Delhi-Mumbai 

Industrial Corridor (DMIC) and Chennai – Bengaluru Industrial Corridor 
(CBIC) for the last two years; 

(b)  the total number of projects appraised since the years 2020-21 till date; and 
(c)  the status of completed projects under DMIC and CBIC till date? 

 
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND INDUSTRY (SHRI 
SOM PARKASH): (a) to (c) A Statement is laid on the Table of the House. 
 

Statement 
 
(a)     The details of fund released for infrastructure packages for the Delhi-Mumbai 
Industrial Corridor (DMIC) and Chennai – Bengaluru Industrial Corridor (CBIC) for 
the last two years are as under: 

 (Rs. in Crore) 
Corridor 2020-21 2021-22 Total fund 

released  in last 
two years  

 
DMIC 1334.93 1085.94 2420.87 
CBIC 1037.46 68.88 1106.34 
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(b)      Following three projects have been appraised since the year 2020-21 till date: 
 

i. Krishnapatnam node in Andhra Pradesh under CBIC 
ii. Tumakuru node in Karnataka under CBIC 
iii. Multi Modal Logistics Hub (MMLH) at Dadri & Multi Modal Transport Hub 

(MMTH) at Boraki, Greater Noida, U.P under DMIC 
  
(c)   The status of projects under DMIC and CBIC is as under: 
 

Delhi Mumbai Industrial Corridor (DMIC) Project 
 
There are 10 projects under DMIC of which major infrastructure works have been 
completed in following four projects: 
 

i. Dholera Special Investment Region (DSIR), Gujarat. ( Area:  5559.8 acre) 
ii. Shendra Bidkin Industrial Area (SBIA),  Maharashtra (Area : 4583.8 acre) 
iii. Integrated Industrial Township,  Greater Noida, Uttar Pradesh (Area: 747.5 acre) 
iv. Integrated Industrial Township ‘Vikram Udyogpuri’, Ujjain, Madhya Pradesh 

(Area: 1100 acre) 
 
Under these four projects,145 plots (approx 830 acre) have been allotted to 
companies with investment to the tune of more than Rs. 17,000 crore. 
 

Chennai Bengaluru Industrial Corridor (CBIC) 
 
There are three nodes under CBIC (i) Krishnapatnam in Andhra Pradesh (ii) 
Tumakuru  in Karnataka and  (iii) Ponneri in Tamil Nadu.  
 
Tender has been floated for appointment of Engineering, Procurement and 
Construction (EPC) consultant for Krishnapatnam and Tumakuru nodes. For Ponneri 
node, consultant has been appointed for carrying out detailed master planning and 
preliminary engineering.  
 
SHRI AYODHYA RAMI REDDY ALLA: Sir, there are serious delays and cost over runs 
in implementation of 32 projects in 11 corridors of National Industrial Corridor 
Development Corporation Programme.   There are various reasons for these delays.  
As you may be aware, there are delays between State and Central Government, 
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delays in land acquisitions, delays in obtaining statutory clearances and, then, there 
are contractual issues, lockdown issues and lack of proper implementation strategies.    
I want to ask the hon. Minister:  What are the measures being taken by the Ministry to 
address these issues? 
 
SHRI SOM PARKASH: Hon. Deputy Chairman, Sir, 'National Industrial Corridor 
Development Programme' के तहत भारत सरकार ने 11 Corridors को approve िकया है, जो 
िक 18 Îटेट्स मȂ हȅ। इसमȂ बहुत तेजी से 32 नोड्स develop हो रहे हȅ। ...(Ëयवधान) ... जो ĢÌन 
मȂ है, उसमȂ 4 complete हो गए हȅ, तथा तीन िजसके बारे मȂ आपने पूछा है, उनकी feasibility 
study हुई है। उसकी land availability और  feasibility study को देखते हुए, लȅड एसपीवी को 
टर्ासंफर हो गई है तथा भारत सरकार ने अपने 522 करोड़ के बाडँ्स कृÍणापटनम नोड के िलए एवं 
586 करोड़ के बाडँ्स  तुमकुरु  नोड  के  िलए  जारी  िकए  हȅ।  ...(Ëयवधान) ...  तीसरा,  िजस 
multi-model logistics hub बारे मȂ आपने पूछा है, ...(Ëयवधान) ... उसके िलए 593 करोड़ जारी 
कर िदए गए हȅ। यह Îटेट्स के अंदर Ģोसेस मȂ है। उसके टȂडर हो गये हȅ तथा जÊदी काम शुरू हो 
जाएगा। 
 
SHRI AYODHYA RAMI REDDY ALLA:  Sir, the main objective of this Corporation is to 
develop future industrial cities, so that India could compete with the best international 
platforms towards industrial development and growth.   What are the measures being 
taken by the Government to attract foreign investment and also what sort of 
incentives are being provided to ensure that we become a globally competitive 
industrial country? 
 
SHRI PIYUSH GOYAL:  Hon. Deputy Chairman, Sir, a little bit also about the first 
supplementary that he had raised. I say with a lot of sadness that the kind of 
cooperation which could have been received and should have been received from the 
States in encouraging these projects in industrial corridors has been, unfortunately, 
very slow.  In fact, this project was first approved in 2008.   But, after that, for several 
years, neither did the Central Government provide adequate funds nor did the whole 
project come into shape though it was approved by the Cabinet in 2011.   And, a 
corpus of Rs.17,500 crores was committed with a maximum of about Rs.3,000 crores 
per node.   Unfortunately, for several years after that also, until 2014, no significant 
action happened.  We took up this project in right earnest.   Many States have not yet 
transferred the full land because of which many projects are getting delayed.  Some 
projects are getting completed because State Governments were active and, 
therefore, a matching share was received from the State Government.  It is a joint 
project of Centre and States. When both get together, these projects can get 

[ 1 April, 2022 ] 75



expedited.  So, I would urge all hon. Members; in your own States, wherever these 
projects are being implemented, you can help us, exert your own support, so that the 
State Government becomes more pro-active also.   Ultimately, the Centre can only 
create the master plan, the perspective plan which the hon. Member of Parliament 
and former Minister knows very well because it was crafted during his time.    I am 
talking about you, Anandji.  Yes, I was referring to you. …(Interruptions)..   Sure, you 
can.   But I am just saying that these projects, we are very keen, should be expedited 
also and I would urge your support.   As regards promoting Foreign Direct Investment 
or  foreign investment, I am happy to share with the House, through you, Sir, that 
over the last six years-- every year, we  have broken all previous  records – there has 
been a record foreign direct investment, year after year, including the Covid period, 
and,  it is a matter of great pride for every Indian, all hon. MPs in the House, outside 
the House and for 135 crore Indians, that, today,  the world sees India as a preferred 
destination.   Now, they don’t ask, ‘Why India’, they say, ‘It has to be India’.  And 
that is the mood we find wherever we go.  I have just concluded a very successful visit 
in UAE, hon. Deputy Chairman. The mood of business communities was to be seen 
to be believed. In the meetings we had with several investors of UAE, they were 
asking us, 'Can you give us more proposals? We want to invest.' ...(Interruptions)... 
 
SHRI JAIRAM RAMESH:  Question?  
 
SHRI PIYUSH GOYAL: Well, that is what he asked me.  By the way, Jairamji, 
probably, your headphone was not on. ...(Interruptions)...   
 
MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)...   
 
SHRI PIYUSH GOYAL: He asked about steps we are taking. ...(Interruptions)...  
 
MR. DEPUTY CHAIRMAN:  Please.  
 
SHRI PIYUSH GOYAL:  We are expediting our engagement with international 
investors.  We have entered into an FTA, a Comprehensive Economic Partnership 
Agreement with UAE which has encouraged businesses on both sides to look at a 
greater degree of engagement.  Discussions are going on with U.K., EU, Canada, 
Australia, Israel, etc. Many countries are looking forward to expanding their 
engagement with India.  So, I can assure you, this Government is committed to 
attracting international investment, promoting domestic capital and investment and 
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collectively make the country and every countryman prosperous in the next 25 years. 
The 'Amrit Kaal' that hon. Prime Minister has said will be the collective effort of all 
Indians to take India to greater heights.  

Ǜी उपसभापित : आनन्द शमार् जी, आपने हाथ उठाया था, क्या आप कुछ बोलना चाहते हȅ? 

SHRI ANAND SHARMA: Sir, I have read the reply of the hon. Minister very carefully 
and I was listening to the hon. Minister. I would like to say, through you, to the hon. 
Minister and inform this House that when major national initiatives are taken, it is not 
'your time' or 'our time'.  Those are national projects, national initiatives.  Sir, we 
have an agreement with Japan. It is a Cabinet decision of the Government of India 
what Minister referred to.  Subsequently, we created a joint corpus, and I put an 
officer in charge who is the key person in the NITI Aayog today.   

Sir, I agree with what the Minister said in his reply that in many States, land 
procurement is a problem.  That part I also was witness to, and we were negotiating 
with the States.  But the availability of the funds was there.  Sir, what I want to 
mention is -- since the hon. Minister has said, nothing was done earlier -- that this 
Chennai-Bengaluru Corridor was extended up to Tumkur and then Chitradurga during 
my time.  Sir, Dholera in Gujarat was also launched.  Vikram Udyogpuri ...  

MR. DEPUTY CHAIRMAN: Please be brief, Anandji.  

SHRI ANAND SHARMA: Sir, he has mentioned it in his reply. That was launched by 
me along with the Chief Minister of Madhya Pradesh, Shri Shivraj Chauhan.   So, you 
are continuing with the work -- good luck -- but to say that it did not happen, Sir, 
that is, I think, I should set that record straight.  

Ǜी सुरेन्दर् िंसह नागर : उपसभापित महोदय, DMIC के तहत उǄर Ģदेश के दादरी के बोराकी मȂ 
एक महत्वपूणर् Ģोजेक्ट है, िजसके तहत Multi-model Transport Hub बनना है और वÊडर् क्लास 
रेलवे Îटेशन भी बनना है, माननीय रेल मंतर्ी जी भी यहा ँबठेै हȅ, िजससे िदÊली के जो रेलव े
Îटेशन्स हȅ, उन पर भार कम होगा। महोदय, मȅ आपके माध्यम से माननीय मंतर्ी जी से जानना 
चाहता हँू िक यह जो Multi-model Transport Hub बनाने की पिरयोजना है, इसको पूरा करने 
के िलए कोई लÑय िनधार्िरत िकया है? अगर लÑय िनधार्िरत िकया गया है, तो उसके अनुसार यह 
पिरयोजना कब तक पूरी होगी? 

Ǜी पीयषू गोयल : उपसभापित जी, मȅ आपके माध्यम से माननीय सासंद जी और इस सदन को 
अवगत कराना चाहँूगा िक Multi-model Logistics Hub मȂ बहुत अच्छी Ģोगेर्स हो रही है, जो 
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दादरी मȂ बनने जा रहा है। उसके िलए लगभग 1,183 एकड़ लȅड की Ãलािंनग के िलए माÎटर Ãलान 
बना था, िजनमȂ से 911 एकड़ लȅड already Greater Noida Industrial Development Authority 
को िमल चुकी है और 205 एकड़ की लȅड पासर्ल अब वे acquire कर रहे हȅ Land Acquisition Act 
के तहत। इसके साथ-साथ 56.8 एकड़ लȅड DFCCIL के तहत है, िजसके िलए रेलवे एक्ट की 
धारा 20ए के तहत 19 एकड़ लȅड की Notification िनकल चुकी है और बाकी के िलए कारर्वाई चल 
रही है। हमारा उनके साथ लगातार सपंकर्  चल रहा है। पानी का थोड़ा-सा आवंटन होना बाकी है, 
उस पर चल रहा है। External connectivity work के िलए थोड़ी रोड को 105 मीटर बढ़ाना है, 
उस पर भी गेर्टर नोएडा अथॉिरटी जÊद ही काम शुरू करेगी। एक कैनाल का diversion होना है, 
उस पर Irrigation Department से हमारी बातचीत चल रही है। इसमȂ एक और खुशी की बात यह 
है िक Ģोजेक्ट एसपीवी को 562 एकड़ लȅड भी टर्ासंफर हो गयी है और उǄर Ģदेश सरकार ने 853 
करोड़ की matching equity भी दे दी है। यह अपने आप मȂ दशार्ता है िक राज्य सरकार को साथ 
मȂ िमलकर चलना चािहए और इसीिलए हम कहते हȅ िक आप डबल इंजन सरकार को िजतने भी 
राज्यȗ मȂ encourage करȂगे, उतनी जÊदी काम भी आगे बढ़ेगा और िफर, राज्य सरकार भी केन्दर् 
का सहयोग करती है। महोदय, वहा ँपर बहुत तेज़ी से काम हो रहा है, यह मȅ आपको िवÌवास 
िदला सकता हँू। 
 
Ǜी Ģेम चंद गुǔा : मान्यवर, Delhi-Mumbai Industrial Corridor और Chennai-Bengaluru 
Industrial Corridor का implementation एक need of the day है। चीन मȂ political events, 
चीन-जापान, चीन-अमेिरका, यरूोप की misunderstanding, कोिवड  और  इन  सबके  बाद  अब  
जो डेवलपमȂट हुई है, इन वजहȗ से बहुत सी large multinational companies ने decide िकया 
है िक वे अपना manufacturing base चीन से हटाकर िकसी दूसरे मुÊक मȂ लेकर जाएंगे। मंतर्ी 
जी, हम लोगȗ ने यह बहुत बड़ी opportunity miss की है। यह ठीक है िक आप दुबई गए, यएूई मȂ 
उन्हȗने कुछ-कुछ बोल िदया, लेिकन यह सब पेपर पर घोड़े दौड़ाने वाली बात है, जबिक factual 
situation ऐसी है िक 60 परसȂट इंडÎटर्ीज़ थाइलȅड और िवयतनाम चली गई हȅ और बाकी जाने के 
Ģोसेस मȂ हȅ। 
 
Ǜी उपसभापित   :आप सवाल पूिछए। 
 
Ǜी Ģेम चंद गुǔा   : महोदय, मȅ माननीय मंतर्ी जी से सवाल करना चाहता हँू िक क्या आप ऐसे दो, 
चार या पाचँ बड़े Ģोजेक्ट्स बता सकते हȅ, जो चीन से िशÄट होकर हमारे यहा ँआए हȗ? 
 
Ǜी पीयषू गोयल   : माननीय उपसभापित जी, माननीय सदÎय ने जो कहा है, वह पूरी तरह से 
गलत है और मȅ यह बताने के िलए बहुत सारे तकर्  दे सकता हँू। मेरे िहसाब से, मȅने अभी जैसा 
बताया िक अगर हर वषर् record Foreign Direct Investment आ रहा है, तो यह क्या दशार्ता है? 
आज हम Îटाटर्अप मȂ िवÌव के तीसरे अंश पर पहंुच गए हȅ और 90 से अिधक Îटाटर्अÃस unicorns 
बन गए हȅ, तो यह दशार्ता है िक लोग भारत की तरफ आकिर्षत हो रहे हȅ। ...(Ëयवधान)... 
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MR. DEPUTY CHAIRMAN:  Please. ....(Interruptions)... Please. ...(Interruptions) 

Ǜी पीयषू गोयल : आप िनवेश देिखए िक बड़े-बड़े petrochemical complexes आ रहे हȅ, बड़ी-
बड़ी refineries आ रही हȅ। ...(Ëयवधान)... 

Ǜी उपसभापित : Ģेम चंद गुÃता जी, Ãलीज़ ...(Ëयवधान)... Ãलीज़, Ãलीज़ ...(Ëयवधान)... 

Ǜी पीयषू गोयल : महोदय, अलग-अलग के्षतर्ȗ मȂ कई माध्यमȗ से िनवेश आया है और यह दशार्ता 
है िक आज िवÌव का भारत के Ģित बहुत आकषर्ण है। ...(Ëयवधान)... आप पीएलआई Îकीम देख 
लीिजए, पीएलआई Îकीम मȂ जो enthusiastic response िमला है, वह अपने आप मȂ एक िरकॉडर् 
है। अगर Ģमाण देखना है िक भारत मȂ क्या आ रहा है, तो मȅ समझता हँू िक MeitY की जो 
पीएलआई Îकीम थी, िजसके तहत कई सारी मोबाइल कंपनीज़ भारत मȂ आई हȅ, यह इसका एक 
ÎपÍट उदाहरण है। ...(Ëयवधान)... 

Ǜी उपसभापित : Ãलीज़, Ãलीज़ ...(Ëयवधान)... 

Ǜी पीयषू गोयल : महोदय, मȅ अभी 'Apple' के बारे मȂ पढ़ रहा था िक दस हज़ार करोड़ भारत मȂ 
िनवेश हो रहे हȅ। ...(Ëयवधान)... आज चीन के बाद िवÌव मȂ सबसे ज्यादा मोबाइल फȗस शायद 
भारत मȂ बन रहे हȅ। ...(Ëयवधान)... महोदय, दूसरे देशȗ की तरफ देखकर अपने देश को नीचा 
िदखाना, मȅ समझता हँू िक यह शोभा नहीं देता है। ...(Ëयवधान)... हमȂ अपने देश की उपलिÅधयȗ 
पर गवर् होना चािहए। ...(Ëयवधान)... 

Ǜी उपसभापित : कनकमेदला रवींदर् कुमार जी। माननीय कनकमेदला रवींदर् कुमार जी, आप 
सवाल पूिछए। ...(Ëयवधान)... केवल आपकी बात ही िरकॉडर् पर जाएगी। ...(Ëयवधान)... 
माननीय गुÃता जी ...(Ëयवधान)... कनकमेदला रवींदर् कुमार जी। ...(Ëयवधान)... कोई और बात 
िरकॉडर् पर नहीं जा रही है। ...(Ëयवधान)... माननीय गुÃता जी, आप सवाल पूछ चुके हȅ। 
...(Ëयवधान)... Ãलीज़, Ãलीज़ ...(Ëयवधान)... आपस मȂ कोई बात न करȂ। ...(Ëयवधान)... It is 
not going on record. माननीय गुÃता जी, Ãलीज़ ...(Ëयवधान)... माननीय गुÃता जी, कृपया 
आपस मȂ बात न करȂ। ...(Ëयवधान)... It is not going on record. ...(Interruptions)... आप 
अन्यथा पूछ रहे हȅ। ...(Ëयवधान)... आप माननीय मंतर्ी जी से बाहर िमलकर बात कर लीिजएगा। 
...(Ëयवधान)... आप हाउस के काम मȂ बाधा मत डािलए। ...(Ëयवधान)...  Please, I am 
requesting you. ...(Interruptions)... Ãलीज़, हाउस के काम मȂ बाधा मत कीिजए। 
...(Ëयवधान)... Ãलीज़, आप दूसरे मेÇबर को deprive मत कीिजए। ...(Ëयवधान)... कनकमेदला 
रवींदर् कुमार जी।  

SHRI KANAKAMEDALA RAVINDRA KUMAR:  Sir, in the reply of the hon. Minister, the 
Hyderabad-Bengaluru Industrial Corridor has not been mentioned.  The Government 
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of India has also approved development of the Hyderabad-Bengaluru Industrial 
Corridor.  Under this project, the Government of India has said -- it is a joint 
programme -- that the Government of Andhra Pradesh has to identify the nodes and 
provide land for that. In respect of the Hyderabad-Bengaluru Industrial Corridor, how 
much land is required for the nodes?  What is the progress? Is there any time-bound 
programme to complete this project?      
 
Ǜी पीयषू गोयल   : सर, मȅ इस ĢÌन पर एक िमनट मȂ आता हँू, पर माननीय विरÍठ सदÎय मेरे बड़े 
भाई हȅ। 
 
Ǜी उपसभापित : माननीय नेता सदन, मȅ एक आगर्ह करँूगा और यह बार-बार चेयरमनै ने भी 
कहा है िक माननीय सदÎय कृपया अपने explanations तथा दूसरे मुǈे न कहȂ, बिÊक वे सीधे 
सवाल पूछा करȂ।  आपसे भी आगर्ह है िक आप कृपया उǄर सकें्षप मȂ दȂ। ...(Ëयवधान)... 
 
Ǜी पीयषू गोयल   : सर, ये बहुत विरÍठ सदÎय हȅ और इनको लग रहा है िक मȅने जवाब नहीं िदया।  
आज अकेले पीएलआई के 14 सेक्टसर् मȂ लगभग 2 लाख करोड़ िदया जा रहा है।  हम 74,000 
करोड़ पीएलआई मȂ दे रहे हȅ, क्यȗिक इन्हȗने ...(Ëयवधान)... 
 
Ǜी जयराम रमेश   : सर ,ये अभी पूछे गए सवाल का जवाब नहीं दे रहे हȅ।  ... (Ëयवधान)... 
 
Ǜी उपसभापित   : आप माननीय कनकमेदला रवींदर् कुमार जी के सवाल का जवाब दȂ। 
...(Ëयवधान)... 
 
Ǜी पीयषू गोयल   : इसमȂ सरकार की बड़ी भिूमका है। ...(Ëयवधान)... जहा ँतक आंधर् Ģदेश का 
सवाल है, चेन्नई-बȂगलुरु इंडिÎटर्यल कॉिरडोर approved है। ...(Ëयवधान)... उसमȂ 
कृÍणापटनम इंडिÎटर्यल एिरया भी आता है।  वहा ँढाई हज़ार एकड़ का माÎटर Ãलान तैयार हो 
चुका है।  वह Ģोजेक्ट गवनर्मȂट ने भी एपर्ूव िकया है, SPV भी बन गई है, 2,090 एकड़ जमीन SPV 
को िमल चुकी है और आंधर् Ģदेश सरकार ने 522 करोड़ equity िरलीज़ की है।  आजकल उसकी 
environment clearance का Ģोसेस चल रहा है।  राज्य सरकार और SPV िमलकर उस Ģोसेस 
को कÇÃलीट कर रहे हȅ।  लगभग 1,190 करोड़ का EPC tender trunk infrastructure, जैसे - 
roads, utilities, पानी की सÃलाई, fire fighting, recycling of water, storm drainage, STPs, 
Common Effluent Treatment Plants, WTP, िबजली के कनेक्शंस आिद के िलए 23 िसतÇबर, 
2021 को इÌय ूिकया गया है।  अब उसके िरÎपासँ पर िनणर्य लेकर उसको जÊद फाइनल िकया 
जाएगा।  जहा ँतक employment की बात है, तो इसमȂ लगभग एक लाख लोगȗ को direct और 
लगभग उतने ही लोगȗ को indirect employment भी िमलेगा।  मȅ समझता हँू िक आंधर् Ģदेश के 
कृÍणापटनम मȂ भी अब एक बहुत बड़ा इंडिÎटर्यल पाकर्  आने के कगार पर है।  
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Ǜी उपसभापित   : क्वेÌचन नÇबर 319. ...(Ëयवधान)... माननीय Ģेम चंद गुÃता जी, अब इसकी 
िबÊकुल इजाज़त नहीं है। ...(Ëयवधान)... क्वेÌचन नÇबर 319. ...(Ëयवधान)...Ãलीज़। 
...(Ëयवधान)... 
 

Honouring the art of skilled artisans 
 
*319. SHRI NEERAJ DANGI: Will the Minister of TEXTILES be pleased to state:  
 

(a)  whether Government has organized "All India Crafts Mela" to honour the 
art of highly skilled artisans of the country;  

(b)  if so, the details thereof, State-wise; and  
(c)  the other steps taken by Government during the last three years to honour 

the art of skilled artisans  of the country?  
  
 
THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI DARSHANA 
VIKRAM JARDOSH): (a) to (c) A statement is laid on the Table of the House.  
 

Statement 
 

(a) and (b) Yes Sir, crafts melas like Gandhi Shilp Bazaar (GSB), Craft Bazaar 
(CB) and Exhibitions have been organized for providing direct marketing platform to 
artisans. The detail of the marketing events organized during last 3 years is given in 
annexure- I. 
 
(c) The steps taken by the Government during the last three years to honour the 
art of skilled artisans of the country are as under: 
 
(i) National handicrafts awards are conferred to outstanding master craft persons 
in recognition of their contribution towards the growth & development of handicraft 
sector.  
 
(ii) Under “Support to artisans in indigent circumstances scheme’’, financial 
assistance amounting to Rs 5,000/- per month is provided to awardee artisans in 
handicraft sector whose age is above 60 years and income is not exceeding Rs.1 
Lakh per annum.  
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(iii) Domestic marketing events are held across the country to provide direct 
marketing platforms to handicraft artisans. Such marketing platforms assist artisans 
to sell their product to the buyers and also enable them to establish market linkages 
for long term businesses. In such events, awardee artisans are given preference in 
participation. Further, special marketing events for awardee artisans are also 
organized in Dilli Haat and other prominent Melas. 
 
(iv) International marketing events are organized to provide an opportunity to 
awardee handicraft artisans. Efforts are also made to sensitize artisans and exporters 
on international quality standards and packaging, ethical and environmental 
assurances etc., through symposiums and workshops.  
 
 
(v) Handicrafts are known for their aesthetics, associated traditional values, 
uniqueness, quality and craftsmanship.  Handicraft awardee artisans are engaged as 
master trainers in technical training programme conducted by Office of Development 
Commissioner (Handicrafts) to pass traditional knowledge to next generation.  
 
(vi) Office of the Development Commissioner (Handicrafts) has also initiated a 
process to onboard skilled artisans on Government e-Market Place (GeM) to enable 
them to sell their products directly to the Government Ministries/ Department. So far, 
28,403 artisans have been onboarded on the GeM portal and total sales figure 
through this portal is Rs 90.57 Crores by the registered artisans. 
 

(Annexure-I) 
 

Domestic Marketing Events organized during last three Financial Years under 
Marketing Support and Services Scheme 

Sl. No. States/UTs 2019-20 2020-21 2021-22 

1 A & N Islands 1 0 0 
2 Andhra Pradesh 8 11 6 
3 Assam 11 3 15 
4 Bihar 5 3 2 
5 Chandigarh 5 0 2 
6 Chhattisgarh 7 1 9 
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7 Delhi 8 0 4 
8 Goa 2 0 1 
9 Gujarat 9 15 23 
10 Haryana 7 8 15 
11 Himachal Pradesh 4 5 13 
12 Jammu and Kashmir 0 1 5 
13 Jharkhand 2 2 3 
14 Karnataka 7 5 8 
15 Kerala 0 0 9 
16 Ladakh 0 1 5 
17 Madhya Pradesh 12 5 8 
18 Maharashtra 11 3 3 
19 Manipur 0 2 8 
20 Meghalaya 3 0 1 
21 Mizoram 0 0 2 
22 Nagaland 1 0 5 
23 Odisha 8 12 7 
24 Puducherry 1 3 3 
25 Punjab 6 6 9 
26 Rajasthan 4 27 15 
27 Sikkim 3 0 1 
28 Tamil Nadu 3 0 4 
29 Telangana 1 2 1 
30 Tripura 0  1 2 
31 Uttar Pradesh 18 23 45 
32 Uttarakhand 5 4 11 
33 West Bengal 7 2 7 
  Total 159 145 252 

 
 
Ǜी नीरज डांगी   : सर ,मेरा पहला सिÃलमȂटरी क्वÌेचन यह है िक क्या सरकार ǎारा वतर्मान मȂ 
राजÎथान मȂ वÎतर् और बुनकर उǏोग सबंिंधत कायर् के िलए कोई Îथान िचिन्हत िकया गया है 
तथा क्या सरकार ǎारा राजÎथान मȂ बुनकरȗ के लाभ के िलए िकसी योजना पर िवचार िकया जा 
रहा है? 
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Ǜीमती दशर्ना िवकर्म जरदोश : महोदय, माननीय सदÎय जी ने हȅडीकर्ाÄट के िलए सवाल पूछा 
है, लेिकन मȅ िफर भी हैण्डलमू के बारे मȂ बता देती हँू।  हैण्डलमू और हȅडीकर्ाÄट, ये दोनȗ 
टेक्सटाइल से जुड़े हुए सेक्टसर् हȅ, िजनसे सबसे ज्यादा लोग जुड़े हुए हȅ।  एगर्ीकÊचर के बाद 
सबसे ज्यादा लोग इसी के्षतर् से जुड़े हȅ और इसमȂ सबसे ज्यादा मिहलाएँ जुड़ी हुई हȅ।  सवाल मȂ यह 
पूछा गया है िक उनको िकस तरह से Ģमोट िकया जाता है, तो मȅ बताना चाहती हँू िक उनकी 
Ģमोशन के िलए हȅडीकर्ाÄट के कई तरह के मेले लगते हȅ।  हम लोगȗ ने कोिवड के काल मȂ भी 
इसको Ģमोट िकया। जो नेशनल फेयर लगता है, वह पूरे देश मȂ दो बार लगता है।  सूरजकंुड 
मेला, जयपुर फेयर के साथ-साथ इलाहाबाद कुÇभ मेले मȂ भी इसके ÎटॉÊस लगाये जाते हȅ, 
िजनमȂ 300 से ज्यादा ÎटॉÊस लगते हȅ और 3 करोड़ से ज्यादा खचार् िकया जाता है।  ऐसे ही, छोटे 
पैमाने पर Îटेट की कैिपटल मȂ गाधँी िशÊप बाजार होता है, िजसमȂ 40 से 50 लाख का खचार् होता 
है और Ģदशर्नी होती है। टू-टीयर शहरȗ मȂ भी ऐसे फेयसर् लगते हȅ, िजनमȂ राजÎथान मȂ भी इस 
तरह के कई फेयसर् लगे हȅ, िजनमȂ उनको Ģमोट िकया गया है। 
 
Ǜी उपसभापित   : डागंी जी ,सेकंड सिÃलमȂटरी। 
 
Ǜी नीरज डांगी : सर, राजÎथान के हÎतिशिÊपयȗ, दÎतकारȗ हेतु सीकर व अलवर िजलȗ मȂ 
अबर्न हाट Îथािपत िकए जाने के िलए िदनाकं 31.7.2009 को राज्य सरकार ǎारा पिरयोजना-
ĢÎताव Ģशासिनक और िवǄीय Îवीकृित हेतु भारत सरकार को िभजवाए गए थे, तत्पÌचाÞ 
समय-समय पर लगातार Îमरण-पतर् भी जारी िकए गए, लेिकन Îवीकृितया ँअभी तक ĢाÃत नहीं 
हुई हȅ। 
 माननीय उपसभापित महोदय, मȅ आपके माध्यम से मंतर्ी महोदया से यह जानना चाहँूगा 
िक क्या भारत सरकार सीकर मȂ अबर्न हाट की Îथापना हेतु िवǄीय Îवीकृित जारी करने का 
िवचार रखती है?  यिद हा,ँ तो कब तक और यिद नहीं, तो क्यȗ नहीं? 
 
Ǜीमती दशर्ना िवकर्म जरदोश   : महोदय, राजÎथान मȂ िपछले तीन सालȗ मȂ ऐसे ही अलग-अलग 
तीन कर्ाÄट्स मेलȗ का आयोजन िकया गया है।  आपने जो ĢÎताव भेजा है, उसके सबंधं मȂ मȅ 
बताना चाहती हँू िक पूरे देश मȂ 60 जगहȗ पर हमारे हȅडीकर्ाÄट के ऑिफसेज़ हȅ और उनके माध्यम 
से ĢÎताव आते हȅ।  अभी िजस तरह की बात हुई िक अगर राज्य सरकार और केन्दर् सरकार, ये 
दोनȗ िमलकर काम करȂगी तो िशÊपकार के िलए हम लोग बहुत अच्छा कर पाएँगे।  महोदय, 
गुजरात एकमातर् ऐसी Îटेट है, जो मिहला  आिर्थक  िवकास  िनगम के माध्यम से ऐसे लोगȗ को 
Ģमोशन के िलए मौका देती है। जहा ंहमारे टूिरÎट Ãलेस होते हȅ, वहा हȅडलमू, हȅडीकर्ाÄट आिद के 
artisans को Îथान िदया जाता है, जैसे Statue of Unity के पास िजतने भी artisans हȅ, उनको 
वहा ंÎथान िदया गया है। हम यहा ंउच्च सदन मȂ हȅ और हम लोगȗ को हमारे artisans को पहचान 
कर उनको Ģमोट करने के िलए और बढ़ावा देने के िलए बहुत कुछ करना चािहए। िजस तरह से 
उनको 'िशÊप गुरु' अवाडर् िदया जाता है, उनको कई awards से सÇमािनत िकया जाता है। जब 
कभी िवदेश से हमारे यहा ंलोग आते हȅ या हमारे माननीय Ģधान मंतर्ी और मुख्य मंतर्ी जहा ंभी जाते 
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हȅ, वहा ंhandicraft से जुड़ी हुई चीज़Ȃ अवÌय लेकर जाते हȅ। हमȂ ऐसे िशÊप गुरुओं को पहचान कर 
उन्हȂ Ģमोट करना चािहए और उन्हȂ बढ़ावा देना चािहए।  

Ǜी कामाख्या Ģसाद तासा : महोदय, मȅ आपके माध्यम से मंतर्ी जी से जानना चाहता हंू। मंतर्ी जी 
इससे aware हȅ और पीयषू गोयल जी भी यहा ंमौजूद हȅ। पाट, मुगा और एरी िसÊक असम मȂ सबसे 
ज्यादा जाने जाते हȅ, ये तीनȗ असर की ज़मीन से जुड़े हुए काम हȅ। असम मȂ इनको महत्वपूणर् 
Îथान िदया गया है, लेिकन तीनȗ endangered position मȂ हȅ। इसके िलए Textile Ministry ने 
क्या कदम उठाए हȅ और बुनकर तथा artisan के िलए क्या कदम उठाए हȅ?   

Ǜीमती दशर्ना िवकर्म जरदोश : महोदय, यह बहुत अच्छा ĢÌन है और मȅ असम का िज़कर् इसिलए 
भी करना चाहती हंू िक वहा ंwhole-of-Government approach हो गयी  है।  िजस  तरह  से  
रेल मंतर्ालय के ǎारा तय िकया गया है िक हर एक Îटेशन पर अपने-अपने के्षतर् की one station, 
one stoppage पर जो चीज़ होती है, हम उसको बढ़ावा दȂगे। असम के अंदर गुवाहाटी मȂ जब 
vistadome की opening की गई थी, तब वहा ंhandicraft के stall भी लगाए गए और मुख्य मंतर्ी 
जी ने भी आकर Ģमोशन िकया।  

महोदय, जो एरी का ĢÌन पूछा है, वहा ंज्यादातर लोग एरी खा जाते थे। वहा ंसरकार के 
साथ िमलकर िसÊक बोडर् ने एक MoU sign िकया है, िजसमȂ गुवाहाटी का जो कोÎटल एिरया है, 
वहा ंिकसानȗ को Ģोत्सािहत करके एरी के Ãलाटं्स लगाए जाएं और उन्हीं से सरकार खरीद कर 
िसÊक बनाए। हम पूरे देश मȂ ही नहीं, बिÊक पूरी दुिनया मȂ िसÊक का export करते हȅ। िजस तरह 
से अभी पीयषू जी ने बताया िक export के िलए textile का बहुत बड़ा role है, इसमȂ technical 
textile हो, readymade garments हȗ या हȅडलमू और handicrafts की चीज़Ȃ हȗ। िदÊली मȂ 
handloom के products का एक fair चल रहा है। ज्यादा से ज्यादा लोगȗ को कैसे Ģमोट िकया 
जाए, इसके िलए उन्हȂ online GeM portal पर लाया गया है, िजसके माध्यम से हम ये चीज़Ȃ 
खरीद सकȂ ।    

Ǜी उपसभापित : माननीय सदÎयगण, मȅ आपसे पुन: िनवेदन करना चाहंूगा िक अगर आप िकसी 
सवाल के जवाब से सतुंÍट नहीं हȅ, तो उसके िलए एक Ģिकर्या है। आप बीच मȂ बाधा मत डािलए। 
अगर आप हाउस को rules and procedure से चलाना चाहते हȅ, तो उसे चलने दीिजए। आप बीच 
मȂ इस तरह से सदन की कायर्वाही मȂ बाधा न डालȂ। दूसरे तरीके हो सकते हȅ, िजसमȂ आप 
माननीय मंतर्ी जी से िमल लȂ, लेिकन इस तरह से दृÌय उत्पन्न करȂगे तो आपके दूसरे साथी सवाल 
पूछने से वंिचत रह जाएंगे। बाद मȂ आप लोग हमारे पास complaint लेकर आते हȅ िक हमȂ सवाल 
पूछने का मौका नहीं िमला। आप चेयर की मजबरूी को समझने की कोिशश कीिजए। Dr. V. 
Sivadasan, please be brief, and मंितर्यȗ से भी मȅ request करंूगा िक please be brief in 
your answers.  

DR. V. SIVADASAN:  Sir, I am sure that the programmes like Craft Mela or Craft 
Utsav, whatever you call them, will help in increasing the incomes of artisans and 
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workers working in the textile sector.  But the present picture of artisans and workers 
is very pathetic now.  Proper functioning of the textile mills is very necessary for 
conducting these kinds of melas.  So, I would like to know whether the textile mills 
under the National Textile Corporation are functioning properly and whether the 
employees are getting proper salaries as their wage.   
 
Ǜीमती दशर्ना िवकर्म जरदोश : सर, यह सवाल NTC mill से जुड़ा हुआ नहीं है। सर, handloom, 
handicraft से जुड़े हुए लोग globally कैसे माकȃ ट catch करȂ, िकस तरह से उनकी चीज़Ȃ अच्छी 
बनȂ, िकस तरह से ज्यादा से ज्यादा लोग अपने quality products को export कर सकȂ  या यहा ं
खरीद सकȂ , यह हमȂ देखना होगा। देश मȂ 'आत्मिनभर्र भारत'  की  ओर बढ़ते हुए हमȂ vocal for 
local होना पड़ेगा, िजसमȂ हमȂ जो चीज़Ȃ चािहए, हम अपने पास से खरीदȂ। महोदय, उनकी टेर्िंनग 
होती है, वहा ंसरकार के माध्यम से सभी जगह पर cluster लगते हȅ ...(Ëयवधान)... उसी तरह 
उनकी आमदनी बढ़ाने के िलए हम लोगȗ ने काफी Ģयत्न िकए हȅ, हमने handloom और 
handicraft से जुड़ने के िलए कलाकारȗ एवं Ãलेयसर् को Ģमोट िकया है। जैसे, मीराबाई चानू जी को 
handloom day पर Ģमोट िकया गया, क्यȗिक वे Ãलेयर होने के साथ ही handloom का काम भी 
करती हȅ। इसी तरह, हम सबका फ़जर् बनता है िक हम देखȂ िक हमारे पास िकतने ऐसे िशÊपकार 
हȅ, िकतने ऐसे artisans हȅ, िजनको Ģमोट करने के िलए हम इस चीज़ का उपयोग कर रहे हȅ। 
िदवाली या िकसी festival पर िगÄट खरीदते समय handloom और handicraft से जुड़े ऐसे लोगȗ 
को पहचान कर उनसे ही सामान िलया जाए। 
 
DR. AMAR PATNAIK: Sir, the answer describes the action which has been taken by 
the Government for safeguarding and awarding the skilled artisans.  सर ,आज इस 
सेक्टर मȂ सबसे बड़ा मुǈा यह है िक जो  Master Craftsmen हȅ ,उनके बच्चे इस crafts को लेना 
नहीं चाहते हȅ ,उसमȂ रहना नहीं चाहते हȅ।  आपकी एक Support to Artisans in Indigent 
Circumstances scheme है।  िजनकी उĦ  60 साल  से  ज्यादा  होगी , उनको यह award िदया 
जाएगा।  आपको उनके यंग बच्चȗ को recognize करना चािहए ,हर Îटेट मȂ recognize करना 
चािहए और आपने entire  साल मȂ सारे देश के िलए जो crafts मेले िकए थे ,उनको पाचं गुना 
कीिजए।  
 
Ǜीमती दशर्ना िवकर्म जरदोश : उपसभापित महोदय, माननीय सदÎय का सुझाव अच्छा है। हमने 
लुÃत होती जा रही कला के िलए भी काफी काम िकया है और उनको display मȂ रखा, तािक लोग 
उनको देखȂ और नई जेनरेशन इसमȂ आए।  जैसे पाटन का पटोला, गुजरात मȂ बन रहा है। पहले 
इसमȂ एक ही पिरवार काम करता था, लेिकन हमने देखा िक उसको कैसे आगे बढ़ाया जाए?  
आज ओिडशा िदवस है, आप लोग वहीं से आते हȅ, आपको शुभकामना भी है।  वहीं से ही सबसे 
ज्यादा लोग handloom, handicrafts से जुड़े हुए हȅ।  हमने Îटेट गवनर्मȂट के साथ िमलकर उनके 
िलए...(Ëयवधान)... मȅ मेले के बारे मȂ बता रही हंू।  सर, तीन Ģकार के मेले होते हȅ।  िजसमȂ 
लोकल लेवल पर Ģदशर्नी होती है, िफर उसके आगे  2-tier शहरȗ मȂ उसकी Ģदशर्नी होती है, 
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िफर नेशनल लेवल पर एक्सपोटर् करने के िलए होती है।  Other countries मȂ एक्सपोटर् करने के 
िलए जब मेला लगता है, तब हम पाचं िशÊप गुरुओं को भेजते हȅ।  
 
Ǜी उपसभापित: ĢÌन सखं्या 320. 
  

Setting up of committee to review MSP and farmers’ issues  
 
*320. SHRI M. SHANMUGAM: Will the Minister of AGRICULTURE AND FARMERS 
WELFARE be pleased to state: 
 

(a)  whether Government has formed/set up a committee to review issues 
on Minimum Support Price (MSP) and other farmers’ issues such as 
promotion of Zero Budget Natural Farming (ZBNF) and organic farming; 
and 

(b)  if so, the details and the present status thereof? 
 
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND FARMERS 
WELFARE (SHRI KAILASH CHOUDHARY): (a) and (b) A Statement is  
laid on the Table of the House. 
 

Statement 
 

(a) and (b)  To promote natural farming, scientifically change the crop 
pattern keeping in mind the changing requirements of the country and make MSP 
more effective and transparent, the process of setting up a committee is under 
progress.  
 
SHRI M. SHANMUGAM: Sir, through you, I would like to know from the hon. Minister 
the reasons for delay in forming the Committee on MSP. Also, Sir, the Union 
Government also promised Zero-Budget based Agriculture. In  Tamil  Nadu,  as was 
promised it DMK's Election Manifesto, after our leader, Thiru M.K. Stalin became the 
Chief Minister, a separate Agriculture Budget was presented exclusively for the 
welfare of farmers.  I would like to know whether the Union Government will follow the 
Dravidian model in presenting the Zero Budget based statement exclusively for 
farmers, which the Prime Minister also promised in November.   
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Ǜी नरेन्दर् िंसह तोमर : उपसभापित जी, माननीय सदÎय ने सिमित के बारे मȂ पूछा है।  मȅ माननीय 
सदÎय को अवगत कराना चाहता हंू िक Ģधान मंतर्ी जी की घोषणा के अनुरूप सरकार सिमित 
बनाने के िलए Ģितबǉ है और उस समय Ģधान मंतर्ी जी ने कहा था िक Ģाकृितक खेती, crop 
diversification और MSP को Ģभावी और पारदशीर् बनाने के िलए केन्दर् सरकार, राज्य सरकार, 
वैज्ञािनक, अथर्शाÎतर्ी और िकसानȗ के Ģितिनिधयȗ की एक सिमित बनाई जाएगी और वह सिमित 
िवचार करके अपनी िरपोटर् देगी।  इस मामले मȂ सरकार की कारर्वाई Ģचिलत है।...(Ëयवधान)... 
 
Ǜी उपसभापित  :  Ãलीज़ ,आपस मȂ बात न करȂ।  माननीय मंतर्ी जी जवाब दे रहे हȅ।  
 
Ǜी नरेन्दर् िंसह तोमर  : हम लोगȗ ने संयुƪ िकसान मोचȃ के लोगȗ से नाम मागें हȅ ,उनसे वातार्लाप 
चल रहा है।  जैसे ही नाम िमलȂगे ,वैसे ही सिमित का गठन कर िदया जाएगा।  जहा ंतक शून्य 
बजट खेती के बारे मȂ हमारे िमतर् ने कहा ,तो मȅ उनको यह बताना चाहता हंू िक कुल िमलाकर 
Ģाकृितक कृिष पǉित खेती पर Ģधान मंतर्ी जी ने बल िदया है और िनिÌचत रूप से यह आज की 
आवÌयकता भी है।  इस बार के बजट मȂ भी इसका उÊलेख िकया गया है। पहले भी जैिवक खेती 
और Ģाकृितक खेती की दृिÍट से केन्दर् सरकार काम कर रही थी।  परÇपरागत खेती की हमारी जो 
योजना है ,उसके अंतगर्त Ģाकृितक खेती के िलए भी हम लोग काम कर रहे थे और जैिवक खेती 
और Ģाकृितक खेती दोनȗ के अच्छे पिरणाम हȅ ,दोनȗ के िलए योजनाएं हȅ और मȅ समझता हंू िक 
जैिवक खेती मȂ छह लाख हेक्टेयर से अिधक रकवा मȂ आज खेती हो रही है और अिधकाशं कृिष 
उत्पादन का िनयार्त हो रहा है ,वह भी ऑगȃिनक मȂ ही है और इसी Ģकार से Ģाकृितक खेती मȂ भी 
चार लाख हेक्टेयर तक हम लोग पहंुच गए हȅ और इस पर िमशन मोड पर काम करने वाले हȅ।  
 
SHRI M. SHANMUGAM:  Now, the Union Government restricts the sugar export to  
8 million tonnes.   
 
MR. DEPUTY CHAIRMAN:  Hon. Member, it is 1 o'clock.  Question Hour is over.  The 
House stands adjourned till 2.30 p.m. 
 
[Answers to Starred and Un-starred Questions (Both in English and Hindi) are available 
as Part -I to this Debate, published electronically on the Rajya Sabha website under the 
link https://rajyasabha.nic.in/Debates/OfficialDebatesDateWise ] 
 

The House then adjourned for lunch at one of the clock. 

 
 

The House re-assembled at thirty minutes past two of the clock, 
MR. DEPUTY CHAIRMAN in the Chair. 
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PRIVATE MEMBERS' BILLS 
 

MR. DEPUTY CHAIRMAN: The Uniform Civil Code in India Bill, 2020.  
...(Interruptions)... Dr. Kirodi Lal Meena. ...(Interruptions)... He is absent.  
...(Interruptions)...  The Epidemic Diseases (Prevention, Preparedness and 
Management) Bill, 2021.  Shri Derek O'Brien.  He is absent.    The Code of Criminal 
Procedure (Amendment) Bill, 2021.  Shri Subhash Chandra Singh.   He is absent.  
The Constitution (Amendment) Bill, 2021 (Amendment of the Preamble).  Shri K.J. 
Alphons.  He is absent.   

 
The Constitution (Amendment) Bill, 2022 (amendment of Article 153 and substitution 

of Articles 155 and 156) 
 

DR. V. SIVADASAN (Kerala): Sir, I rise to move for leave to introduce a Bill further to 
amend the Constitution of India. 
 

The question was put and the motion was adopted. 
 

DR. V. SIVADASAN: Sir, I introduce the Bill.     
 

The National Right to Land and Shelter Bill, 2022 
 
DR. V. SIVADASAN : Sir, I rise to move for leave to introduce a Bill to provide for right 
to land and shelter so as to ensure the realization of constitutionally guaranteed rights 
of dignity and opportunity to all citizens who are devoid of land and shelter, and for 
matters connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

DR. V. SIVADASAN: Sir, I introduce the Bill. 
 

The Constitution (Amendment) Bill, 2022 (amendment of Articles 15 & 16) 
 
SHRI JOHN BRITTAS (Kerala):  Sir, I rise to move for leave to introduce a Bill further 
to amend the Constitution of India. 
 

The question was put and the motion was adopted. 
 

SHRI JOHN BRITTAS:  Sir, I introduce the Bill. 
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The High Court of Kerala (Establishment of a Permanent Bench at 
Thiruvananthapuram) Bill, 2022 

 
SHRI JOHN BRITTAS :  Sir, I rise to move for leave to introduce a Bill to provide for 
the establishment of a permanent Bench of the High Court of Kerala at 
Thiruvananthapuram and for matters connected therewith and incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI JOHN BRITTAS:  Sir, I introduce the Bill. 
 

The Constitution (Amendment) Bill, 2022 (amendment of Article 200) 
 
SHRI P. WILSON (Tamil Nadu):  Sir, I rise to move for leave to introduce a Bill further 
to amend the Constitution of India. 
 

The question was put and the motion was adopted. 
 

SHRI P. WILSON:  Sir, I introduce the Bill. 
 

The Indian Contract Act (Amendment) Bill, 2022 (amendment of Section 15) 
 

DR. SASMIT PATRA (Odisha): Sir, I move for leave to introduce a Bill further to 
amend the Indian Contract Act, 1872. 
 

The question was put and the motion was adopted. 
 

DR. SASMIT PATRA: Sir, I introduce the Bill.  
 

The Representation of the People (Amendment) Bill, 2022 (amendment of Section 77 
and insertion of new Sections 127B, 127C and 127D) 

 
DR. SASMIT PATRA: Sir, I move for leave to introduce a Bill further to amend the 
Representation of the People Act, 1951. 
 

The question was put and the motion was adopted. 
 
DR. SASMIT PATRA: Sir, I introduce the Bill.  
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The Right to Free Electricity Bill, 2022 
 

Ǜी संजय िंसह (राÍटर्ीय राजधानी के्षतर्, िदÊली) : महोदय, मȅ ĢÎताव करता हंू िक सपूंणर् भारत मȂ  
िनःशुÊक िवǏुत के उपभोग को सभी नागिरकȗ के िलए एक अिधकार बनाने तथा तत्ससंƪ अथवा 
आनुषंिगक िवषयȗ का उपबधं करने के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी जाए।  
 

The question was put and the motion was adopted. 
 

Ǜी संजय िंसह: महोदय, मȅ िवधेयक को पुर:Îथािपत करता हंू। 
 

The Juvenile Justice (Care and Protection of Children) Amendment Bill, 2022 
(amendment of Section 86) 

 
Ǜी संजय िंसह: महोदय, मȅ ĢÎताव करता हंू िक िकशोर न्याय (बालकȗ की देखरेख और सरंक्षण) 
अिधिनयम, 2015 का और सशंोधन करने के िलए िवधेयक को पुर:Îथािपत करने की अनुमित दी 
जाए। 
 

The question was put and the motion was adopted. 
 

Ǜी संजय िंसह: महोदय, मȅ िवधेयक को पुर:Îथािपत करता हंू। 
 

The Constitution (Amendment) Bill, 2022 (amendment of Articles 124, 217 and  
222 etc.) 

 
SHRI V. VIJAYASAI REDDY (Andhra Pradesh): Sir, I move for leave to introduce a Bill 
further to amend the Constitution of India. 
 

The question was put and the motion was adopted. 
 

SHRI V. VIJAYASAI REDDY: Sir, I introduce the Bill.   
 

The Kashmiri Pandits (Recourse, Restitution, Rehabilitation and Resettlement) 
 Bill, 2022 

 
SHRI VIVEK K. TANKHA (Madhya Pradesh): Sir, I move for leave to introduce a Bill 
to provide for social, political and economic rehabilitation of Kashmiri Pandits, 
protection of their property, restoration of their cultural heritage, ensuring their safety 
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and security, provision of rehabilitation and resettlement package to them and for 
matters connected therewith or incidental thereto.  
 

The question was put and the motion was adopted. 
 

SHRI VIVEK K. TANKHA: Sir, I introduce the Bill.   
 
SHRI VIVEK K. TANKHA: Sir, just one second. ...(Interruptions)... 
 
MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Not now. 
...(Interruptions)... नहीं-नहीं, आपका जब मौका आएगा, जब एक्सैÃट होगा, तब बात करȂगे। 

 
The Indian Penal Code (Amendment) Bill, 2022 (amendment of Section 498A) 

 
SHRI MAHESH PODDAR (Jharkhand):  Sir, I move for leave to introduce a Bill further 
to amend the Indian Penal Code, 1860. 
 

The question was put and the motion was adopted. 
 

SHRI MAHESH PODDAR:  Sir, I introduce the Bill.  
 

The Kuresong Gorkha Institute of Fashion and Design Bill, 2022 
 

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I move for leave to introduce a Bill 
to establish and declare the institution to be known as the Kuresong Gorkha Institute 
of Fashion and Design to be an institution of national importance for the promotion of 
quality and excellence in education, research and training in all disciplines relating to 
fashion technology and design and for matters connected therewith or incidental 
thereto. 
 

The question was put and the motion was adopted. 
 

SHRIMATI SHANTA CHHETRI:  Sir, I introduce the Bill.  
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The Kalimpong Films and Music Institution Bill, 2022 
 

SHRIMATI SHANTA CHHETRI (West Bengal): Sir, I move for leave to introduce a Bill 
to establish and incorporate the Kalimpong Films and Music Institute in the State of 
West Bengal, to offer professional training in the disciplines of film making, study of 
sound, music, various instruments, to promote various media education and media 
management and to nurture young talents in the field of creative film making and 
music by providing world class training facility by adopting best international practices 
and for matters connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRIMATI SHANTA CHHETRI:  Sir, I introduce the Bill.  
 

The Reservation in Employment in Disinvested Public Sector Undertakings Bill, 2022 
 

SHRI K. SOMAPRASAD (Kerala): Sir, I move for leave to introduce a Bill to prevent 
the loss of job opportunities of Scheduled Castes, Scheduled Tribes and Backward 
Communities due to disinvestment of Public Sector Undertakings and for matters 
connected therewith or incidental thereto. 
 

The question was put and the motion was adopted. 
 

SHRI K. SOMAPRASAD:  Sir, I introduce the Bill.  
 
MR. DEPUTY CHAIRMAN:  Now, the Legislation and Expenditure Accountability Bill, 
2022.  Shri Sujeet Kumar, not present.  

 
'The Population Regulation Bill, 2019', इस िबल पर 4 फरवरी, 2022 को बहस चल 

रही थी and Shri Binoy Viswam was speaking.  So, Viswamji, you can continue your 
speech on this. 

 
The Population Regulation Bill, 2019 

 
SHRI BINOY VISWAM (Kerala): Sir, my friend, Shri Rakesh Sinha, while presenting 
the Bill here the other day, expressed the thought that it is so innocent and there is 

                   
 Further discussion continued from 4th February, 2022. 
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nothing to worry about that Bill.  He was trying hard to tell the country and the House 
that it was for the progress of the country.  Shri Rakesh Sinha was very vocal and 
accommodative also as a Professor that population increase is making a big harm to 
the development of India in all sectors.  Shri Rakesh Sinha, with all his might, was 
telling that there should be a punitive clause to all those who may have more than two 
children.  

 
[THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY) in the Chair] 
 
For the employees, for the Government employees, it was very specific that 

promotions will be prevented.  It was good that he did not go to the extent of telling 
that they will be put in jails for so many years.  That part was not there.  Next time, 
when BJP may get a better number in the Parliament, he may try that that also is a 
must.  That is the real issue. When such a Bill appears and who initiates such a Bill, 
that also is important.  Nobody will say that in a family, so many children should 
come.  Nobody will say that. Only such number of children, which a family can 
support, should be the real approach.  But, he claims that for everything, which is 
prohibiting the development of the country, children and population are the main 
hindrances, which is not true. Poverty is the main reason.  My friend from the BJP 
was so adamant to fix a belief that poverty is not the matter at all.  He is trying to tell 
us that people are the enemies. People and the demography are the main things.  So, 
they should be treated as the enemies of progress, which is not true at all.  What is 
the rate of increase in population in the country now?  The latest figures say that, in 
urban India, it is only 1.6 per cent, and in rural India, it is only 2.1 per cent.  Still, he 
says that population is on alarming increase.  Before he brings such a Bill here, many 
States in the country have advanced this kind of a Bill in their political sphere.  Which 
are those States? Of course, U.P., Uttarakhand, Assam, Tripura and Gujarat, all the 
BJP-led States, they were initiating…. …(Interruptions)… My very learned and my 
respected Ministerji, whom I really love very much, always pleasant, always smiling 
and a smiling face in the BJP.  Like Rupalaji, there are people in the BJP who 
sometimes smile and sometimes friendly to us, and we respect them very much.  The 
country need them.  It is because the aggressive nature of the philosophy and the 
dangerous idea that they put forth are sometimes alarming for many of us.  Not 
personally, but when we think about the country's future as a country of diversity, the 
face structure and the body language of some of them really frighten us. …(Time Bell 
rings)…  Rupalaji and some of our great friends in the BJP give us a bit hope that we 
have it. So, that respect is there.  That is why I am telling you, those States should 
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not be called as 'progressive'. The best word for them should be 'regressive', 
regressive States of the country led by the BJP, RSS ideology, and those States have 
done this.  Following them, our learned Prof. Rakesh Sinhaji, has come to the 
Parliament with this Private Member's Bill. There is a very dangerous focus on that 
Bill.  They make a special mention of a certain section of the population, certain parts 
of the country...(Interruptions)... 

 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Your time is over, please.  
You are running out of time. ...(Interruptions)... 
 
SHRI BINOY VISWAM: Sir, two more minutes.  
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Three minutes have 
already been taken. ...(Interruptions)... 
 
SHRI BINOY VISWAM: The other day I spoke for only a few seconds.  I stood up and 
the time was over.  So don't do that this time also.  I request you very earnestly.  Give 
me two or three minutes more.  
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No, you are continuing 
with your speech of 4th February.  
 
SHRI BINOY VISWAM: Sir, I just began. I just began on that day.  
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please conclude. 
 
SHRI BINOY VISWAM: Sir, I am going to conclude by saying that there is an element 
in that Bill which is very dangerous. There is a hidden part in that Bill. He says that a 
certain community, a certain part of the country, where that community is in big 
numbers, they cause the danger to the country.  And I am sure that not from him has 
this argument begun; it has begun from the earlier days of the RSS.  And they were 
saying that...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Sorry, I have to call the 
next speaker. Shri Jawhar Sircar. ...(Interruptions)... 
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SHRI BINOY VISWAM: Sir, only one-two sentences.  That is why I said that this is a 
Bill...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Shri Jawhar Sircar, please 
start. ...(Interruptions)... Please look at the Chair and start speaking. 
 
SHRI JAWHAR SIRCAR (West Bengal): Sir, with your kind permission, I rise to 
discuss the Bill in the first stage and why we need to oppose it for certain reasons.  I 
will be more specific.  First of all, I thank the proposer of the Bill, Shri Rakesh Sinha, 
for homing down to those nine States that are causing all the issues. These nine 
States put together account for half, around 48 per cent of the India's population and 
many of them have other concomitant effects on the economy that arises only out of 
overpopulation.  We have now homed down to nine States, nine out of the 36 units in 
India, if they can be looked at very seriously.  To that extent, I fully agree with him. 
But then, my sense of trepidation comes up when I hear of a revised National 
Population Policy.  Now these policy things that are coming up have, many of us 
think, carry an agenda far beyond what is mentioned only in the name.   

My first request is, though, there is not a single word of it, and I do not know 
whether I should read it, but my hon. friend, Mr. Viswam raised it also, we hope it is 
not community targeted. We hope that it is not targeted to any community, because 
the recent studies from the National Family Welfare Survey and others show that the 
total fertility rate has evened out. We are reaching what is called the replacement 
fertility rate, which means we will go down in population; everybody knows it.   

But we need to target on the nine States but I am against the revised National 
Population Policy, especially, where you say that it lays special stress and goes in for 
any type of actions. Concerted efforts to introduce family planning is perfectly all right.  
These are good words.  Concerted efforts towards promoting the value of the girl 
child; we support it. But the point is, how much of State coercion you will use!  

Remember, Sanjay Gandhi paid the price for utilizing the State machinery to 
get into a civil area.  This is not China and China is regretting all its actions now.  The 
two targets that have been selected here are: Central Government Servants, not of 
State Governments; Central Government Servants account now for 45 lakhs only not 
even a crore and, with their families, they will just be two crores at the most, out of a 
population of 140 crores.  And, then you have targeted MPs.  I didn’t mention their 
numbers, for MPs and most of them have passed that age, for going in for further 
adding to India's population. But, nevertheless, the intentions of going in there… 
…(Interruptions)… Rakeshji is not there; he may be here within a few minutes.  I am 
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referring to most of the MPs; I am going by statistics of age.   That is all.  Now, having 
said that, the deprivation that you seek to make is more of a punitive measure.   

Sir, I would like to draw Rakeshji's attention to one thing that never empower a 
bureaucracy with vague powers.  They are likely to be misused much more than you 
think.  In Clause 11, you say, 'undertake such other measures as may be deemed fit 
and expedient for the purpose of Act'.  वे बारह बजा दȂगे।  If you give  power like this to 
a tehsildar or to a thanedar, he will raise havoc, apart from raising money.  So, these 
should be close ended.  And, this is for the safety of humanity.  It is not for any party.  
I have worked and I know how dangerous these clauses can be.  

I am duty-bound to stand and oppose this Bill because it contains certain 
inherent flaws.  The first one being an attempt to go in for a national population policy, 
obviously a hard attempt.  We have done excellently so far over the decades and we 
are reaching the replacement fertility ratio.  The hon. Health Minister is there.  We 
need to step up the effort. But, in conclusion, Sir, I will say that there is only one 
time-tested method for family planning.  There is only one time-tested method in the 
whole of the world and that is educating the female. Once you educate the female, 
everything else falls in position.  For God's sake, let us not, for any reason, social or 
political, push back the females. We have to educate them. The moment female 
education comes in, female equality follows, birth control follows, family 
planning/control follows, nutrition follows, everything follows.  It is a magic formula.  If 
you have social development, you will have family development.  If you have really the 
sincere intention of going in for the Empowered Action Group as you have called the 
nine States, please have special Government programmes aimed at the education of 
women, and stop all those who stand in the way of educating women in name of 
conservatism in any religion, whatsoever. I oppose the Bill. Thank you, Sir. 
 
PROF. MANOJ KUMAR JHA (Bihar):  Sir, I would like to seek a clarification, a point 
of order, under Rule 236. 
   
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Under which rule. 
 
PROF. MANOJ KUMAR JHA:  Sir, under Rule 236; its regarding speeches. 
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY):  One second.   
 
PROF. MANOJ KUMAR JHA:  Sir, generally, whenever we are asked to speak, तो 
चेयर पर आप हȗ या कोई भी हȗ, वे कहते हȅ िक "आप conclude किरए।" सर, िवÌविवǏालय मȂ 
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और अंगेर्ज़ी भाषा के िहसाब से 'conclude' करने का मतलब यह होता है िक थोड़ा वƪ तो 
conclusion मȂ भी जायेगा, लेिकन यहा ँजब ruling होती है, तो conclude का मतलब है िक अब 
आप बठै जाइए। बस, मȅ इस पर clarification चाहता हँू। 
 
उपसभाध्यक्ष (Ǜी सुखेन्दु शेखर राय) : यह हमारी परÇपरा है, िवÌविवǏालय की परÇपरा कुछ 
और है।  Next speaker, Shri Tiruchi Shiva. 
 
3.00 P.M. 
 
SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I am very happy to participate in the debate 
and that too on a Bill introduced by Shri Rakesh Sinha, who is an active participant in 
the Private Members' Business. Sir, I appreciate that because nowadays the interest 
shown towards Private Members' Business, whether it is a Resolution or a Bill, is 
declining. Moreover, most of the Fridays are being adjourned showing this or that 
reason. We all are aware that whereas many other countries have enacted laws by 
way of Private Members' Bills, but, India has got very little to that credit. We all know 
that my Bill was passed in the year 2015, after forty six years, that too in one House. 
In the other House, it was not able to get through. So, Sir, importance has to be 
given to the Private Members' Bill or Resolution very much by the Government. It 
should not be an egoistic approach that only the Government should bring in 
Legislative Business and not the Members. Many Members of the House are very 
much informed and interested about various issues which the Government may not 
take into consideration or not wish to take into consideration. Mr. Rakesh Sinha, my 
esteemed colleague, is very clever in bringing some of his in-born thirst and 
ideologies in some way or other and of course, this is a very good vent. Sir, I chose to 
speak on this Bill for two reasons. Firstly, today is April 1st and world-wide it is called 
April Fool's Day. But, Sir, I would like to say that on April 1st, 1921, when Justice 
Party, our parent party was ruling the Madras Presidency of British India, that 
Government gave first ever voting right to women. Even, US give voting right to 
women only in 1940. In 1921 itself, on April 1st, our parent party, the Justice Party, 
gave voting right to women. I want to register it and put it on record. Sir, I think 
everyone should appreciate it because today we are voicing for women and 'Beti 
Bachao Beti Padhao' campaign of the Government of India is also there. 
...(Interruptions)... Sir, for this, they are approving whereas when I said that women 
have been given voting rights, they did not approve it. When I tell the House about 
such an important historic event that took place, none of you approved and for this 
you are so rejoiced.  
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SHRI ABDUL WAHAB (Kerala): They are rejoiced because you speak in  
Hindi language. 
 
SHRI TIRUCHI SIVA: No, not Hindi, I am just quoting a scheme of the Government 
that too after clarifying with my colleague. 
 
SHRI T.K.S. ELANGOVAN (Tamil Nadu): Nowadays, almost all the schemes are 
announced in Hindi language.  
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please no cross-talks. 
 
SHRI TIRUCHI SIVA: Nowadays, all the schemes are announced in Hindi language 
and we are not able to even say that. That is why I am seeking the assistance of my 
colleague.  
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): That is all right. 
...(Interruptions)... 
 
SHRI TIRUCHI SIVA: Mr. Rakesh Sinhaji, in his objects and reasons has very clearly 
pointed out that very shortly India is going to be the most populous country in the 
world. Sir, one thing about which we will not be able to rejoice after achieving the first 
place is only this. When there is an increase in population and the geographical area 
remains the same, many issues will crop-up along with that. When we see the 
European countries and how they are flourishing, this is because they have more 
resources and their population is very less and the geographical area is vast. When 
we compare ourselves with Australia, they are having one-sixth  of our population but 
their area is six times than our geographical area, and they have also more resources. 
In future, when the population may go up, any Government of that day has to face a 
lot and as much as the population increases the issues will also increase. But, my 
apprehension or my doubt is the States which are implementing family planning 
policy, rightly, in the manner it should be, are being punished. For example, the 
Government of Tamil Nadu has successfully implemented family planning policy and 
we have been appreciated and applauded in every way. Since the day our 
Government came into power, Dr. Kalaignar, Anna and now Mr. Stalin, we 
concentrated on that. Earlier, we had 41 Lok Sabha Constituencies, but, now, after 
1971 delimitation, the number of Members was reduced to 39 because of the 
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population. Sir, because we have successfully implemented a scheme which is the 
need of the hour, our State was punished. So also the revenue shares on various 
headings, are being given to some States where they say the population is more, and 
here we are being victimised and deprived of what we genuinely due to. Sir, this has 
to be addressed. Just because saying that population has to be restricted 
understanding the issues that may face, but you have to appreciate and pat those 
States, any Government, if they are doing it successfully.  But rather, as I said, not 
only the number of Parliamentary constituencies has come down, even the share or 
the number of schemes for which funds are being allocated has reduced to the State 
of Tamil Nadu.  It should not be.  It should give an incentive to those States, only then 
the policy will be implemented.  It is not, as Mr. Sircar said, to target any particular 
section.  Yes, that apprehension is also there because even a Bill that has to be 
introduced today, we had our own apprehensions, good, that it has not been 
introduced.  It is aiming at something else.  No section of the people of this country 
should have a fear that they will be victimized, they will be punished or they will be 
deprived of their own rights.  So, the Bill may appear to be telling something good but 
undercurrent it should not harm in any way. So, I don’t mean any section of the 
people one side. And other thing, again I emphasise, the discussion when it 
continues and those who may participate in the debate later will also, I think, agree 
with what I say the States realizing the future of this country.  For example, you say 
that girl children must be encouraged, as the scheme, earlier I said, Beti Bachao, Beti 
Padao, something like that.  But the girl children, as soon as they are born they are 
killed.  Even now, you know, some mothers are said to be most sentimental, who can 
even sacrifice their lives for their child, but because it is a girl child, they throw it in the 
dustbin.  It happens in many places because they say, "If I go with a girl child, my 
mother-in-law will punish me, my husband will drive me out of the House."  So, that 
thing also must be changed.  So, schemes for girl children must be more in every 
way, by way of education and employment and giving them more opportunities. Such 
things will enhance it.  In Tamil Nadu, we are giving so many of schemes to the girl 
children, for studying them, for marriage, for employment, we are giving even 
reservations to them in employment. I have even moved a Private Member's 
Resolution, Sir, that women must be given reservations in workplaces, in public 
sector as well as in private sector. It should be 30 per cent.  In Tamil Nadu, Sir, in 
schools, that too in primary schools, all the teachers will be or must be only women 
teachers for two reasons, one is women teachers can teach the children in a way 
better than the male teachers because they are all in a very infant stage, and, second 
is that women will get more opportunities and more jobs by way of that.  So, all the 
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teachers in primary schools will be women and 30 per cent reservation we have given 
to them in employment also. So, these things will encourage the women community 
in a way.  That is why I started that we were the first Government to givie voting rights 
to women in the year 1921 itself and our successive DMK Governments from 1969 
onwards whenever we happen to be in power, we have announced so many 
schemes. So, you should keep in mind two things, again, I would like to say very 
precisely, no section of this country should have a fear that because of this they will 
be punished, that they will be targeted.  Number two, any State that implements such 
policies successfully should not be punished, rather they should be encouraged by 
way of giving more incentives and more schemes. Revenue share should also not be 
reduced because the population size has come down and the girl children also should 
be given more encouragement. These are the things I would like to say, Sir.  So, the 
Bill, as I said, may appear to say something good, it should not have something 
otherwise underneath. So, the family planning is very much essential rather to be 
controlled but when we are doing it in a right manner, it must be couraged but not in 
any other manner.  Thank you very much. 
 
SHRI JAIRAM RAMESH (Karnataka): Mr. Vice-Chairman, Sir, I thank you for the 
opportunity. My good friend, Shri Rakesh Sinha, is the single greatest user of the 
Parliament Library. He is there every day. He is a voracious reader. But, I am 
disappointed that he has not read the Economic Survey that was tabled by the 
Finance Minister, Shrimati Nirmala Sitharaman, on the 4th July, 2019. In that Economic 
Survey, there is Chapter-VII, called, ‘India’s Demography At 2040: Planning Public 
Good Provision for the 21st Century’. Every Member of Parliament should read this not 
only Shri Rakesh Sinha. Every Member of Parliament should read this to understand 
what the current situation is as far as family planning is concerned in our country.  
 Sir, I want to state categorically that India is a success story in family planning 
through democratic means at low levels of per capita income. Our family planning 
started systematically and organisationally in 1967, when Shrimati Indira Gandhi in 
March of 1967 appointed India’s most eminent demographer, Dr. Sripati 
Chandrashekhar, who was a Member of Parliament in this House, representing the 
State of Tamil Nadu. He was the first Minister of Family Planning in India. He had to 
face tremendous opposition. He came up with the idea of the red inverted triangle. He 
came up with the idea of ‘Hum Do Hamare Do’. He came up with the idea of Nirodh 
from Hindustan Latex, which my friend, Mr. Alphons, knows about. He had to face a 
tremendous political opposition. But, Dr. Chandrashekhar, who also was responsible 
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for the Medical Termination of Pregnancy Act of 1971, under the leadership of Shrimati 
Indira Gandhi, launched India’s family planning programme.  
 Sir, what is the situation today? Kerala was the first State in India to reach 
replacement levels of fertility in 1988. Tamil Nadu became the second State in 1993. 
The undivided State of Andhra Pradesh became the third State in the year 2000. 
Karnataka followed soon thereafter. And, according to the National Family Health 
Survey-5, about which the Health Minister knows, which the Health Minister himself 
has released, what does it reveal? It shows that India, as a whole, has reached 
already the replacement levels of fertility. There are only four States in India--
Jharkhand, Madhya Pradesh, Rajasthan and Uttar Pradesh--which will reach the 
replacement levels of fertility by the year 2025. The only State that will take longer for 
reaching the replacement levels of fertility is Bihar. But, Bihar also will reach 
replacement levels of fertility by the year 2028. What does the replacement levels of 
fertility mean in simple English? When a country reaches a total fertility rate of 2.1, it 
means that after two generations, which is roughly 50 years, the population will 
remain stable or will begin to decline. That is why, in the decade beginning 2030, 
Kerala, Tamil Nadu, Andhra Pradesh and Telangana will face not only stable 
population but will also begin to show a declining population. This is the reality of 
India. Shri Rakesh Sinha’s Bill is based on a completely flawed assumption that 
India’s family planning programme has not worked. Sir, barring the most unfortunate 
period of the Emergency, India’s family planning has been based on democratic 
means, through female literacy, through female education and through the provision 
of family planning services. In fact, Tamil Nadu’s success story, which my friend, Shri 
Tiruchi Siva, referred to, has a long history. They had a Chief Secretary called T. V. 
Antony who is considered to be one of the pioneers of the family planning programme 
and, half jokingly, T. V. Antony used to be called Tubectomy Vasectomy Antony.  So, 
Rakesh Sinhaji, today the situation is entirely different.  India has succeeded.  India 
has succeeded at low levels of per capita income, and India has succeeded by not 
following the Chinese model.  China followed, in 1979, one child norm, but today 
China is implementing three-child norm.  So, let us not criticise ourselves for family 
planning.  We have succeeded, but there are problems and I want to highlight four 
issues, which have been highlighted in this chapter and I would like every Member of 
Parliament to read.  First, India is now facing a problem of ageing.  In 2011, eight per 
cent of India was over the age of 60.  By the year 2040, 16 per cent of India will be 
over the age of 60, 25 per cent of Tamil Nadu will be over the age of 60; 28 per cent of 
Kerala will be over the age of 60; and 16 per cent of India will be over the age of 60.  
So, India has also an ageing problem which we have to address.  It has implications 
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for social security.  It has implications for pension.  It has implications for retirement 
age and I would request the hon. Health Minister to address this issue, the long-term 
implications of an ageing population before we become a rich country. We are 
becoming an ageing population before we have become a rich country.   

Sir, the second problem which my good friend, Shri Siva referred to is the 
regional distribution of our population. Today, the six North Indian States, UP, 
Madhya Pradesh, Bihar, Jharkhand, Rajasthan, Odisha, the broad Central Indian, 
North Indian belt, account for roughly 50 per cent of India's population, but by the 
year 2030, these States will account for 60 per cent of India's population.  Population 
is increasing in the North.  Jobs are increasing in the South.  So, there is naturally 
migration, and I welcome migration.  I want people from the North to migrate to the 
South.  I want people from the South to migrate to the West.  I want people from the 
West to migrate to the East.  One out of every three Indians is a migrant, Mr. Vice-
Chairman, Sir, and we all applaud international remittances, but we don't recognise 
internal remittances.  Almost seven to ten billion dollars a year goes from Kerala to 
Jharkhand, goes from Tamil Nadu to Odisha, goes from Karnataka to Bihar.  So, 
internal remittances are very important.  However, the issue is, what will happen to 
representation because everything in India is based on population.  Money from the 
Centre to the State goes on population, NITI Aayog goes on population, Finance 
Commission goes on population.  We should not penalise the early pioneers of family 
planning.  We should not penalise Kerala.  We should not penalise Tamil Nadu.  We 
should not penalise Karnataka.  We should not penalise Andhra Pradesh.  We should 
not penalise Maharashtra. We should not penalise Punjab.  These were the States 
that showed the way for India, but these are the States that will have lesser MPs, 
lesser resources, lesser tax devolution.  Now, Shri Atal Behari Vajpayee, in his 
enormous wisdom, addressed this issue by postponing it to 2026. So, Delimitation 
has been postponed till 2026.  But, we have to bite the bullet.  Sir, 2026 is only four 
years from now!  So, this implication for political representation from the changing 
regional mix of our population is something that the hon. Health Minister may want to 
address. But, it is beyond the hon. Health Minister’s purview. This Parliament has to 
debate how not to penalize the South Indian and the West Indian States that have 
success story in family planning.  

Sir, I have already mentioned the ageing issue.  I have mentioned the regional 
share of population. I want to raise a third issue relating to our family planning and 
demographics which does not get the attention it deserves. Sir, it is natural in every 
country that life expectancy for women is more than the life expectancy for men.  In 
fact, the characteristic of a developed country is a country where the life expectancy 
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of women is more than the life expectancy for men.  That is what is happening in 
Kerala. That is what is happening in Tamil Nadu.  A country develops, a society 
progresses, life expectancy for women is more than the life expectancy for men.  Sir, I 
am talking of the life expectancy at birth.  The gap between the male life expectancy 
and female life expectancy is very small at birth.  But, when you reach the age of 60, 
the gap increases! When you reach the age of 80, the gap becomes even more!  Sir, 
in my own family, in my own immediate family, I have an aunt who is 100 years, I have 
another aunt who is 98 years, I have a mother who is 93 years, I have another aunt 
who is 89 years and they are all single woman!  They are all widowed women, but 
belonging to well-to-do sections of society.  But, what do you do with single women 
who do not have social capital, who are not from well-to-do families?  Sir, a situation 
will come.  I did some rough calculations.  Roughly, 10 per cent of the population of 
women in our country will be single women, divorced women, widowed women, 
abandoned women, but still are women as heading households. Now, this is the 
deep problem of social security which we have not addressed.  It has problems for 
physical security.  It also has problems for social security.  Now, this, again, is not 
something only for the Health Ministry to see. This has to be addressed by the 
Government at large.  But, I think, we must, as a society, as Parliament, come to 
recognize the implications of having a growing population of aged women who will 
find it difficult to negotiate the complexities of our society.  Men can manage. But, 
single women – as it is life is difficult for women – it will be even more difficult and for 
single aged women it will be even more and more difficult.  So, Sir, I would not take 
any more of your time.  I just want to thank Rakesh Sinhaji for, at least, flagging this 
issue.  I wish he could have done a little homework on the facts and not allowed 
ideology to overtake the reality. But, I understand his concerns.  I meet him frequently 
in the library.  We can have discussion. 

But, I would request all my other Members, I would request the Health Minister 
to please circulate to all Members of Parliament the results of the National Family 
Health Survey, which your Ministry has released, State-wise, which gives the true 
picture of the current state of demographics in our country.   
 Sir, India does not have anything to feel defensive about.  As I said, thanks to 
the leadership of the then Prime Minister, late Shrimati Indira Gandhi.  She had set up 
a Cabinet Committee on Family Planning in March, 1967.  And, also thanks to the 
leadership of Dr. Sithapati Chandrashekhar, who was the protege of Mr. Kamraj 
because it was Mr. Kamraj who had brought him into Rajya Sabha in 1964.  He served 
here for one term till 1970.  And, later on, he became the Vice-Chancellor of 
Annamalai University.  So, we have this tradition.  We must commit ourselves, as a 
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House, as a society, but in a deepened democratic ways of dealing with our problems 
of demography, and not through coercive means, not through mandatory means, but 
through democratic means, through means of education, through means of 
empowerment, through means of providing family planning services, without 
demeaning one section of society or the other.  This is a very sensitive human issue.  
It goes into choices; it goes into issues relating to families.  I think, the political debate 
in India, unfortunately, has become far too polarized, far too politicized, particularly in 
the area of family planning.  And, I wish very much that we come back to facts, we 
come to recognize that India has achieved a great, great sacrifice.  We are not a rich 
country and yet we have reached levels of fertility that are being seen in Western 
Europe and Scandinavia.  That is not a small or a mean achievement.  It is a major 
achievement.  I think, with the type of leadership that we have now in the Ministry of 
Health, we should take this forward, we should sustain this success story and deal 
with all its implications, whether it is regional distribution and its impact in political 
representation, which hon. Member, Sivaji,  has raised; whether it is implication on 
social security; and, most of all, the problem of ageing, which is already here, which 
is going to deepen, and which is going to call for a review on all our policies relating to 
retirement and social security. Thank you, Sir.  
 
SHRI K.J. ALPHONS (Rajasthan):  Respected Vice-Chairman, Sir, I rise to support 
'The Population (Regulation) Bill, 2019'.  I was extremely happy to listen to Mr. 
Jairam Ramesh, who had made some extremely valid points of what India has done.  
I think, a lot of credit really goes to the earlier Governments, starting with former 
Prime Minister, late Shrimati Indira Gandhi, who had really pioneered the work in this 
area and had done excellent work in this.  And, of course, what we have achieved, 
obviously, is the result of work of many Governments, including this Government.   
 But, Sir, we have serious issues.  Mr. Jairam Ramesh spoke about the fact 
that India has achieved replacement levels, and by 2040, would be having an ageing 
population of above 60 of about 16%.   But, according to the literature I have read, 
by 2040, we are going to add about 237 million people to India's population.  I would 
stand corrected, if somebody can correct me.  But, this is what I have read.  Sir, 237 
million people are going to be added by 2040. By 2027, India is going to have the 
largest population in the world, overtaking China.   

We talk about the demographic dividend. If you really look at the lot of our 
younger people, inspite of the efforts by various Governments including the terrific 
efforts by this Government, is it really a demographic dividend or is it a demographic 
curse? We need to ask ourselves. Inspite of the Government trying to do great  
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things -- various Governments, I am not saying just this Government -- is it possible 
to educate everybody, with the kind of resources that we have?   This is number one.   
Inspite of being the largest growing economy in the world, is it still possible to skill 
everybody and provide a job to everybody in this country?  I think it is asking far too 
much from the Government.  Even if it is the most efficient Government, they would 
not be able to do it. We need to bring down the population dramatically. If my 
numbers are correct, we cannot afford to add one number to our population, forget 
about the 237 million I am talking about. Let me talk about success stories. As per 
NITI Ayog’s assessment, there is one district in this country which is zero poverty, 
and that happens to be Kottayam district in Kerala. I come from there, my wife comes 
from there and I was the District Collector there. I am not saying this happened 
because I was the District Collector.  No. ..(Interruptions)..  Historically, things have 
happened and Kottayam today is the only zero poverty district in this entire country. 
How did Kottayam achieve this?  How Kottayam achieved this is because of two or 
three things. Number one, education that is being provided.  Number two is the 
health care that is being provided.  Number three, and I would say it is the most 
important thing, is the ability of the people of various religions to think beyond religion 
and say family planning is an economic decision making activity and not a religious 
decision making activity. I focus on that later, Sir. When I was the District Collector for 
almost four years, for three years, Kottayam District won the award for best family 
planning practices. This House would be shocked to know that Kottayam is the most 
Christian district in the entire country, barring the North East. The Christian church, 
especially if you take my church, the Catholic church, bans any form of family 
planning, any form, including the use of condoms.  So, how come a district which is 
the most Christian district in this entire country barring the North-East, become the 
most successful district in implementation of family planning? A question, which, I 
think, this House has the right to know. Very simple. Number one, people are 
educated. Kottayam is the first 100 per cent literate town in this country.  In 1989, 
Kottayam became the first 100 per cent literate town in this country. Kottayam has the 
highest literacy rate for any district in this country. Therefore, literacy played a very 
key role in ensuring that people are able to think rationally and think what is good for 
themselves.  Second is the health care facilities that have been provided.  It is fine to 
establish All India Institute of Medical Sciences.  I think this Government has done a 
fantastic job; from six All India Institutes of Medical Sciences, it has gone up to 22.  I 
think it is a fantastic achievement.  We have increased the number of medical colleges 
dramatically.  In fact, the number of seats in the medical colleges have gone up by 60 
per cent, from 90,000 to 1,48,000 in the past seven years. It is a fantastic 
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achievement.   But, I think the key to family planning success and health care is the 
efficiency of primary health centres in the panchayats/villages. This is one area which 
we cannot say, ‘sorry, the private sector will take care.’   Sorry, no, the private sector 
will not take care.  The Government is aware of this.   This Government has put in lots 
of money into the Government sector to ensure that the Government medical system 
works.  I think this is the key and Kottayam has been very successful.  Kerala and 
South Indian States, especially Tamil Nadu, is a great example of how they have 
taken care of the girl child. I think more than Kerala, Kerala traditionally has achieved, 
if you look at the success of Tamil Nadu, what they have achieved in the past 25 years 
is fantastic.  I think we just need to write home about it, especially about the girl child. 
And therefore what the Government does in terms of affirmative action, in terms of 
providing medical facilities in the village is what works. Sir, for a poor family to go and 
say, 'you will go and have your child delivered in an All India Institute or a medical 
college' doesn't work!  If it happens in the neighbourhood hospital, in the primary 
health centre, Sir, that works. Sir, even though I have been a votary of the private 
sector in lot of areas, I strongly assert that Government needs to be deeply involved 
with the health sector, right up to the village level and set up the medical facilities. We 
cannot pass this on to the private sector and say, 'they will take care.' No. 
...(Interruptions)... Let them do whatever they want, what they can. Let them add 
hospitals, beds.  Good. Let those who have money go there. But for those people 
who can't afford, it is the Government hospitals which have to work, and it has 
worked, and, therefore, it has succeeded in Kerala and South Indian States.  
 Sir, regarding the most important factor, I will have some disagreement with 
other Hon. Members.  Sir, I mentioned about the diktat of the Pope and the Catholic 
Church, that 'you shall not have any kind of family planning practices.'  Sir, in spite of 
that, every Christian family in Kerala has adopted family planning.  Sir, this is the 
wisdom of people, their ability to say, 'family planning is an economic decision-
making activity and religion deals with spiritual decisions making.' Unfortunately, Sir, 
this is not a case with some communities. ...(Interruptions)... This is not a case. Sir, 
take an example. Not long ago -- Mr. Wahab might know better, he has been in this 
House for a long time -- the Christian community and the Muslim community were at 
almost equal percentage, about 20 per cent in Kerala. Mr. Wahab can correct me 
with exact numbers if he wants to. Many years back, not far long back, the 
percentage of Christians and Muslims in Kerala was almost equal.  Today, the 
percentage of Christians has come down to seventeen-and-a-half per cent and the 
percentage of Muslims has gone up to twenty-six per cent. ...(Interruptions)... No, 
you can correct me if my data is wrong, if my basic information is wrong.  
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please, please.  
 
SHRI K.J. ALPHONS:  Sir, it has gone up to 26 per cent. This is where a religious 
diktat should not decide about family planning practices of an individual or a family. 
Sir, for that to happen, we must educate our people.  That is extremely important.  
Why is a Christian community able to accept family planning? Because Christians 
have traditionally accepted education much more than many other communities, and, 
for Muslim community, especially, it is so important that they educate their women, 
their children; and in Kerala, the Muslim Education Society has done a fantastic job.  
They are catching up very, very well.  We are extremely happy.  But, Sir, we must be 
able to segregate into silos these decisions, and family planning options should not be 
a religious decision-making activity at all. The way the Christians in Kerala have 
decided that 'we shall decide our family decisions based on economic considerations 
and not based on the religious diktat of anybody', I think, this is a huge lesson to be 
learnt, learnt from the Kerala's experience. Mr. Wahab, if you can go and tell your 
people, good.  If you don't want to tell, well it is your choice. ...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): No, no.  
 
SHRI K.J. ALPHONS: Sir, that is a choice. I am telling from experiences, from 
numbers, exactly what has happened; and then if you want to adopt these good 
practices, which some of the communities have adopted, Sir, it is good.  
 Sir, India needs to control its population.  It needs to bring it down.  We cannot 
afford to have more than two children.  Sir, in my house, I have people staying in my 
house.  ...(Interruptions)...  
 
SHRI JOHN BRITTAS:  Sir, I am on a point of order. ...(Interruptions)...  
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Under which rule? 
...(Interruptions)...  
 
SHRI JOHN BRITTAS: Rule 238. ...(Interruptions)...  He is creating a wedge 
between different sections of society. ...(Interruptions)... Sir, he is creating 
animosity among different sections. ...(Interruptions)... 
 

108 [RAJYA SABHA]



THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please mention rule 
number. 
 
SHRI JOHN BRITTAS: Rule 238. ...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Sub-rule?  
...(Interruptions)... What about sub-rule? ...(Interruptions)...  
 
PROF. MANOJ KUMAR JHA:  Sir, he said, 'your people'. ...(Interruptions)...   
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY):  He has not sought your 
assistance.  It is his point of order, not yours. ...(Interruptions)... 
 
SHRI JOHN BRITTAS: Sir, it is Rule 238 (iii).  He is trying to create animosity 
between different sections. ...(Interruptions)... How can he address an hon. 
Member and say, 'Your people are affecting population growth?'  How can he say 
that?  He has to withdraw. ...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): All right. 
...(Interruptions)... 
 
SHRI JOHN BRITTAS: And he is behaving like a Christian Preacher. 
...(Interruptions)... 
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY): Please sit down.  
Records will be verified. ...(Interruptions)... Records will be verified. Please 
continue. 
 
SHRI K.J. ALPHONS:  Sir, in my words, in my thoughts, I have not said anything of 
that sort.  I was just telling my very close friend, whom I admire a lot, that if there are 
lessons to be learnt from what India has gone through, States have gone through, 
successfully, they could think about it.  That is all that I said.  I am not saying, 'your 
community'... ...(Interruptions)... 
 
PROF. MANOJ KUMAR JHA:  You said, 'your people'.  That is not acceptable. 
...(Interruptions)...  
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THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY):  No side comments, 
please. ...(Interruptions)... Mr. Alphons, please address the Chair. 
...(Interruptions)... 
 
SHRI K.J. ALPHONS:  All right.  'Our people at large'.  I stand corrected. Thank you 
so much. ...(Interruptions)... 
 Sir, we need to have adopted practices.  I completely agree with Shri Rakesh 
Sinha.  Modi Government is doing everything it can; but the people of India must take 
the responsibility to control themselves. They must become a part of the 
Government's efforts and say, we are going to be responsible, we are not to become 
a burden on the Government and we need to control population. 
 Sir, one of the people working in my house, has got five children.  He is 
unemployed.  I see tension.  We buy medicine for blood pressure, diabetes and other 
problems for him because he is unemployed and has got five children.  Another lady 
working in my house has four children, doesn't have a husband and has got a child 
who is epileptic. How can people in this country, who can't afford even a meal a day 
have five, four or three children?  We just need to have a regulation.  I don't know if it 
is going to be a self-regulated thing, a Government regulated thing or if it is a question 
of psychological regulation. We need to ensure that in this country people behave 
responsibly and I think the first responsibility to the country and to the Government is 
to ensure that we do not produce children whom the country cannot look after. 
 
DR. AMEE YAJNIK (Gujarat):  Sir, what about human rights? 
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY):  Shri John Brittas. 
 
SHRI JOHN BRITTAS (Kerala):  Thank you, Sir. राकेश िसन्हा जी मेरे दोÎत हȅ, 
इंिडिवजुअली ये अच्छे आदमी हȅ। 
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY):  He is everybody's friend. 
 
SHRI JOHN BRITTAS:  The moment he joined the BJP... ...(Interruptions)... महेश 
जी, आप िरटायर होने वाले हȅ, थोड़ा शान्त रिहये।  
 
THE VICE-CHAIRMAN (SHRI SUKHENDU SEKHAR RAY):  Please speak on the 
subject. 
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SHRI JOHN BRITTAS:  Sir, this Bill looks so innocent and innocuous.  Rakeshji must 
have pitched for this Bill considering the elections to the five States, because 
whenever elections come, population is a big issue for the BJP.  There is a rhythm 
and a style in the narration which they bring forward. 
 

[THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR) in the Chair.] 
 
 Sir, let me quote a statement from a very respected BJP Leader, "The 
population rise is not because of Hindus.  Population has risen due to those who 
support the concept of four wives and 40 children."  What did they intend to say?  
There is a stereotyping that is happening in respect of population.  The biggest 
problem with this country is that we don't believe in history, we believe in mythology; 
we don't believe in science, we don't believe in technology and we don't believe in 
rationale and reason. 
 Sir, the facts are against Rakeshiji.  Now, what are the facts?  The 
replacement level of population is coming down and the biggest factor that is 
contributing in the control of population in this country is literacy, education, social 
awareness and health.  I am very thankful that Shri Alhpons condemned that. 

I would say, at the fag end of his career in Rajya Sabha, he has started 
speaking truth.  I really want him to come back; but I am talking about this term.  
Ninety per cent of his speech has been revolving around Kerala, the contribution of 
Kerala and the rosy picture of Kerala.  Alphonsji, it all happened because we didn't 
allow BJP to rule that State.  There is no other reason.  The only reason why Kerala 
stands out is because we didn't allow you to come and rule.  You see the status of 
health, literacy and education there.  What you have been indirectly telling in the 
House is that population control is possible only by creating awareness among the 
population; without that, you cannot control the population.  Why the population 
growth is higher among the Muslims in northern India is because they are the 
downtrodden; you don't give them education; you don't give them social awareness.  
I want to say one more thing.  On the eve of elections, every time, this population 
becomes a bomb -- there is somebody who called it 'bomb' -- it is ticking.  Every 
time, the poor Muslims are being made victims and the orchestrated campaign is built 
over the religious side of the population growth.  Please look at the facts and figures.  
The population growth among Muslims in Kerala is much lower than the population 
growth of Hindus in Uttar Pradesh, Bihar and Rajasthan.  What does it mean?  If you 
give sufficient level of education and awareness to the people, population will 
subside.  Now, we are below the replacement level.  2.1 per cent is the replacement 
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level.  Many of the States have achieved the target without any coercion, without any 
campaign, without denigrating the Muslims or without denigrating the minorities.   

 
SHRIMATI ROOPA GANGULY (Nominated): What about West Bengal? 
 
SHRI JOHN BRITTAS: For West Bengal, you deal with Trinamool Congress.  I don't 
want to get into it. ...(Interruptions)...    
 Sir, what I am trying to say is that there is a right-wing spin that is happening.  
You are trying to stoke the fears of the majorities.  We should understand the factual 
side of the position.  I am very glad that Alphonsji talked about the importance of 
literacy and population control in the context of Kottayam.  But he over-emphasised 
the Christians.  I don't know; but he cannot shed his, so-called, communal colour all 
of a sudden.  So, he talked about population of Muslims and Christians.  
...(Interruptions)... Now, look at the population control that is happening among all 
the communities in Kerala.  One sad part is that when Rakeshji is emphasising on 
such things, they should understand it.  Have you contributed to this population 
control?  Did you pay rich dividends to those States which actually became 
successful?  A State like Kerala which has made a stunning contribution in the field of 
population control has been consistently penalised for its achievement.  It is just 
because we have advanced in the areas of education, awareness and health; we are 
denied our rights; our share is coming down.  What I am trying to say is that we need 
to rely on facts and figures.  Earlier, there was a huge campaign with regard to 
polygamy.  But, almost, all the studies said that polygamy is much more prevalent 
among upper caste in North India than among the Muslims.  So, the biggest casualty 
in this country is facts and figures, science, technology, reason and rationale.  I 
would humbly submit to Rakeshji not to pursue with the Bill.  If you have good 
intentions, please withdraw the Bill.  I oppose the Bill.  Thank you. 
 
SHRI HARSHVARDHAN SINGH DUNGARPUR (Rajasthan): Sir, India resembles a 
rich embodiment of diverse, ethnic, linguistic, geographic, religious and demographic 
characteristic.  With more than 1.3 billion inhabitants, India, today, is the second 
most populated country in the world. In other words, close to 17 per cent of the world 
resides here and every sixth global citizen is an Indian.   As per the latest United 
Nations' population projections, India is expected to surpass China by 2024 and shall 
become the most populous country with a population of 1.6 billion people by 2050.   
 I stand here and I speak definitely to support the Bill and I will give some of the 
main reasons for my support.  It is important to have the provision of the basic 
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necessities of human life, including affordable food and safe drinking water, decent 
housing, access to quality education, economic livelihood opportunities, electricity for 
domestic consumption and secure living.   Given the limited resources that we have 
today, this Bill is even more important and especially there is going to be a huge 
shortage of quality drinking water in the future.  The rise in population will also create 
a huge pressure on the natural habitat and our wildlife sanctuaries.  We are already 
seeing more and more arsenic and fluoride in our water.  Climate change is a reality 
now.  All over the world, there is global warming, so also there is less food production 
due to Ukraine war.  Russia and Ukraine produce 30 per cent of the world's wheat.   
 Secondly, I would say that India's population has increased four folds since 
independence.  The average population growth of two per cent per year is what India 
is witnessing at present.  Infant mortality rate has come down, which is a good thing.  
So, with that, we are having a rise in population.  The deaths in per thousand have 
also come down now as compared to what it was at the time of independence.  I 
would like to make an important point that in a certain community, they think that it is 
their divine right to procreate, that they have a religious mandate to have more 
children.  So, their women have a higher birth rate.  And, they also practise polygamy 
at home.  So, this is not good and I certainly support the views of my previous 
speakers that we need to check population of certain communities and in certain 
States like Uttar Pradesh and Bihar.  Mr. John Brittas was mentioning that in Kerala, 
Muslims have a lower birth rate than the Hindus in Uttar Pradesh, or whatever it is; I 
can tell you, there is a lot of difference between the Muslims in Kerala and the 
Muslims living in other parts of the country.  With that, I would like to thank you.  
 
Ǜी िवशÇभर Ģसाद िनषाद (उǄर Ģदेश) : धन्यवाद, माननीय उपसभाध्यक्ष महोदय। माननीय Ǜी 
राकेश िसन्हा जी के ǎारा गैर सरकारी िवधेयक - 'जनसखं्या िविनयमन िवधेयक, 2019' लाया 
गया है। वैसे तो यह बात साफ है िक देश की जनसखं्या बढ़ती जा रही है, लेिकन इससे भी पहले 
हमȂ अपने देश मȂ बहुत सी चीज़ȗ को सुधारना होगा। हमारे देश की ÎवाÎथ्य ËयवÎथा बीमार है, 
माननीय िचिकत्सा मंतर्ी जी यहा ं बठेै हुए हȅ। गावंȗ मȂ जो अÎपताल हȅ, वहा ंडॉक्टसर् नहीं हȅ, 
दवाइया ँनहीं हȅ। आप AIIMS मȂ चले जाइए, वहा ंऑपरेशन के िलए एक साल बाद की डेट िमल 
रही है। एक साल तक न तो वह मरीज़ रहेगा और न ही उसके पिरवार से कोई तीमारदार वहा ं
जाएगा, इसिलए सबसे पहले हम लोगȗ को अपनी ÎवाÎथ्य ËयवÎथा ठीक करनी चािहए।  

मȅ उǄर Ģदेश के पूवर् मुख्य मंतर्ी, माननीय Ǜी अिखलेश यादव जी को बधाई देता हंू, 
उन्हȗने उǄर Ģदेश मȂ मिहलाओं के िलए 102 नÇबर वाली एÇबुलȂस चलाई थी। मिहलाओं की 
िडिलवरी के िलए एक ही फोन कॉल पर 15 िमनट मȂ गाड़ी वहा ंपहंुच जाती थी और िफर िडिलवरी 
करवा कर, उन्हȂ उनके घर वापस पहंुचाने का काम भी करती थी। यह िवषय िशक्षा से जुड़ा हुआ 
है, जब तक हमारी मिहलाएं िशिक्षत नहीं हȗगी, तब तक कुछ लाभ नहीं होगा। जो मिहलाएं 
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िशिक्षत हȅ, व ेपिरवार िनयोजन का पालन करती है और चाहती हȅ िक पिरवार मȂ कम बच्चे रहȂ, 
िजससे िक पिरवार पर कोई आिर्थक बोझ न आए, क्यȗिक सबसे बड़ी समÎया आिर्थक बोझ की है। 
आज देखने मȂ आता है िक हमारी बहनȂ, हमारी बेिटया ंिसर पर ईंटȂ िलये हुए हȅ या लकड़ी का गƻा 
िलये हुए हȅ और पीठ पर अपने बच्चे को लादे हुए हȅ। उनके सामने सबसे बड़ी समÎया रोज़गार 
और रोजी-रोटी की है। जब तक हम लोग इन सब ËयवÎथाओं को ठीक नहीं करȂगे, तब तक हम 
लोग आगे नहीं बढ़ सकते हȅ।  
 महोदय, मȅ बुदेंलखंड से आता हंू। वहा ंशुǉ पीने के पानी की समÎया है। अब गमीर् शुरू हो 
गई है, वहा ंपानी के टȅकसर् आते हȅ, लेिकन बड़े आदमी उन्हȂ पहले लटू लेते हȅ और छोटे आदिमयȗ 
मȂ मार-पीट होती है। इसिलए जब तक देश के हर के्षतर् मȂ िचिकत्सा, ÎवाÎथ्य,  िशक्षा और शुǉ 
पेयजल की ËयवÎथा नहीं कर पायȂगे, तब तक हम कैसे आगे बढ़ पायȂगे।  
 हमारा देश पुरुष Ģधान देश है, हर मा-ंबाप चाहता है िक मेरे बेटा हो और बेटा पैदा करने 
के चक्कर मȂ कई बेिटयȗ के बाद बेटा पैदा होता है, तो पिरवार बढ़ जाता है, ऐसा भी देखने मȂ 
आता है।  

आज काम की तलाश मȂ लोग दूसरे Ģदेशȗ मȂ चले जाते हȅ। हमारा देश कृिष Ģधान देश है। 
अगर हम एगर्ीकÊचर को बढ़ावा दȂ, िंसचाई, खाद, बीज आिद सब चीजȗ की उिचत ËयवÎथा करȂ 
और िकसानȗ को उनकी उपज का सही मूÊय िमले, तो जो लोग पलायन करते हȅ, बाहर चले जाते 
हȅ, वे अपने गावंȗ, अपने खेतȗ मȂ रहकर वहीं काम कर सकते हȅ। गावंȗ मȂ िशक्षा का अभाव है, गावंȗ 
मȂ Îकूल नहीं है, Ģाइमरी Îकूल िमड डे मील के भरोसे चल रहे हȅ। जब देश मȂ बच्चे पढ़Ȃगे नहीं, तो 
आगे कैसे बढ़Ȃगे।  

कुछ Ģदेशȗ मȂ िंलग अनुपात मȂ बहुत अंतर है। जब हम हिरयाणा और पजंाब मȂ देखते हȅ तो 
वहा ंलड़िकया ंकम हȅ और लड़के ज्यादा हȅ। देश मȂ पिरवार िनयोजन की योजनाएं चल रही हȅ। मȅ 
माननीय मंतर्ी जी से कहना चाहंूगा िक चाहे Ģदेश सरकार हो या केन्दर् सरकार हो, पिरवार 
िनयोजन के बारे मȂ जब तक आप लोगȗ को जागरूक करने का अिभयान नहीं चलायȂगे, तब तक 
कोई लाभ नहीं होगा। केवल कागज पर कैÇप चलते हȅ, कागज पर दवाएं और पिरवार िनयोजन के 
ईिक्वपमȂट्स आते हȅ, हालािंक आशा वकर् सर् वगैरह काम करती हȅ, लेिकन उनकी भी कमी रहती 
हȅ। अगर हम इन सब चीजȗ को अच्छी तरह से चलाने का काम करȂगे, तो हम जनसखं्या पर 
िनयंतर्ण कर सकते हȅ। आज बहुत से लोग पैदा होते हȅ, तो उनके पास एक िबÎवा जमीन भी नहीं 
होती है, एक दस बाय दस का कमरा तक नहीं होता है।  इसिलए हमȂ सबसे पहले उनके िलए 
मूलभतू सुिवधाओं की ËयवÎथा करनी चािहए, तभी हम जनसखं्या पर िनयंतर्ण कर पायȂगे, 
धन्यवाद। 
 
Ǜी िवजय पाल िंसह तोमर (उǄर Ģदेश) : उपसभाध्यक्ष महोदय, मȅ Ǜी राकेश िसन्हा जी ǎारा 
ĢÎतुत जनसखं्या िविनयमन िवधेयक, 2019 के समथर्न मȂ बोलने के िलए खड़ा हुआ हंू। आज बढ़ती 
जनसखं्या सारी समÎयाओं की जड़ है - बेरोज़गारी, अपराध, दुघर्टनाएं, िशक्षा, ÎवाÎथ्य, 
जीवनोपयोगी मूलभतू सुिवधाओं का अभाव, बढ़ती जनसखं्या इसका सबसे बड़ा कारण है।  
 महोदय, 1951 की जनगणना के अनुसार भारत की आबादी 36 करोड़ से कुछ अिधक थी, 
लेिकन 2011 की जनगणना के अनुसार 121 करोड़ जनसखं्या के साथ कुल िवÌव की आबादी का 
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17.5 परसȂट हो गई। सÇपूणर् िवÌव मȂ लगभग 141 करोड़ की जनसखं्या वाले देश चीन के बाद दूसरे 
नÇबर पर हमारा देश है। अब यह आबादी लगभग 133 करोड़ के करीब हो गई है। िजस पैमाने पर 
भारत की जनसखं्या बढ़ रही है, वह सहज रूप से िदल दहलाने वाली है। 1941 मȂ हमारे देश की 
कुल जनसखं्या जहा ंलगभग 31.86 करोड़ थी, वहीं 2011 मȂ बढ़कर लगभग 121 करोड़ हो गई है 
और वषर् 2030 तक चीन से आगे िनकल जाएगी और इसके 136 करोड़ तक पहंुचने की  
सभंावना है। 
 
4.00 P.M. 
 

वतर्मान मȂ सÇपूणर् िवÌव के Ģत्येक छ: Ëयिƪयȗ मȂ से एक Ëयिƪ भारत का है।  मान्यवर, 
जनसखं्या की दृिÍट से हमारे भारत देश मȂ िवÌव की करीब 18 परसȂट आबादी रहती है। पशु भी 
करीब 11 परसȂट हमारे पास हȅ, लेिकन जहा ँके्षतर्फल का सवाल है, हमारे पास करीब 2.4 Ģितशत 
सतही के्षतर्फल है और 4.2 Ģितशत पानी है।  िजस तरह से तेज़ गित से जनसखं्या बढ़ रही है, एक 
समय ऐसा आयेगा, जब न यहा ँपीने को पानी िमलेगा, और न रहने के िलए घर िमलेगा।  हमारे 
यहा ँ िजतनी सुिवधाए ँहȅ, निदया ँहȅ, नहरȂ हȅ, रेलव े है, सड़कȂ  हȅ और शहरȗ मȂ बढ़ती आबादी के 
िलए मकान की जरूरत है, तो िनिÌचत रूप से अन्न पैदा करने के िलए भी जमीन की कमी होगी, 
क्यȗ िक बहुत बड़े पैमाने पर जमीन का शहरीकरण हो रहा है।   

मान्यवर, कुछ वषș के दौरान, जहा ँचीन ने अपनी जनसखं्या पर िनरन्तर अपना िनयंतर्ण 
ĢाÃत करने का काम िकया है, वहीं भारत की जनसखं्या बढ़ती जा रही है।  यह साफ है िक इतनी 
बड़ी आबादी के िलए Îकूल, कॉलेज, हॉिÎपटल, रेलवे, सड़क, मेटर्ो, ये सारे िजतने भी कायर् हो 
रहे हȅ, ये सारे हमारी इसी जमीन पर हो रहे हȅ।  जंगल भी नÍट हो रहे हȅ।  इस समय हमारे देश मȂ 
अन्न अच्छी तरह पैदा हो रहा है, लेिकन आिखर इसकी भी एक सीमा है।  जब जमीन घटेगी, तो 
इसकी भी िदक्कत आयेगी।  बेराज़गारी और बीमारी अपने चरम पर होती है।  उसके बारे मȂ पूरी 
ËयवÎथा करने के िलए, अभी बताया गया िक ÎवाÎथ्य के के्षतर् मȂ सरकार ने पूरी कोिशश की है, 
अच्छे एÇस बनाने का काम िकया है, हॉिÎपटल बढ़ाने का काम िकया है, लेिकन इसके बाद भी 
िजस तरह से आबादी बढ़ रही है, उसमȂ िदक्कत आना िनिÌचत है।  यह भयानक रूप ले सकती है।  
जब आबादी तेज़ी से बढ़ती है, तो गृह युǉ की सÇभावना भी हो जाती है।  

 मान्यवर, भारत मȂ जनसखं्या की वृिǉ को सीिमत िकये जाने पर गÇभीर ध्यान केिन्दर्त 
िकये जाने की तत्काल आवÌयकता है।  िवÌव मȂ दूसरी सबसे बड़ी जनसखं्या के साथ जब भारत 
सामािजक और आिर्थक िपछड़ेपन की ऐितहािसक िवरासत पर िवजय पाने के िलए बहादुरी के 
साथ सघंषर् कर रहा है और हम तीĨ गित से आगे बढ़ रहे हȅ, जनसंख्या वृिǉ न केवल इसकी 
छोटी-मोटी उपलिÅधयȗ को शून्य बना देती है, बिÊक पहले से ही बोझ तले दबी हुई ËयवÎथा पर 
और अिधक दबाव पड़ जाता है। 

मान्यवर, भारत मȂ औसतन जन्म दर, जो 1951 से 1961 के बीच Ģित हज़ार 42 थी, यह 
2011 मȂ घट कर 24.8 रह गयी, लेिकन मृत्यु दर 1951 से 1961 मȂ Ģित हज़ार 27 थी, जो घट कर 
मातर् 8 रह गयी।  इस Ģकार, चूिँक जन्म दर ने एक मामूली िगरावट का Ģदशर्न िकया है और मृत्यु 
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दर तेजी से नीचे आयी है, इससे दोनȗ के बीच बढ़ती दरार ने भी जनसखं्या वृिǉ को तीĨ गित देने 
का काम िकया है। 

आज भी लड़िकयȗ की एक बड़ी सखं्या का िववाह एक ऐसी आयु मȂ कर िदया जाता है, 
जब वे िववाह के योग्य नहीं होती हȅ और सामािजक या भावनात्मक तौर पर अथवा शारीिरक तथा 
मानिसक रूप से भी तैयार नहीं होती हȅ।  इसीिलए सरकार Ģयास कर रही है िक िववाह के िलए 
लड़की की आयु कम से कम 21 वषर् होनी चािहए।   

मान्यवर, पिरवार िनयोजन सÇबन्धी जो उपाय हȅ, उनका धािर्मक रूप से रूिढ़वादी लोग 
िवरोध करते हȅ।  ऐसी मिहलाएँ देखने को िमलती हȅ, जो पिरवार िनयोजन का पक्ष मातर् इसिलए 
नहीं लेतीं, क्यȗिक वे भगवान या अÊलाह की इच्छा के िवरुǉ नहीं जा सकतीं।  कुछ ऐसी भी 
मिहलाएँ हȅ, जो यह कह देती हȅ िक बच्चे भगवान की देन हȅ और मिहलाओं का काम केवल बच्चे 
पैदा करना है।  एक सवȃक्षण ǎारा यह पाया गया है िक आधुिनक पिरवार िनयोजन उपायȗ के Ģित 
जागरूकता के बावजूद अिधकाशं उǄरदाता, मिहला एवं पुरुष दोनȗ या तो धािर्मक कारणȗ से 
अथवा इसके सÇबन्ध मȂ पयार्Ãत जानकारी के अभाव के कारण से इनका उपयोग िकये जाने के 
िवरुǉ हȅ। 

मान्यवर, देश मȂ करीब 1.30 लाख बाल मजदूर हȅ।  यिद पिरवार बच्चे को काम करने से 
रोक देते हȅ, तो उनकी पािरवािरक आय कम हो जाती है।  बच्चȗ से भीख मगँवाने का काम करवाने 
से ज्यादा शमर् की बात और कुछ नहीं हो सकती।   

मान्यवर, िĤिटश अथर्शाÎतर्ी थॉमस माÊथस का मानना था िक जनसखं्या वृिǉ मुसीबत 
बन कर आती है और जैसे-जैसे जनसखं्या बढ़ती चली जाती है, वैसे-वैसे िवकास की दर घटती 
चली जाती है।  माÊथस ने अपने जनसखं्या के िसǉातं मȂ बताया िक मानव जनसखं्या 
geometrically बढ़ती है, मसलन - 2, 4, 8, 16.  ...(समय की घंटी)... लेिकन जो िवकास है, 
वह arithmetically, यानी अंकगिणतीय आधार पर बढ़ता है, मसलन - 1, 2, 3, 4.  

मान्यवर, मȅ यह कहना चाहता हंू िक हमारे नगरȗ को िवÎमृत कर देने वाली भीड़भाड़ ने 
हमारे पिरवार, िबजली तथा अन्य सेवाओं को ध्वÎत कर िदया है। इस 133 करोड़ की जनसखं्या मȂ 
सबके िलए रोजगार, आवास एव ंÎवाÎथ्य के सबंधं मȂ सोचा जाना एक चुनौती बनी हुई है। िवशेष 
तौर पर तब, जबिक इसमȂ Ģितवषर् दो करोड़ लोग नए जुड़ जाते हȅ और उन्हȂ भी समािहत करना 
होता है। मान्यवर, यएूसए, िĤटेन, आÎटेर्िलया, नॉवȃ, Ĥाज़ील जैसे देशȗ मȂ ÎवाÎथ्य पर िकए जाने 
वाला खचर् 4 परसȂट से ज्यादा है, लेिकन हमारे यहा ंउससे कम है। हालािंक ÎवाÎथ्य के के्षतर् मȂ 
बजट बढ़ाने का काम िकया गया है, इसके िलए मȅ सरकार को बधाई भी देता हंू। महोदय, माननीय 
राकेश िसन्हा जी ने अपने इस िवधेयक मȂ जो Ģावधान िकया है, मȅ उसका समथर्न करता हंू, 
क्यȗिक िबना जनसखं्या वृिǉ को रोके इन समÎयाओं का समाधान नहीं हो सकता।  

          
Ǜी संजय िंसह (राÍटर्ीय राजधानी के्षतर्, िदÊली) : माननीय उपसभाध्यक्ष महोदय, आपने मुझे Ǜी 
राकेश िसन्हा जी के ǎारा लाए गए इस महत्वपूणर् Private Member Bill पर अपनी बात कहने का 
मौका िदया, इसके िलए धन्यवाद। महोदय, हम लोगȗ ने बचपन से एक नारा पढ़ा है िक 'छोटा 
पिरवार-सुखी पिरवार'। पिरवार छोटा, सुखी  और सीिमत हो, इसका कोई भी Ëयिƪ िवरोध नहीं 
कर सकता। िबÊकुल सही बात है िक पिरवार छोटा होना चािहए, लेिकन अभी आदरणीय िवजय 
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पाल िंसह तोमर जी बोल रहे थे िक कुछ रूिढ़वादी लोग इसका िवरोध करते हȅ। शायद उनको याद 
नहीं होगा िक जब देश मȂ सâ 1975 मȂ emergency लागू हुई थी, तो उस वƪ जनसघं, जो िक 
मौजूदा भारतीय जनता पाटीर् है, उसने तो उस नसबदंी कानून का िवरोध िकया था। महोदय, ये 
इनका इितहास है िक ये लोग नसबदंी कानून के िखलाफ खड़े हुए थे। ये लोग इसके िलए जेल गए 
थे और इन्हȗने जेलȂ भी भरी थीं और जो सरकार नसबदंी कानून लेकर आई थी, उसकी इन लोगȗ 
ने नसबदंी कर दी थी। मान्यवर, माननीय राकेश िसन्हा जी के ǎारा बड़ी  से यह िबल लाया गया 
है, क्यȗिक यह कानून न तो माननीय नरेन्दर् मोदी जी के ऊपर लागू होगा, न तो योगी आिदत्यनाथ 
जी के ऊपर लागू होगा, न तो खƺर साहब के ऊपर लागू होगा, न भागवत जी के ऊपर लागू होगा 
और मȅ भी सौभाग्यशाली हंू िक मेरे भी दो ही बच्चे हȅ और मेरे ऊपर भी आपका यह कानून लागू 
नहीं होगा। अगर यह गलती से पािरत हो गया, तो यह मेरे ऊपर भी लागू नहीं होगा।  
 महोदय, मȅ बताना चाहता हंू िक अभी उǄर Ģदेश मȂ एक जनसखं्या िनयंतर्ण िवधेयक 
आया। उस िवधेयक को मȅ पढ़ रहा था, उसमȂ िलखा है िक यिद दो से ज्यादा बच्चे हुए, तो 
सरकारी नौकिरयȗ मȂ पाबदंी, सरकारी नौकिरयȗ की Ģोन्नित मȂ पाबदंी तथा िजला पचंायत, 
बीडीसी, Åलॉक Ģमुख और नगर पािलका के चेयरमनै का चुनाव नहीं लड़ सकते। क्यȗ भाई? क्या 
सारी शुरुआत नीचे से करȂगे? यिद आप कानून बना रहे हȅ, तो उसमȂ िलिखए िक दो से ज्यादा 
बच्चे वाला Ģधान मंतर्ी नहीं बन सकता, सासंद नहीं बन सकता, िवधायक और मुख्यमंतर्ी नहीं बन 
सकता। िजसके दो से ज्यादा बच्चे हȅ, वह Ģधान नहीं बन सकता, िकन्तु Ģधान मंतर्ी बन सकता है! 
इस Ģकार से कैसे काम चलेगा? 
  मान्यवर, पिरवार सीिमत होना चािहए लेिकन पिरवार होना चािहए। जब पिरवार होता है, 
जब आप थके-हारे दुिनया भर के तनाव के बाद घर पहंुचते हȅ और उस समय जब आपके छोटे-
छोटे बच्चे आपसे हंसकर िमलते हȅ, तो उससे आपका सारा तनाव दूर हो जाता है। जब पिरवार 
होता है, तब आपको अपने बच्चे की फीस की िचन्ता होती है, आपको उसके नौजवान होने पर 
उसके रोजगार की िचन्ता होती ह़ै,  आपको बढ़ती हुई महंगाई की िचन्ता होती है और आपको 
बेरोजगारी, अिशक्षा, ÎवाÎथ्य ËयवÎथा की िंचता होती है, इसिलए पिरवार का होना बहुत जरूरी 
है। महोदय, हम सबको पिरवार का महत्व समझने की आवÌयकता भी है। मȅ ज्यादा लबंी बात नहीं 
करंूगा, लेिकन मȅ यहा ंतक देखता हंू िक मािफयाओं मȂ भी एक अिलिखत समझौता होता है िक 
हम लोग आपस मȂ लड़Ȃगे, िकन्तु एक-दूसरे के पिरवार को touch नहीं करȂगे। यानी, मािफया भी 
पिरवार के महत्व को समझते हȅ। मान्यवर, लेिकन िपछले दो िदन पूवर् बहुत दुभार्ग्यपूणर् घटना हुई। 
मȅ आप लोगȗ से हाथ जोड़कर िनवेदन करना चाहता हंू िक हम लोग राजनीित मȂ हȅ, एक दूसरे से 
लड़Ȃ, चुनाव लड़Ȃ, जीते-हारȂ या जो भी पिरणाम आए, उसमȂ कोई बात नहीं है। आप लिड़ए, ये 
आपका अिधकार है। हमारा भी अिधकार है - आप हमसे लिड़ए। अभी दो िदन पहले क्या हुआ? 
िदÊली के मुख्य मंतर्ी के घर पर हमला हुआ, जहा ंपर िक उनके बढ़ेू मा-ँबाप रहते हȅ, जहा ंपर िक 
उनके दो बच्चे रहते हȅ… जहा ँपर उनकी पत्नी रहती हȅ।  मान्यवर, उनका एक बच्चा है - अÇमु।  
जब वहा ँहमला हो रहा था, वह दौड़ते हुए अपनी मा ँकी तरफ गया और उसने कहा िक मा,ँ पापा 

                   
 Expunged as ordered by the Chair. 
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को बुलाओ, गंुडे आ गए।  उस बच्चे को नहीं पता था िक   *लड़ना है, तो हमसे लड़ो।    आप 
पजंाब का चुनाव हार गए,  मान्यवर, मȅ खत्म कर रहा हँू।  िकस बात पर आप ऐसा कर रहे हȅ?   
...(समय की घंटी)... आप िकस बात पर ऐसा कर रहे हȅ? ...(समय की घंटी)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : सजंय िंसह जी, धन्यवाद। 
 
Ǜी संजय िंसह : मान्यवर, मȅ खत्म कर रहा हँू।   
 
SHRI RAKESH SINHA (Nominated):  Sir, point of order.  …(Interruptions)…   
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Under which rule?  
…(Interruptions)…  Rakeshji, please.  …(Interruptions)…   
 
Ǜी राकेश िसन्हा : आप बहस कीिजए, मȅ बहस के िलए तैयार हँू। ...(Ëयवधान)...  
 
Ǜी संजय िंसह : कÌमीरी पिंडतȗ ...(Ëयवधान)... मȅ खत्म कर रहा हँू।  आप point of order ले 
लीिजएगा। ...(Ëयवधान)... सर, मȅ खत्म कर रहा हँू। सर, अंितम point, ...(Ëयवधान)...  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : आपका समय समाÃत हो गया है। 
 
Ǜी संजय िंसह : सर, मȅ खत्म कर रहा हँू।  सर, कÌमीरी पिंडतȗ के दुख मȂ हम सब शािमल हȅ।  
कÌमीरी पिंडतȗ के दुख मȂ आप भी शािमल हȅ, हम भी शािमल हȅ।  आप कहते हȅ िक कÌमीरी 
पिंडतȗ के साथ जो कुछ हुआ, अन्याय हुआ, उनके साथ िंहसा हुई, उनकी हत्या हुई, अत्याचार 
हुआ, लेिकन मान्यवर, मȅ पूछना चाहता हँू िक यह कौन सा तरीका है, जो िंहसा कÌमीरी पिंडतȗ 
के साथ हुई,    
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Next speaker is Shri 
Mahesh Poddar.   
 
Ǜी महेश पोǈार (झारखंड) : महोदय, एक कहावत है - "गए थे हिर भजन को, ओटन लगे 
कपास"।  हम बात कर रहे थे जनसंख्या िनयंतर्ण की और पहँुच गए िकसी बड़े नेता जी के बच्चे 
की चीत्कार के ऊपर।  महोदय, मȅ अपने साथी से पूछँूगा िक जब वे सǄा मȂ नहीं थे, तो िकन-िकन 
घरȗ मȂ उन्हȗने Ģदशर्न िकया था?  वहा ँभी बच्चे हȗगे, वहा ँभी पिरवार हȗगे, वहा ँभी सुरक्षाकमीर् 
हȗगे।  वे थोड़ा आत्म-िवÌलेषण कर लȂ।   

                   
 
 
 Expunged as ordered by the Chair. 

118 [RAJYA SABHA]



महोदय, पिंडतȗ के बारे मȂ बहुत बातȂ कही गईं।  मȅ उनसे एक ही अनुरोध करँूगा िक आज 
तक उनके बारे मȂ उनकी सरकार ने क्या िकया है?  आज जब वे बगल के राज्य मȂ 
...(Ëयवधान)... बहुत कुछ मुÄत देने को तैयार हȅ, तो ...(Ëयवधान)... वे कम से कम एक बड़ी 
घोषणा कर देते ...(Ëयवधान)... एक बड़ी घोषणा कर देते िक हम 10 हजार, 5 हजार पिंडतȗ को 
वहा ँपर बसाएँगे।   

 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Sanjayji, please.  
…(Interruptions)…  Sanjayji, please sit down.  …(Interruptions)…    
 
Ǜी महेश पोǈार : पड़ोसी राज्य है, उनके िलए भी कोई योजना ...(Ëयवधान)...  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : महेश पोǈार जी जो बोल रहे हȅ, केवल वही िरकॉडर् मȂ 
जाएगा। 
 
Ǜी महेश पोǈार : सर, यह इतनी ददर्नाक बात है और व ेइतने पीिड़त हȅ, इतने ममार्हत हȅ और 
उनकी इतनी िंचता कर रहे हȅ, तो व ेएक पहली घोषणा कर देते िक हम 10 हजार कÌमीरी पिंडतȗ 
को पजंाब मȂ बसाएँगे!  बड़ी खुशी होती, देश मȂ उनके िलए एक आदर का भाव होता, सबके मन मȂ 
आदर का भाव होता, हमारे मन मȂ भी आदर का भाव होता, हम भी इसकी Ģशंसा करते।   
 महोदय, मȅ तो समझता हँू िक यह बात एक चीज है।  उन्हȗने एक बात बहुत सही कही िक 
पिरवार सबको चािहए, लेिकन एक सीिमत पिरवार चािहए।  एक आजाद, सवर्Îपशीर्, सवर्धमर् 
समभाव समाज से हम क्या चाहते हȅ, हम चाहते हȅ िक हमारा हर आदमी सपंन्न हो, उसके पास 
रोटी, कपड़ा, मकान, इत्यािद हो।  लेिकन अब अपेक्षाएँ बढ़ती जा रही हȅ।  अब समÎया केवल रोटी 
की नहीं है, केवल कपड़े की नहीं है और केवल मकान की नहीं है, वह तो मोदी सरकार ने solve 
कर िदया है।  अब इससे बहुत बड़ी-बड़ी अपेक्षाए ँहȅ, अब हम उनकी पूिर्त के िलए िंचता कर रहे हȅ 
और उसकी आवÌयकता है।  मȅ तो ÎवाÎथ्य मंतर्ी जी से आगर्ह करँूगा िक व ेएक सवȃ करा लȂ िक 
दोनȗ सदनȗ मȂ इस देश के जो जन-Ģितिनिध हȅ, उनके िकतने-िकतने बच्चे हȅ।  महोदय, लोगȗ के 
िलए हम लोक नीित बनाते हȅ, लेिकन िजस नीित को हम अपने िलए अच्छा समझते हȅ, उसको 
दूसरे के िलए, यिद कोई तीसरा बोले, तो उसके िलए लकंा मȂ आग लगाने को तैयार हो जाते हȅ।  
महोदय, हो यही रहा है िक आज अगर राकेश िसन्हा जी यह बात लेकर आते हȅ, तो व े हो जाते 
हȅ, लेिकन उनमȂ खुद मȂ इस बात को बोलने की िहÇमत नहीं है िक हा,ँ यह होना चािहए और 
समाज के हर वगर् को इसका पालन करना चािहए।  ये लोग बगल के पड़ोसी देश, कÇयुिनÎट चीन 
मȂ population control का बहुत Îवागत करते हȅ, उनकी सारी बातȗ को मानते हȅ।  महोदय, अपने 
केरल मȂ यिद सारे लोगȗ ने इस बात का पालन िकया है और अच्छे से पालन िकया है, वहा ँपर इस 
कारण से सपंन्नता आई है, तो यह पािर्टयȗ के कारण नहीं आई है, बिÊक इन पािर्टयȗ ने उनको 
मना नहीं िकया, उनको भड़काया नहीं या बहकाया नहीं, इस कारण आई है। उन्हȗने खुद के 
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िनणर्य िलए थे। महोदय, जहा ँनॉथर् की बात आती है, वहा ँतुरंत एक वोट बȅक को भड़काना चाल ू
हो जाता है िक देिखए, व ेआ रहे हȅ।  
 महोदय, यहा ँपर इमरजȂसी की बात की गई। इमरजȂसी मȂ जबरदÎती हुई। इमरजȂसी मȂ 
population control के कारण िवदर्ोह हुआ था, उस समय यही एकमातर् मुǈा नहीं था, बिÊक बहुत 
सारे मुǈे थे, लेिकन एक िवÎफोट हुआ, िजस पर पलीता लगाने के काम यह जनसखं्या िनयंतर्ण 
वाला मामला आया। महोदय, इस देश को इसकी जरूरत है, िवÌव को इसकी जरूरत है, चीन को 
भी इसकी जरूरत है। अगर आज व ेइसे reverse करना चाह रहे हȅ, तो इसके पीछे एक दुखद 
पहल ूयह है िक वहा ँके लोग अब बच्चा पैदा नहीं करना चाहते, पिरवार को बड़ा नहीं करना चाहते 
और अब सरकार के िलए िंचता का िवषय यह हो गया है, लेिकन इस बीच उन्हȗने अपनी आिर्थक 
सपंन्नताएं पा लीं और अब वे बहुत सारी चीज़ȗ को कर्ॉस कर गए हȅ, िजनके िलए हम सब पागल हȅ। 
 महोदय, जयराम रमेश जी ने एक बात कही और Mohandas Paiji, जो साउथ इंिडया के 
एक बहुत बड़े उǏोगपित हȅ, वे Infosys के सÎंथापकȗ मȂ से एक हȅ, उन्हȗने कहा िक हम साउथ 
इंिडया मȂ रोजगार पैदा करते हȅ, नॉथर् इंिडया मȂ लोग बच्चे पैदा करते हȅ और हम उन्हȂ रोजगार 
देते हȅ। महोदय, यह बहुत खुले आम कहा गया, िकसी ने िवरोध भी नहीं िकया। उन्हȗने यह भी 
कहा िक यिद हम कम बच्चे पैदा कर रहे हȅ, तो यह हमारे िलए एक disadvantage हो गया है। 
जयराम जी ने जो devolution की बात कही, उन्हȗने कहा िक हमȂ भी जनसखं्या के आधार पर 
कम िमलता है। महोदय, जब यह बात है, तो हम यह भी याद करȂ िक कोरोना मȂ क्या हुआ था। 
कोरोना मȂ साउथ इंिडया, िदÊली, सभी जगहȗ से लाखȗ लोग िकन राज्यȗ मȂ गए - ओिडशा, 
िबहार, झारखंड, यपूी, इन राज्यȗ मȂ गए और इसिलए गए, क्यȗिक वहा ँपर population ज्यादा 
थी, रोजगार कम थे। इसमȂ एक दुखद िÎथित यह है िक जो दुिनया के दो सबसे ज्यादा मॉडनर् धमर् 
हȅ, अगर उनकी आÎथाओं को सही तरीके पढ़ा जाए, तो वहा ँपर पाया जाता है िक वे जनसखं्या 
िनयंतर्ण के िवरोधी हȅ, लेिकन साथ ही साथ, व ेअपने धमर् के Ģचार-Ģसार के िलए भी बहुत 
पुरजोर ढंग से बात कर रहे हȅ।  

महोदय, मȅ इतना ही कहना चाहता हँू िक आज जो िवषय आया है, इस पर िवÎतृत चचार् 
होनी चािहए, सारे देश मȂ चचार् होनी चािहए, सारे धमर् के लोगȗ को चचार् करनी चािहए, धमर्गुरुओं 
को चचार् करनी चािहए, क्यȗिक अंत मȂ हमारा उǈेÌय यह है िक हम चाहते हȅ िक इस देश का हर 
Ëयिƪ, चाहे वह िकसी भी धमर्, के्षतर् का हो, उन्नत बने, सपंन्न बने, धन्यवाद। 
 
ÎवाÎथ्य और पिरवार कÊयाण मंतर्ी; तथा रसायन और उवर्रक मंतर्ी  
(डा. मनसुख मांडिवया) : महोदय, हमारे साथी राकेश िसन्हा जी सÇमािनत सदन मȂ The 
Population Regulation Bill, 2019 लेकर आए हȅ, िजस पर सÇमाननीय सदÎयȗ ने अपनी-अपनी 
बातȂ िवÎतार से रखी हȅ, मȅ भी सरकार की ओर से अपना पक्ष रखना चाहँूगा। महोदय, जब मȅने 
िवÎतार से इस िबल का अध्ययन िकया, उसमȂ से कुछ िंबदु सामने आए। महोदय, इसके पीछे 
राकेश िसन्हा जी का क्या भाव है, वे इस िबल के माध्यम से क्या चाहते हȅ, उनके मन मȂ क्या है? - 
उन्हȗने इसमȂ एक िवषय यह रखा है िक दो बच्चे होने चािहए। िबल के ǎारा उनकी दूसरी अपेक्षा 
यह है िक सभी को affordable healthcare िमलनी चािहए और availability and affordability of 
quality reproductive health services िमलनी चािहए। महोदय, सभी को best ÎवाÎथ्य सुिवधा 
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िमले, सभी लोगȗ को अच्छा फूड िमले, सभी िवभागȗ मȂ अच्छा फूड िमले, अच्छी टर्ीटमȂट िमले, देश 
के सभी के्षतर्ȗ मȂ, सभी राज्यȗ के ǎारा सभी नागिरकȗ को सारी ËयवÎथाएं िमलȂ, उनका जीवन-Îतर 
अच्छा बने और इसके िलए population control करने की आवÌयकता है, कुल िमलाकर, इस 
िबल का यह उǈेÌय है। इसके उǈेÌय मȂ यह भी है िक सभी age, sex, religion, caste, class, 
race, residence, language, सभी का equal development हो और अपने िवकास के िलए 
equal opportunity िमले, इस उǈेÌय से सÇमाननीय सदÎय इस िबल को लेकर आए हȅ। मȅ इस 
िबल के सदंभर् मȂ कहना चाहँूगा िक यह देश मȂ पहले से ही है। यहा ँपर माननीय सदÎयȗ ने भी 
बताया, 'छोटा पिरवार, सुखी पिरवार', 'हम दो, हमारे दो', ऐसे नारे भी चले, इनके िलए कई 
तरीके के initiatives भी िलए गए। इसके साथ ही, हमारे यहा ँNational Population Policy वषर् 
1952 से है, िजसके तहत हम देश मȂ जनसखं्या को िनयंितर्त कर रहे हȅ। उसके िलए िफर से 2020 
मȂ National Population Policy लाई गई।  इस पॉिलसी का मेन उǈेÌय यह था िक हमȂ पॉपुलेशन 
कंटर्ोल करना है, यह सब लोग चाहते हȅ।  उन सभी की बातȗ मȂ यह नहीं आया िक पॉपुलेशन 
ज्यादा हो जानी चािहए या पॉपुलेशन बढ़नी चािहए।  उन्हȗने ऐसा नहीं कहा, बिÊक सभी ने यह 
कहा िक पॉपुलेशन िनयंितर्त होनी चािहए, लेिकन उसका तरीका क्या हो, आप पॉपुलेशन को 
िकस तरीके से िनयंितर्त करȂगे?  हमने पूछा िक क्या हम सभी की compulsory family planning 
करवा दȂ? जो कटोकटी के दरिमयान हुआ था, जो Emergency के दरिमयान हुआ था, क्या हम 
वैसा करȂ, तो कहा गया - जी नहीं।  इसके िलए हम एक साधारण भावना के साथ आगे बढ़Ȃ और 
पिÅलक को एजुकेट करȂ, सोसायटी को एजुकेट करȂ।  सोसायटी को हम इस िवषय के बारे मȂ इस 
तरह से समझाएँ िक जनता Îवयं ही population control की िदशा मȂ आगे बढ़े।  मȅ मानता हँू िक 
आज तक जो effort हुआ है, उसका नतीजा यह िनकला है िक हम उसमȂ सफल भी रहे हȅ।  हमȂ 
जो goal achieve करना है, उसकी ओर हम सही िदशा मȂ आगे बढ़ रहे हȅ, यह आज तक का 
िनÍकषर् िनकल रहा है।   

सर, National Population Policy के बाद वषर् 2017 मȂ National Health Policy आई। 
National Population Policy और National Health Policy मȂ आपको पॉपुलेशन को िनयंितर्त 
करना है।  पहले ऐसा भी समय था जब लोगȗ के पाचँ-छ: बच्चे होते थे। उस समय यह समÎया थी 
िक तब child की death ज्यादा होती थी, बड़े होने के पहले ही बच्चे की डेथ हो जाती थी।  पहले 
कई पिरवारȗ मȂ यह भावना थी िक बच्चे ज्यादा होने चािहए, क्यȗिक अगर कोई बच्चा मर जाएगा, 
तो िफर हमारी फैिमली का अंत न हो जाए। तब इस तरह के कई भाव थे, कई िÎथितया ँथीं।  इस 
िÎथित को देखते हुए उस वƪ बच्चȗ का जन्म ज्यादा होता था, लेिकन िफर यह सोचा गया िक 
अगर उस िÎथित मȂ समय के साथ बदलाव लाना है, तो उसके िलए क्या करना चािहए।  तब यह 
बात भी सामने आई िक सभी के िलए हेÊथ accessible भी होनी चािहए और affordable भी होनी 
चािहए।  अगर हेÊथ accessible हो और affordable हो, तो उससे बहुत फायदा हो सकता है।  
इसके िलए यह आवÌयक था िक बच्चे के जन्म के बाद उसकी मृत्यु न हो, उसको अच्छी तरह से 
treatment िमले, जन्म के दरिमयान उसकी मा ँ की मृत्यु न हो, उसकी अच्छी तरह से 
institutional delivery हो, hospital मȂ delivery हो, इन सबके िलए एक सुिनिÌचत ËयवÎथा खड़ी 
की गई हो।  ये सब आवÌयक चीज़Ȃ थीं और इनकी Ģितपूिर्त करने के िलए 2017 मȂ National 
Health Policy लाई गई।  उस National Health Policy के तहत देश मȂ health system को 
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strengthen करने के िलए number of initiatives िलए गए।  उसके अंतगर्त 'आयुÍमान भारत' 
जैसी योजना चलाई गई।  'आयुÍमान भारत' योजना का उǈेÌय ही यह है िक गरीब पिरवारȗ के 
िलए भी health affordable हो, क्यȗिक बीमारी कभी िकसी को पूछकर नहीं आती है।  वह गरीब 
के यहा ँभी आती है और अमीर के यहा ँभी आती है।  बीमारी जब अमीर के यहा ँआती है, तो उसकी 
जेब मȂ पैसा होता है और वह अपना टर्ीटमȂट करवा लेता है, लेिकन जब वह बीमारी गरीब के यहा ँ
आए, तो उसको कोई िदक्कत न हो, इसके िलए यह योजना लाई गई।  यिद िकसी मा ँकी 
िडिलवरी का समय आ गया हो, लेिकन उसकी जेब मȂ पैसा न हो; वह हॉिÎपटल जाना चाहती हो, 
लेिकन वह हॉिÎपटल न पहँुच पाए, तो कहीं उसकी मृत्यु न हो जाए, इसके िलए 'आयुÍमान भारत' 
योजना लाई गई।  इस योजना के तहत कोई मा ँया कोई पिरवार पाचँ लाख रुपये तक का इलाज 
करवा सकता है।  उसे िकसी भी टाइप की बीमारी हो, उसका टर्ीटमȂट भारत सरकार की ओर से 
हो जाए, गवनर्मȂट उसका खचर् उठा ले, इसके तहत यह एक अच्छी ËयवÎथा बनी है और आज 
तीन करोड़ से ज्यादा लोगȗ ने टर्ीटमȂट भी िलया है।  उसमȂ बच्चȗ को भी टर्ीटमȂट िमला है, बड़ȗ को 
भी टर्ीटमȂट िमला है और उसमȂ माताओं को भी टर्ीटमȂट िमला है।  उसकी वजह से आज सब लोगȗ 
को टर्ीटमȂट िमला है, इसिलए आज हेÊथ affordable हो रही है।   

सर, हेÊथ access करने के िलए क्या करना चािहए? यह बहुत ही आवÌयक है िक 
health access दूर-सुदूर गावँ तक पहँुचना चािहए, लेिकन वहा ँतक पहँुचने के िलए एक holistic 
approach होनी चािहए।  हम गावँ मȂ जाकर केवल Primary Health Centres खड़े कर दȂ और 
यिद उनमȂ doctors नहीं हȗ, तो िफर कोई मतलब नहीं है िक हम वहा ँPrimary Health Centres 
शुरू करȂ।  लेिकन, हमȂ Primary Health Centres को भी चाल ूकरना है और वहा ँडॉक्टसर् भी 
उपलÅध कराने हȅ।  2014 मȂ जब हमारी सरकार बनी, उससे पहले भी इसके िलए Ģयास हुए िक 
वहा ँडॉक्टसर् उपलÅध हȗ।  2014 के बाद medical college मȂ MBBS की जो सीटȂ थीं, वे 52,000 
थीं, जो आज बढ़कर 92,000 हो गई हȅ और आने वाले िदनȗ मȂ वे एक लाख हो जाएँगी, तब जाकर 
हम देश मȂ डॉक्टसर् बनाएँगे।  जब हम डॉक्टसर् का िनमार्ण करȂगे, तब व ेजाकर health access 
करȂगे और health access तब होगी, जब Primary Health Centres मȂ डॉक्टसर् हȗ।  सर, tertiary 
care के िलए specialist doctors की आवÌयकता होती है, इसिलए हमने PG की seats भी 
31,000 से बढ़ाकर 62,000 कर दी हȅ। आगे और भी सीट्स बढ़ रही हȅ। एक holistic approach के 
साथ healthcare access कैसे हो, इस िदशा मȂ हम काम कर रहे हȅ, इसिलए यह तय िकया गया 
िक देश मȂ 1,50,000 से ज्यादा Health and Wellness Centres बनȂ। Health and Wellness 
Centres का उǈेÌय यह है िक Primary Health Centre को upgrade करके वहा ंकई तरह की 
facilities दी जाएं, वहा ंसवार्इकल कȅ सर, ओरल कȅ सर, ĤेÎट कȅ सर आिद diagnose हो जाए,ं 
वहा ं13 Ģकार के tests हो जाएं और tests होने के बाद वहा ं tele-medicine की ËयवÎथा भी हो 
जाए। ई-सजंीवनी Ãलेटफॉमर् के माध्यम से consultation करने के िलए एक लैपटॉप भी िदया गया 
है। मȅ कुछ िदन पहले झज्जर जा रहा था। मुझे राÎते मȂ एक Health and Wellness Centre देखा, 
िफर मȅ वहा ंगया, हालािंक मȅने पहले से नहीं कहा था िक मȅ वहा ंआऊंगा, लेिकन राÎते मȂ देखा तो 
मȅ गाड़ी लेकर गया। मȅने अंदर जाकर देखा तो एक MBBS doctor के बगल मȂ एक पेशȂट बठैा था 
और पेशȂट बात करते हुए उसे लगा िक उसे एक specialist की सलाह लेने की आवÌयकता है, तो 
उसने तुरंत ही ई-सजंीवनी Ãलेटफॉमर् पर जाकर पीजीआई चडंीगढ़, िजससे हिरयाणा गवनर्मȂट 
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का tie-up है, वहा ँई-संजीवनी Ãलेटफॉमर् पर बठेै हुए specialist doctor से बातचीत की िक मेरे 
patient को यह िदक्ƪ है, ऐसी समÎया है, इसके िलए क्या करना चािहए। दोनȗ डॉक्टसर् ने आपस 
मȂ बातचीत की, िफर specialist doctor ने patient से बात की। उस specialist ने गावँ मȂ बठेै हुए 
patient से बात करके कहा िक मȅ डॉक्टर को बोल रहा हंू िक आपको अमुक medicine दे दȂगे। 
अगर 7 िदन मȂ आपकी recovery नहीं होती है तो आप िफर से आइएगा। यह health access का 
best example है। इस दृिÍट से हम 1,50,000 Health and Wellness Centres शुरू करने की 
िदशा मȂ आगे बढ़ रहे हȅ। उनमȂ से आज देश मȂ 1,10,000 Health and Wellness Centres शुरू हो 
चुके हȅ। आने वाले समय मȂ सभी Health and Wellness Centres शुरू हो जाएंगे। वहा ंकोई मा ँ
जाए, कोई गभर्वती मिहला जाए या कोई बच्चे वाली मा ँजाए, उसको िजस तरह का टर्ीटमȂट 
चािहए हो, वहा ंउसे Ģाथिमक टर्ीटमȂट िमल जाए, इस दृिÍट से हम health access कर रहे हȅ। हम 
free diagnostic initiative भी ले रहे हȅ। यहा ंकेरल के एक सÇमािनत सदÎय बोल रहे थे, वे शायद 
अभी यहा ंनहीं हȅ। व ेबोल रहे थे िक हम अपने यहा ंएÇबुलȂस सुिवधा लाए हȅ, जो मा-ँबच्चे को लेने 
के िलए या pregnant women को hospital ले जाने के िलए आती है। उसमȂ भारत सरकार ने 
मदद की है। सर, National Health Mission के तहत, चाहे Îटेट गवनर्मȂट ने शुरू िकया हो या 
सȂटर्ल गवनर्मȂट ने शुरू िकया हो, वह एक अलग बात है, लेिकन देश मȂ आज सभी Îटेट्स मȂ 
अलग-अलग नाम से कुल िमलाकर 15,528 ऐसी एÇबुलȂसेज़ हȅ, जो ऐसी िÎथित मȂ गावँ या दूर-
सुदूर से patients को लेकर अपने health centre तक लाते हȅ या Åलॉक Îतर पर लाते हȅ और 
उनको treatment मुहैया कराते हȅ। National Health Mission के तहत भारत सरकार के सहयोग 
से सारे देश मȂ यह कायर् योजना अमल मȂ लाई जा रही है। देश मȂ इतना सब कुछ करने के बाद भी 
भारत सरकार ने यह तय िकया है िक Îटेट गवनर्मȂट्स को िदक्कत नहीं होनी चािहए। Îटेट 
गवनर्मȂट्स को िजस तरह का infrastructure और मदद चािहए, उस तरह की मदद उन्हȂ उपलÅध 
हो। चाहे specialist doctor की आवÌयकता हो, उसके िलए हम National Health Mission से 
पैसे दे रहे हȅ। देश मȂ ऐसे 5,972 specialist doctors हȅ, िजनकी salary भारत सरकार की ओर से 
दी जाती है, 16,000 medical officers की salary भारत सरकार की ओर से दी जाती है और 
61,000 nurses की salary भारत सरकार की ओर से दी जाती है। हम Îटेट गवनर्मȂट्स के साथ 
coordination करके, best सहयोग करके दूर-सुदूर इलाकȗ मȂ रहने वाले poor patients और 
सामान्य लोगȗ को हैÊथ सुिवधाएं उपलÅध कराते हȅ। इसके अलावा, भारत सरकार की ओर से 
Ëयापक awareness के कायर्कर्म भी चलाए जा रहे हȅ। ऐसी िÎथित मȂ, हमारे देशवािसयȗ को 
उनका लाभ भी िमल रहा है। 

माननीय उपसभाध्यक्ष महोदय, हमने National Health Policy के अलावा, National 
Health Mission और high fertility districts approach under Mission Parivaar Vikas का 
काम भी शुरू िकया है। 'पिरवार िवकास योजना' के तहत िजन Îटेट्स मȂ population growth 
ज्यादा है, ऐसे states को identify करके वहा ंज्यादा से ज्यादा और best efforts करके उनकी 
मदद की जाए। वहा ंपर public awareness का कायर्कर्म चलाया जाए।  इस Public awareness 
कायर्कर्म का लाभ मिहलाओं को िमले।  दूर-सुदूर गावंȗ मȂ जाकर हम public awareness के 
माध्यम से फैिमली Ãलािंनग या पिरवार कÊयाण की बात करȂ, िजससे population control हो।  
ऐसा भी न लगे िक यह कायर् जबरन से हो रहा है, यह compulsory भी न हो, लेिकन उसके 
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पिरणाम भी अच्छे िमले हȅ।  आज देश मȂ Total fertility rate कम होने लगा है और वह लगभग 2 
परसȂट के नज़दीक पहंुच गया है।  हमȂ वषर् 2025 तक इस गोल को achieve करना है और इस  
गोल को achieve करने की िदशा मȂ हम तेज़ गित से आगे बढ़े हȅ।  यह indication है िक हमारे 
यहा ंफैिमली Ãलािंनग कायर् योजना success की िदशा मȂ है और इसी राÎते से हम देश मȂ फैिमली 
Ãलािंनग करȂ। 

 दूसरा महत्वपूणर् िवषय यह है िक हम population control की बात करȂ।  उनको 
healthcare सुिवधा उपलÅध कराएं, affordable और accessible हेÊथ केयर उपलÅध करȂ।  
उसमȂ से ही automatic यह िवषय आता है िक आपके बच्चे जन्म के बाद ÎवÎथ रहȂगे और हर 
पिरवार की यह अपेक्षा होती है िक बच्चे ÎवÎथ ही रहȂ।  आपके बच्चे ÎवÎथ रहȂ, इस िदशा मȂ हमने 
सारी ËयवÎथाएं शुरू की हȅ और आज उनका अच्छा लाभ भी िमल रहा है।   

माननीय उपसभाध्यक्ष महोदय, हम National Family Health Survey की बात कर रहे हȅ 
और जब हम census देखते हȅ, तो उस census के आधार पर हमारा National Population 
Control कायर्कर्म चल रहा है।  उसमȂ हमȂ जो सफलता िमली है, उस सफलता के बारे मȂ सभी 
जानते हȅ।  वषर् 1971 मȂ हमारी average annual exponential growth 2.20 परसȂट थी।  वह बाद 
मȂ 1981 मȂ 2.22 परसȂट हो गई, 1991 मȂ 2.14 परसȂट हो गई, 2001 मȂ वह 1.97 परसȂट हो गई और 
वषर् 2011 मȂ वह 1.64 परसȂट हो चुकी है, जो यह िदखाता है िक हमारी population growth मȂ 
decline हुआ है और regularly population growth घटती जा रही है।  यह भी हमारी एक अच्छी 
सफलता है।  वषर् 1951 मȂ जब देश मȂ पहली बार जनगणना हुई थी, तब 36 करोड़ की population 
थी, आज वह बढ़कर 121 करोड़ तक पहंुच गई है।  Population बढ़ती जा रही है। सर, 1960 से 
1970-1980 तक िजस गित से हमारी Population बढ़ रही थी, अब उसमȂ बहुत िगरावट आई है 
और िगरावट एक अच्छा indication है, जो आने वाले िदनȗ मȂ हमारे उǈेÌय को पूरा करने के िलए 
उपयोगी होगी।  इसके अलावा एक िवषय यह था िक हम population stabilization कैसे करȂ?  
जैसा मȅने बताया िक हमारी 'Mission Parivar Vikas Yojana' चल रही है, उसके अलावा ऐसे कई 
कायर्कर्म चलाए जा रहे हȅ, जो Ëयापक तौर पर नीचे Îतर तक public awareness का कायर्कर्म 
कर रहे हȅ।  हमारे गावंȗ मȂ काम करने वाली दस लाख से अिधक ASHA बहनȂ हȅ।  गावं मȂ या एक 
के्षतर् मȂ एक हज़ार की population पर एक आशा बहन होती है। आशा बहनȗ को टेर्िंनग दी जाती है 
और व ेअपने गावं मȂ, अपने के्षतर् मȂ, उसे िजस फैिमली की केयर करनी होती है, वह वहा ंघर-घर 
मȂ जाती है।  वह वहा ंजाकर pregnant woman को identify करती है, उसका नाम िलखती है, 
उसका रिजÎटेर्शन करती है और रिजÎटेर्शन करने के बाद वह उसकी pregnancy के दरिमयान 
तीन-चार बार िविज़ट करती है।  वह उसको Primary Health Centre तक ले जाती है, वहा ं
उसकी testing करवाती है िक उसको कोई िदक्कत तो नहीं है।  यह भी वहा ंही हो जाता है।  
उसके बाद उसको हॉिÎपटल ले जाने के िलए भी उनको incentive िदया जाता है और मा ंको भी 
incentive िदया जाता है।  उसको हॉिÎपटल ले जाने की सुिवधा है और बच्चा पैदा होने के बाद 
वहा ंसे घर पर आने के िलए भी ambulance की ËयवÎथा की गई है।  जब हॉिÎपटल मȂ दो-तीन 
िदन रहना पड़ता है, तो उसके पिरवार का एक मेÇबर भी उसके साथ होता है और उसको भी 
Ģितिदन 300 रुपये िदए जाते हȅ, िजससे उसको कोई िदक्कत न हो।  कई ऐसे लोग हȅ, िजनका 
per day की इन्कम से घर चलता है, उनका पिरवार चलता है, तो उनको भी िदक्कत न आए। इस 
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तरह से उसकी केयर की जाती है।  इसके अलावा मीिडया की दृिÍट से भी Ëयापक campaign 
चलते हȅ, यह आपने देखा भी होगा।   पिÅलक अवेयरनेस Ëयापक हो और पिÅलक अवेयरनेस के 
माध्यम से हम फैिमली Ãलािंनग या population control की िदशा मȂ काम करते हȅ, इस बेिसक 
िसǉातं के आधार पर हम काम करते हȅ।  इसके अलावा फैिमली Ãलािंनग के िलए contraceptives 
का ज्यादा से ज्यादा उपयोग हो।  एक क्वािलटी लेवल के contraceptive के साधन िमलȂ, not 
only for condom, बिÊक िपÊस का भी उपयोग कैसे बढ़े और उसका उपयोग Ëयापक तौर पर 
कैसे हो, इसके िलए भी Ģयास हो रहा है।  Injectible contraceptive भी आए हȅ, तो injectible 
contraceptive का Ģचार हो और इसके िलए अवयेरनेस भी हो।  इसके साथ ही मिहलाओं के साथ 
consultation िकया जाए और उनके गर्ुप के साथ बातचीत की जाए।  हमारी आशा बहनȂ इस काम 
को करती हȅ और कई एनजीओज़ भी इस काम मȂ लगे हुए हȅ।  इनके अलावा भारत सरकार 
टेिलिवजन, रेिडयो आिद माध्यमȗ का उपयोग करके देश मȂ पिरवार िनयोजन के िलए Ëयापक 
Ģचार-Ģसार का कायर्कर्म अच्छी तरह से चला रही है।   

यहा ंNational Family Health Survey की बात हो रही थी।  मȅ बताना चाहंूगा िक total 
fertility rate, जो 2.7 थी, तो National Family Health Survey-5 मȂ वह रेट कम होकर 2.0 तक 
पहंुच गई है।  यह हमारे िलए अच्छा इिन्डकेशन है। Crude birth rate, जो 23.8 था और National 
Family Health Survey-5 मȂ बता रहा है िक वह 90.7 आ गया है, यह हमारे िलए एक अच्छा 
इिन्डकेशन है।  Crude death rate भी 7.6 से decline होकर नेशनल हैÊथ सवȃ मȂ 6 परसȂट तक 
आ गया है।  वैसे ही आज 36 Îटेट्स मȂ से 31 Îटेट्स मȂ total fertility rate 2.1 परसȂट तक पहंुच 
गया है।  यह भी एक अच्छा इिन्डकेशन है।  Modern contraceptive usage भी बढ़ा हुआ है।  वह 
पहले 8.5 परसȂट होता था और National Family Health Survey-5 मȂ वह 56.5 परसȂट बढ़ा है।  
वैसे ही unmet need for family planning मȂ 13.9 था, वह वहा ंसे कम होकर 9.4 परसȂट तक 
पहंुच गया है।  Teenage birth rate मȂ भी National Family Health Survey-3 और 5 का अगर 
हम comparison करȂ, तो वह 16 परसȂट से decline हो कर 6.8 परसȂट तक आ गया है।  वैसे की 
teenage marriage मȂ भी बहुत decline हुआ है और उसमȂ बहुत सुधार हुआ है।  वह National 
Family Health Survey-3 मȂ 47.4 परसȂट  था, जो िक कम होकर National Family Health 
Survey-5 मȂ 23.3 हो चुका है।  यह इिन्डकेशन िदखाता है िक आज के िदन मȂ population 
control मȂ सरकार की जो नीित है, वह िबना िकसी बल के कायर् कर रही है।  हम पिÅलक 
अवेयरनस करके, पिÅलक को एजुकेट करके अपनी पॉिलसी की ओर बढ़ रहे हȅ।  मȅ िनिÌचत तौर 
से राकेश िसन्हा जी के साथ हंू िक देश मȂ फैिमली छोटी होनी चािहए, population stabilize होनी 
चािहए और population stabilization के िलए, जो हमारी आज तक की पॉिलसी रही है, हम उसी 
पॉिलसी को िनधार्िरत करके अपने लÑय को achieve करȂगे।  इसीिलए मȅ सÇमाननीय सदÎय को 
िरक्वेÎट करता हंू िक आपकी जो भावना है िक सभी नागिरकȗ को अच्छी हैÊथ केयर िमलनी 
चािहए, इस िदशा मȂ हम Ģयास कर रहे हȅ।  आपकी भावना है िक देश की population stable 
होनी चािहए, इसके िलए हम a number of initiatives ले रहे हȅ।  आपकी भावना है िक सभी 
क्लास, जाित, वगर्, समुदाय, भौगोिलक के्षतर्, इन सभी को िवकास की best opportunity िमलनी 
चािहए।  Ģधान मंतर्ी मोदी जी के नेतृत्व मȂ देश बदल भी रहा, आगे भी बढ़ रहा है और नए भारत 
का िनमार्ण हो रहा है।  इस नए भारत मȂ आपका जो सपना था, जो आपने सपना देखा है और िजस 
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उǈेÌय से आप इस िबल को लेकर आए हȅ, इस उǈेÌय के अनुसार नया भारत और नया देश 
बनेगा, ऐसी हमारी अपेक्षा है।  मȅ राकेश िसन्हा जी से िरक्वेÎट करता हंू िक वे अपना िबल वापस 
लȂ।   
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  राकेश िसन्हा जी, आप बोिलए। 
 
Ǜी राकेश िसन्हा (नाम िनदȃिशत) : उपसभाध्यक्ष जी, मȅ इस सदन के सदÎयȗ का धन्यवाद करता 
हंू िक एक गंभीर राÍटर्ीय मुǈे पर गंभीरतापूवर्क बहस हुई है। यह और बात है िक माननीय सजंय 
िंसह जी को शािंतकाल मȂ अशािंत पैदा करने की महारत हािसल है। आम आदमी पाटीर् ने रोिंहग्या 
के Ģित िजतने आँसू बहाए थे, यिद उसका हज़ारवा ँ िहÎसा भी कÌमीरी पिंडतȗ के Ģित बहाया 
होता, तो मȅ उन्हȂ धन्यवाद कहता। ..(Ëयवधान)..जो रोिंहग्या लोगȗ  को िदÊली मȂ बसाने के िलए 
..(Ëयवधान).. 
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):   Sanjay Singhji, please 
sit down.  You continue, Sinhaji.  ...(Interruptions)...  Sanjay Singhji, please sit 
down.  ....(Interruptions)... 
 
Ǜी संजय िंसह : सर, क्या यह जनसखं्या पर बात हो रही है? ..(Ëयवधान).. 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  माननीय सजंय िंसह जी, Ãलीज़, आप नहीं बोिलए। 
..(Ëयवधान).. सजंय िंसह जी, एक िमनट..(Ëयवधान)..आप बिैठए।..(Ëयवधान)..आप सुिनए, 
माननीय मंतर्ी जी बोल रहे हȅ। ..(Ëयवधान)..राकेश जी, आप बिैठए।..(Ëयवधान).. 
 
डा. मनसुख मांडिवया : उपसभाध्यक्ष जी, ऐसा नहीं होता है। ..(Ëयवधान).. यह बात कहा ँसे आ 
गई थी? ..(Ëयवधान).. ऐसे नहीं चलता है।..(Ëयवधान).. 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  जो माननीय राकेश िसन्हा जी बोल रहे हȅ..(Ëयवधान).. 
केवल वही बात िरकॉडर् पर जाएगी। ..(Ëयवधान).. 
 
Ǜी राकेश िसन्हा : उपसभाध्यक्ष जी, मȅ इस राÍटर् को इस सदन के माध्यम से याद िदलाना चाहता 
हंू िक मȅ जब िपछले शुकर्वार को भारत की ज्ञान परंपरा पर बहस के िलए आया था और मȅने सोचा 
था िक आज राजनीितक शÅद और राजनीितक Ëयिƪ का नाम नहीं लूगंा, राजनीित मȂ होते हुए भी 
गैर राजनीितक तरीके से बहस करंूगा, तब क्या हुआ था? सजंय िंसह जी ने 'कÌमीर फाइÊस' 
पर िडÎकशन करना शुरू कर िदया था। हमȂ भी राजनीित करनी आती है। यिद आप राजनीित 
करȂगे, तो मȅ आम आदमी पाटीर् की ऐसा decoding करंूगा िक आप सदन छोड़कर चले जाएंगे।  
..(Ëयवधान)..आम आदमी पाटीर् ने देश मȂ ..(Ëयवधान)..राजनीित िकस तरह की 
है..(Ëयवधान)..और मȅ कहंूगा िक ..(Ëयवधान).. It will be known in the history... 
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...(Interruptions)... master of anarchy. ...(Interruptions)...आप िजस तरह से पजंाब की 
राजनीित को आगे बढ़ा रहे हȅ..(Ëयवधान).. 
Ǜी संजय िंसह :  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  Ǜी सजंय िंसह, आप Ãलीज़ बिैठए। ..(Ëयवधान)..राकेश 
जी, आप िवषय पर आइए। ..(Ëयवधान).. 
 
Ǜी राकेश िसन्हा : धन्यवाद सर। सर, मȅ िवषय पर आने से पहले एक घटना का िजकर् करना 
चाहता हंू। ..(Ëयवधान)..महोदय, मȅ एक सासंद होने के नाते एक घटना का िजकर् करना चाहता 
हंू। ..(Ëयवधान).. 
 
Ǜी संजय िंसह : * 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  सभी को ध्यान रखना चािहए।..(Ëयवधान).. 
 
Ǜी राकेश िसन्हा : महोदय, कुछ महीने पहले  िदÊली िवÌविवǏालय िशक्षक सघं और कमर्चारी 
सघं के कुछ सदÎयȗ के साथ, िजसमȂ माक्सर्वादी कÇयुिनÎट पाटीर् के पूवर् िशक्षक सघं के अध्यक्ष, 
कागेंर्स पाटीर् के िशक्षक सघं के पूवर् अध्यक्ष आिदत्य नारायण िमǛा, Ǜी राजीव रे सी.पी. (एम) के 
थे और हमारी सÎंथा, जो डूटा पर चुनाव जीती है - ए.के. भागी और मȅ भी उसमȂ शािमल था। 
कमर्चारी सघं के अध्यक्ष शािमल थे। मȅ माननीय   के दरवाजे पर..(Ëयवधान).. 
 
Ǜी संजय िंसह : * 
 
Ǜी राकेश िसन्हा : मȅ बोलूगंा..(Ëयवधान)..मȅ जवाब दंूगा।..(Ëयवधान).. मȅ जवाब 
दंूगा।..(Ëयवधान).. 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  आप नेम नहीं कर सकते हȅ, जो सदÎय यहा ँनहीं हȅ, आप 
उनका नाम नहीं ले सकते हȅ। ..(Ëयवधान).. आप िरकॉडर् चैक कर लीिजए और िनकलवा दीिजए। 
..(Ëयवधान).. आप िरकॉडर् चैक कर लीिजए। ..(Ëयवधान).. 
 
Ǜी संजय िंसह : * 
 
Ǜी जयराम रमेश : * 
 

                   
 Not recorded. 
 Expunged as ordered by the Chair. 
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Ǜी राकेश िसन्हा : माननीय जयराम रमेश जी, तब कहा ँथे, जब सजंय िंसह जी..(Ëयवधान)..हम 
पर हमला कर रहे थे।..(Ëयवधान).. सदन मȂ जो बात उठेगी, उसका जवाब िमलेगा। 
..(Ëयवधान).. 

Ǜी संजय िंसह :  

उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : आप बिैठए। ..(Ëयवधान).. 

Ǜी राकेश िसन्हा : आप राजनीित करȂ और मȅ धमर् और ज्ञान पर Ģवचन करँू! ..(Ëयवधान)..आप 
पोिलिटक्स करȂ और मुझे कहते हȅ ..(Ëयवधान).. 

उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  राकेश जी, आप िवषय पर बोिलए। ..(Ëयवधान)..आप 
चेयर को एडेर्स कीिजए। ..(Ëयवधान)..  

Ǜी राकेश िसन्हा : उपसभाध्यक्ष महोदय, मȅ सदन को अपनी Ëयथा सुनाना चाहता हंू। 
..(Ëयवधान).. 

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Rakeshji, please 
address the Chair. ...(Interruptions).... 

Ǜी राकेश िसन्हा : उपसभाध्यक्ष महोदय, िदÊली िवÌविवǏालय के सÇमािनत िशक्षक नेता और 
एक सासंद..(Ëयवधान)..मȅ एक सासंद हंू।..(Ëयवधान).. 

 Ǜी संजय िंसह : * 

THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  You continue, Rakeshji.  

Ǜी राकेश िसन्हा : मȅ राÍटर्पित जी के ǎारा नॉिमनेिटड सासंद हंू।..(Ëयवधान)..मुझे िशक्षा के 
िवषय को लेकर मुख्य मंतर्ी जी के दरवाज़े पर ..(Ëयवधान)..डेढ़ घंटे तक सड़कȗ पर 
..(Ëयवधान).. धूप मȂ खड़ा रखा गया।..(Ëयवधान)..पानी नहीं िदया..(Ëयवधान)..अंदर बठैने की 
बात तक नहीं की गई। ..(Ëयवधान)..यह   की पूरी राजनीित है।..(Ëयवधान)..  

उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  जो सदÎय यहा ँनहीं हȅ, आप उनका नाम नहीं ले सकते 
हȅ।..(Ëयवधान).. Ãलीज़, बार-बार नाम मत लीिजए। ..(Ëयवधान).. 

 Not recorded. 
 Expunged as ordered by the Chair. 
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Ǜी संजय िंसह :  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  सजंय िंसह जी, यह ËयवÎथा मȅ दंूगा। ..(Ëयवधान).. 
सजंय िंसह जी, यह ËयवÎथा आप नहीं..(Ëयवधान)..मȅ दंूगा। ..(Ëयवधान)..Ãलीज़, आप बैिठए।  
..(Ëयवधान)..राकेश जी, आप िवषय पर बोिलए। ..(Ëयवधान).. 
 
Ǜी संजय िंसह :  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  आप बिैठए। ..(Ëयवधान).. राकेश जी, आप बोिलए। 
..(Ëयवधान)..  
 
Ǜी संजय िंसह :  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) :  आप बिैठए। ..(Ëयवधान).. 
 
Ǜी राकेश िसन्हा : उपसभाध्यक्ष महोदय, मुझे खुशी है, मुझे Ģसन्नता है िक इस सदन ने अनेक 
पक्ष पर िवमशर् िकया है। मेरा एक मूल उǈेÌय यह भी था िक यह जो एक गैर राजनीितक राÍटर्ीय 
ĢÌन था, इस पर सदन मȂ गंभीरता से िवचार हो। महोदय, दो-तीन पक्ष हȅ, िजन्हȂ मȅ यहा ँपर रखना 
चाहता हंू। माननीय भपेून्दर् जी ने ठीक कहा िक अित महत्वपूणर् िवषय पर िवचार हो। माननीय मंतर्ी 
जी ने िजस Ģकार से तथ्यात्मक िववरण िदया और Ģधान मंतर्ी नरेन्दर् मोदी जी के नेतृत्व मȂ 2014 
के बाद सामािजक के्षतर् मȂ और लोक कÊयाण के के्षतर् मȂ Ëयापक और आधारभतू तरीके से पिरवतर्न 
लाया गया है, उसके कारण देश के िजन वृǉȗ की िचन्ता माननीय जयराम रमेश जी कर रहे थे, मȅ 
बता देता हंू िक भारत मȂ 70 वषर् की आयु के वृǉ, जो आिर्थक रूप से सिकर्य हȅ, दुिनया मȂ उनकी 
सबसे बड़ी सखं्या है। वे लोग 82 परसȂट हȅ, िजनकी आयु 70 साल की है और वे आिर्थक रूप से 
सिकर्य हȅ। Age expectancy बढ़ने के कारण, बीमािरयȗ पर िनयंतर्ण होने के कारण, infant 
mortality को रोकने के कारण समाज मȂ एक सकारात्मक िÎथित बनी है। भारतीय समाज मȂ वृǉȗ 
की िचन्ता करने के िलए परÇपरागत पिरवार की पǉित सक्षम है। जहा-ंजहा ंपिरवार की पǉित 
समाÃत हुई है, िजसे हम कुटुÇब Ģबोधन के नाम पर पुनजार्गर्त करना चाहते हȅ, वहीं यह समÎया 
आई है। भारतीय समाज उसके िलए जागरूक है िक हमारी िÎथित ऐसी नहीं हो िक अमेिरका के 
वृǉ को गोवा मȂ रखकर उनकी सेवा करवाई जाये और हमारे मज़दूर अरब कंटर्ीज़ मȂ जाकर वहा ं
से पैसा लाने के िलए वहा ंमज़दूरी करने जायȂ। हम दोनȗ ही िÎथितयȗ को नहीं लाना चाहते हȅ। एक 
सÆय और लोकतािंतर्क समाज अपने आपको Îवयं के आधार पर, Îवयं के ससंाधनȗ के आधार पर, 

                   
 
 Not recorded. 
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Îवयं के Ǜम के आधार पर और Îवयं की दृिÍट के आधार पर अपने को समृǉ करता है, मȅ उसी 
समृिǉ की ओर बढ़ने के िलए इस िबल पर एक बहस चाहता था।  
 मȅ सदन के माध्यम से तीन िबन्दुओं की ओर देश का ध्यान आकिर्षत करना चाहता हंू। 
पहली बात-हमारे देश मȂ demographic discourse मȂ काफी पिरवतर्न आया है, जो मȅने िपछली 
बार कहा था िक भारत के जनगणना आयोग ने जो जनगणना के आधार पर नये statistics, नये 
आंकड़े इकƻे करने शुरू िकये हȅ, उनमȂ TFR (Total Fertility Rate) और TMFR (Total Marital 
Fertility Rate) के बीच मȂ एक बुिनयादी अंतर िकया है। मȅने एक बात िपछली बार अपनी बहस मȂ 
कही थी, लेिकन मȅ इस बात को दोहराना चाहता हंू, चूंिक यह बहुत ही महत्वपूणर् िवषय है, हमारे 
ÎवाÎथ्य मंतर्ी जी बठेै हुए हȅ, TMFR भारत के िलए इसिलए इÇपॉटȄट है िक दुिनया के सभी देशȗ मȂ, 
जो  Total Fertility Rate की ËयवÎथा की गई थी, उसका एक कारण था िक एक मिहला अपनी 
Ģजनन आयु मȂ िकतने बच्चȗ को जन्म देती है, यह TFR की पिरभाषा है। उपसभाध्यक्ष महोदय, 
आपको आÌचयर् होगा, िजन लोगȗ ने अध्ययन िकया है, उन्हȂ आÌचयर् नहीं होगा, लेिकन हम सब मȂ 
बहुत से लोगȗ को इस बात का आÌचयर् होगा िक Columbia मȂ 84 परसȂट बच्चे पिरवार ËयवÎथा से 
बाहर जन्म लेते हȅ, यानी िववाह से पूवर् मा ंउन्हȂ जन्म देती है। अमेिरका मȂ यह सखं्या 40 परसȂट है, 
OECD के 11 देशȗ मȂ, िचली मȂ, डेनमाकर्  मȂ, एÎटोिनया मȂ, ģासं मȂ, नॉवȃ मȂ, नीदरलȅड मȂ, 
Îलोवेिनया मȂ और Îवीडन मȂ यह सखं्या 41 परसȂट है। इंग्लȅड का मȅ एक आंकड़ा देना चाहता हंू िक 
िववािहत मा ंसे 2020 मȂ 3,29,000 और अिववािहत मा ंसे 2,77,000 बच्चे पैदा हुए थे। यहा ंतक िक 
पुतर्गाल मȂ 50 परसȂट बच्चे अनमिैरड मदर से पैदा होते हȅ, इसिलए TFR का जो कासेँÃट है, वह 
कासेँÃट, वह अवधारणा उनकी अपनी परÇपरा के अनुसार है। मȅ उस परÇपरा मȂ कोई नकारात्मक 
पक्ष नहीं देखता हंू। लेिकन जो भी परÇपरा है, उसके आधार पर TFR बनाया गया है। हमारे यहा ंजो 
बच्चȗ का जन्म होता है, वह साधारणतया िववाह के बाद होता है, इसिलए जनगणना आयोग ने 
Total Marital Fertility Rate के आधार पर एक िववािहत मिहला अपनी Ģजनन आयु मȂ िकतने 
बच्चȗ को जन्म देती है, वह महत्वपूणर् है। इसिलए जनसखं्या 2.1 परसȂट पर आने के बाद भी जो 
जनसखं्या का magnitude बढ़ रहा है, उस बढ़ते हुए magnitude का यही कारण है िक हमने 
TMFR की ओर ध्यान नहीं िदया है। आज हमȂ TMFR की ओर ध्यान देना पड़ेगा िक TMFR का 
कासेँÃट कैसे है, यह कैसे जनसखं्या पर आता है।  

सर, जो दूसरा महत्वपूणर् पक्ष है, मȅ िसफर्  एक जवाब देना चाहता हँू िक जैसा केरल के 
सािथयȗ ने कहा, मȅने अपने िबल मȂ कहीं भी िहन्दू, मुिÎलम शÅद का Ģयोग नहीं िकया है, मȅने 
िकसी धमर् का नाम नहीं िलया है और न ही मȅने अपने भाषण मȂ उस धमर् का नाम िलया था, लेिकन 
एक समाज मȂ िवमशर् करते समय हमȂ िकसी बात को तथ्यात्मक रूप से बोलने से डरना भी नहीं 
चािहए।  यिद मȅने 'िहन्दू' शÅद बोल िदया, 'मुिÎलम' शÅद बोल िदया, 'िकर्िÌचयन' बोल िदया, 
'पारसी' बोल िदया, तो यह असवैंधािनक नहीं हो जाता है।  हम जब वह डाटा इकƻा करते हȅ, 
मनोज झा जी बार-बार जाितगत जनगणना के िलए शोर मचाते रहते हȅ। ...(Ëयवधान)...  

 
Ģो. मनोज कुमार झा : शोर नहीं मचाते हȅ, हम request करते हȅ। ...(Ëयवधान)...  
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THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Please address  
the Chair. 
 
Ǜी राकेश िसन्हा : जब धािर्मक जनगणना होती है, ...(Ëयवधान)... जब धािर्मक जनगणना होती 
है, तो धािर्मक जनगणना होने पर मȅ एक आँकड़ा देना चाहता हँू।  हमारे केरल के िमतर् यहा ँनहीं 
हȅ, वे बहस करके चले गए।  1901 से लेकर 2011 तक 11 decades मȂ िहन्दुओं की जनसखं्या 13.8 
परसȂट घटी है, वहीं मुिÎलÇस की जनसखं्या 9.8 परसȂट बढ़ी है।  ये तथ्यात्मक बातȂ हȅ।  बढ़ना 
अच्छा है या खराब है, मȅ इसमȂ नहीं जाता हँू, लेिकन उस तथ्य से आप मुहँ नहीं मोड़ सकते हȅ।  
2001 से 2011 के बीच मȂ West Bengal मȂ जनसखं्या का जो decadal growth rate है, वह 13.5 
परसȂट है। ...(Ëयवधान)...  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : Ãलीज़। 
 
Ǜी राकेश िसन्हा : मुिÎलम जनसखं्या का decadal growth rate West Bengal मȂ 21 परसȂट है, 
िहन्दुओं का decadal growth rate 10 परसȂट है, यानी difference 11 परसȂट का है।  
...(Ëयवधान)... आप टर्Ȃड मȂ ...(Ëयवधान)...  
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : मनोज जी, Ãलीज़। 
 
Ǜी राकेश िसन्हा : आप उस तथ्य को सुिनए, केरल मȂ मुिÎलÇस का जो decadal growth rate है, 
वह 29 per cent है और िहन्दुओं का 10 per cent है and the gap is 19 per cent. मȅ िसफर्  तथ्य 
की बात कर रहा हँू। यह आपके िलए Îवागत योग्य है या नहीं है, मȅ इस बात पर नहीं जाता हँू। न मȅ 
इसका Îवागत करता हँू, न िवरोध करता हँू, मȅ िसफर्  तथ्य को आपके सामने रखता हँू। आँखȂ बंद 
करने से तथ्य बदलता नहीं है। इसिलए मȅ इतना कहना चाहता हँू िक जो 133 िडिÎटर्क्ट्स हȅ, 
िजनमȂ उǄर Ģदेश और उǄराखंड मȂ 52 िजले हȅ, िबहार मȂ 24 िजले हȅ, झारखंड मȂ 9 िजले हȅ, 
मध्य Ģदेश मȂ 3 िजले हȅ, हिरयाणा मȂ 1 िजला है, नॉथर्-ईÎट मȂ 28 िजले हȅ, जÇमू-कÌमीर मȂ 6 
िज़ले हȅ, अगर हम वहा ँके पुराने TFR concept को लȂ, तो वह 3.5 है।  72 िडिÎटर्क्ट्स मȂ TFR 4 
से अिधक है। इसिलए मुझे यही कहना है िक हमारा जो Ģयास चल रहा है, उस Ģयास को 
लोकतािंतर्क तरीके से िलया जाए।  हम emergency को दोहराना नहीं चाहते हȅ, हम 1976 के 
Ģकरण को दोहराना नहीं चाहते हȅ। जयराम रमेश जी, 1966 मȂ भारत सरकार ने इसे जनसखं्या के 
िलए explosive state कहा था। 1940 मȂ ही जवाहरलाल नेहरू जी ने National Planning 
Committee के ǎारा एक Sub-Committee का गठन िकया था। मȅ इतना ही कहना चाहता हँू िक 
जनसखं्या िनयंतर्ण पर गंभीरता से जो Ģयास चल रहा है, उसके िलए मȅ आशािन्वत हँू। मुझे पूरा 
िवÌवास है िक धमर्, जाित, के्षतर् और भाषा से ऊपर उठ कर, हम अपनी जनसखं्या को िनयंितर्त 
कर पाएँगे और इस देश को एक सुखमय राÍटर् बनने की राह पर ले जाने का Ģयास करȂगे, िजसमȂ 
रोिंहग्या का Îथान नहीं होगा, बिÊक इस देश के लोगȗ का Îथान होगा और इस देश के लोग 
अपनी समृिǉ के साथ यहा ँरहȂगे,  धन्यवाद। 

[ 1 April, 2022 ] 131



PROF. MANOJ KUMAR JHA: Sir, I have a point of order. …(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):   Rakesh Sinhaji, are you 
withdrawing the Bill? 
 
Ǜी राकेश िसन्हा : माननीय उपसभाध्यक्ष महोदय, मȅ अपने िबल को withdraw करता हँू। 
...(Ëयवधान)... 
 

The Bill was, by leave, withdrawn.  
 
PROF. MANOJ KUMAR JHA: Sir, I have a point of order.  …(Interruptions)… 
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):   No; no, please.  
 
PROF. MANOJ KUMAR JHA:   Sir, it is a very important point.   …(Interruptions)…   I 
have a point of order.  …(Interruptions)…  Please let it go on record.  
…(Interruptions)…  
   
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Shri Sujeet Kumar to 
move for leave to introduce the Legislation and Expenditure Accountability Bill, 2022.  

 
The Legislation and Expenditure Accountability Bill, 2022. 

 
SHRI SUJEET KUMAR (Odisha): Sir, I  move for leave to introduce a Bill to bring 
about further accountability and parliamentary oversight to the legislative and policy-
making process in the country, and to improve the quality of expenditure made by the 
Union Government and for matters connected therewith or incidental thereto. 

 
The question was put and the motion was adopted. 

 
SHRI SUJEET KUMAR:   Sir, I introduce the Bill.  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):   Next, Dr. Sasmit Patra  
to move a motion for consideration of the Indian Penal Code (Amendment) Bill, 2021. 
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The Indian Penal Code (Amendment) Bill, 2021 
 

DR. SASMIT PATRA :  Sir, I move: 
 

“That the Bill further to amend the Indian Penal Code, 1860, be taken
 into consideration."  

 
…(Interruptions)… 

 
Mr. Vice-Chairman, Sir, thank you for giving me this opportunity.   I have just 

got five minutes before probably the House closes for the day.  I would like to take 
these five minutes at least to move the points that are there. 

 
PROF. MANOJ KUMAR JHA:  Sir, I have a point of order. 
 
DR. V. SIVADASAN: Sir, he has a point of order.  You please consider it. 
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR):  Which rule are you 
referring to? 
 
PROF. MANOJ KUMAR JHA:  Sir, I am referring to Rule 238 (ii).  Sir, since 3rd of 
April, 2018, I have attended the Business transacted on every Friday. I have never 
seen such animosity and bickering. We have discussed such things in a suave 
manner, you are bringing in Rohingya,  and unconnected things. I think it 
undermines the decorum of the debate.   
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Which rule are you 
referring to? 
 
PROF. MANOJ KUMAR JHA: Rule 238 (ii). उसमȂ है, ‘make a personal charge against 
a Member.’  Unconnected things, #, रोिंहग्या, रोिंहग्या के िलए ददर् है।...(Ëयवधान)... 
 
उपसभाध्यक्ष (Ǜी सुरेन्दर् िंसह नागर) : वे हमने एक्सपजं करवा िदए हȅ।...(Ëयवधान)...  Please.  
..(Interruptions).. No.  I have already said that it has been expunged. Now, Sasmit 
Patraji.  ..(Interruptions).. 

                   
 Expunged as ordered by the Chair. 
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पयार्वरण, वन और जलवायु पिरवतर्न मंतर्ी; तथा Ǜम और रोजगार मंतर्ी  
(Ǜी भूपेन्दर् यादव) : महोदय, रूल 238, क्लॉज़ (ii) मȂ एक Ģोफेसर ने दूसरे Ģोफेसर के िलए कहा 
है, इसिलए इसको Ãवाइटं ऑफ ऑडर्र नहीं बनाना चािहए।  
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Sasmit Patraji. 
 
DR. SASMIT PATRA: Sir, I stand on this Bill primarily to seek to amend Sections 
124A, 309 and Exception 2 of Section 375 of the Indian Penal Code, 1860. Due to  the  
paucity  of  time, I   will   just   take   two,  three  minutes  and  I  will  close. Primarily, 
Sir, as we all know, Section 124A deals with sedition. Primarily, one of the critical 
areas of sedition has always been that it has become very contentious.  So, in my Bill, 
I seek to make a specific amendment by which sedition be considered; I don’t have 
time; time is ticking away; at 5.00 p.m. we will end. Therefore, “unless and until there 
are specific words or specific statements, signs or written representations that seek 
to bring about hatred  or contempt  or excite dissatisfaction that leads to violence,  
unless that is proven…”   So, in such cases, just by verbal   statements, this point of 
sedition should not be considered.  That is one amendment I would like to bring.   
 The second amendment that I am trying to bring is on Section 309. We all 
know that Section 309 deals with suicides and criminalization of suicides. Section 309 
criminalises suicide. On the other hand, Sir, if we were to look at the Mental Health 
Care Act, 2017, it clearly suggests that there should not be a criminalization.  I seek to 
amend that ‘to decriminalize suicide’, but, wherever there is an attempt to put 
pressure on Government or agencies by saying that we will commit suicide  if such 
cases are not taken or our matters are not heard  or we are not heard,  that creates a 
tremendous amount of pressure on the governance mechanism. Therefore, I do seek 
to decriminalize it.  Here, I would like to refer to Section 115 of the Mental Health Care 
Act, 2017, which clearly stands against criminalization of suicides. So, that is the 
second amendment that I am trying to bring.    
 The third amendment is regarding marital rape. Right now, it is a point of 
contention; it is in the courts. But Exception 2 of Section 375 provides for, and I 
would like to quote that primarily, where it says that , or what I am trying to bring is in 
the Exception 2,  ‘marriage or any relationship should not constitute a defence to a 
charge of rape under this Section.’ Presently, the Exception 2 provides for -- what 
does it say --  Sexual intercourse  or sexual acts  by a man with his own wife, the wife 
not being under 15 years of age is not rape.”  I feel that in this country and I believe 
across the world, every woman has a right to say ‘no’, whether it is inside the 
bedroom of her house or whether it is anywhere.  So, at this point of time, I have got 
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these three amendments. Time is running out. But I would request the House; my 
term is also coming to an end; it is not going to go on to the next Session.   
 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Time is over. 
 
DR. SASMIT PATRA:  Thank you, Sir. 

  
The question was proposed. 

 
THE VICE-CHAIRMAN (SHRI SURENDRA SINGH NAGAR): Thank you Sasmitji.  The 
House stands adjourned to meet at 11.00 hours on Monday, the 4th April, 2022.  
 

The House then adjourned at five of the clock till  
eleven of the clock on Monday, the 4th April, 2022. 
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